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HOUSE OF THE PEOPLE
Tuesday, 14th April, 1953

The House met at a Quarter Past Eight
o of the Clock.

[MR. SpEakER in the Chair]
ORAL ANSWERS TO QUESTIONS

ARMED PoLice Force, HYDERABAD

*1275, Shri S. C. Samanta: Will the
Minister of States be pleased to state
hcw many units of the Armed Police
Force borrowed by the Hyderabad
Government have been replaced by
“4ocal recruitment?

Tae Minister of Home Affpirg and
States (Dr. Kstju): All the Armed
Police Units borrowed by the Hydera-
bad Government have been replaced
by local recruitment.

Shri 8. C. Samanta: May I know how
many units, and from which States,
were lent to Hyderabad?

Dr. Katju: From Bombay, Ulttar
Pradesh and Madhya Pradesh and the
Central Reserve Police.

Shri 8, C. Samanta: May I know
‘who bore the expenses while they were
in action there?

Dr. Katju: The Hyderabad Govern-
ment.

+Shri 8, C. Samanta: Has not the Cen-
tral Government borne any portion of
the expenseg incurred there?

Dr. Katju: I should require notice.

Shri Namblar: May I know bow
much expenditure in total the Hydera-
bad Government had to bear by taking
‘the Armed Police Force from ocutside
Hyderabad?
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Dr. Katju: I require notice. The ques-
tion wag only......

Mr. Speaker: I am going to the next
question.

FReEe RATIONS TO OFFICERS IN JAMMU AND
KASHMIR ARFA

*1277. Shrl Lakshman Siogh Charak:
Will the Minister of Defenee be pleas-
ed to state what are the reasons for
continuing grant of free rations to
Indian Other Ranks and Junior Com-
missioned Officers after the cease-fire in
JammMu and Kashmir Area®

Tae Minister of Defence Organisa-
tion (Shri Tyagl): Under th: rules
J.C.Os. and O.Rs. are entitled to free
rations accordi to the prescribed
scale, In operational areas. tn meet
the stress and strain of d'ficult and
abnormal conditions, they are entitled
to an increased scale of ration. Fur
this purpose the Jammu and Kashmir
area is regarded as an operational
area.

As regards officers, they have been
given the concession of free rations
for similar operational reasons.

I am afraid as long as operational
conditions exist in the area these con-
cessions cannot be withdrawn,

Bhri M. 8. Gurupadaswamy: May I

know whether the Govarnment of
Kashmir is bearing any expenditure
in this regard?

Shri Tyagi: No, Sir.

SBhri Punnoose: May I know the
quantity of rations given to the armed
forces in Jammu and Kashmir?

Shri Tyagi: Sir, it is a detailed list.

Mr. Speaker: Does the hon. Member
want to know per person?

Shri Punnoose: Yes, Sir, per person.

Shri Tyagi: Per person 21 oz of stla
is the normal ration given In India

and in the operatiorfal area it is 24 oz.
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Dal is 3 oz. here and 4} oz. in the oper-
ational area. Likewise there is a long
list. If my hon. friend wants I can pro-
vide him with a complete list.

Shri Punnoose: Are Government
aware that our forces there, especially
those taken from South India, are ex-

periencing much difficulty due to the .

lack of rice supply?

Shri Tyagi: They are being given
rice all right. In lieu of atta rice is
given—16 oz. of rice and 8 oz. of atta.

Evacuver PROPERTY DISPUTE

»1278. Shri Bahadur Singh: Wil
the Minister of Rehabilitation be pleas-
ed to state:

(a) whether it is a fact that reccnt-
ly ua reminder has been sent to the
Prime Minister of Pakistan regarding
the need of settling the evacuee pro-
perty dispute;

(b) whether any concrete sugges-
tions have been made in the reminder
or in the original coromunication for
the settlement of this dispute: apd

(¢) whether any reply has been re-
celved so far?

Tae Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) to (c).
Yes, a reminder was issued and a reply
has been received. Suggestions made
by India were mentioned in detail in
the reply to Starred Question No. 12
by Shri A. M. Thomas on 5th Novem-
ber, 1952,

Shri Bahadur Singh: What is the
text of that reply, may I know?

Shiri J. K. Bhonsle: In reply the Pak-
istan Government have—

(1) refused to agree to the method
of settlement suggested by the Govern-
ment of India:

(2) indicated that {hey are willing
to submit the question of evacuee pro-
perty io arbitration provided all other
major issues between the two countries
are settled simultaneously on the same
basis;

(3) characterized the proposal of the
Government of India as a violation of
the existing agreement of January
1949, amounting to expropriation of
evacuee property; and

(4) repeated the suggestions which
have been examined on more than
one occasion and rejected by the Gov-
ernment of India.

Shri Babadur Singh: May I know
how the evacuee property is going to
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be utilised for payment of compensa-
tion to the displaced persons?

The Minister of Relabilitation (Shri
A, P. Jain): That question is under
examination.

Shri Gidwanmi: Is it a fact that all
conferences and meetings held and
agreements entered into so far het-
ween the Governments of India and'
Pakistan have resulted in failure and
have not been implemented by Pakis-
tan?

Shri A, P. Jain: Quite a large num-
ber of conferences and negoliations
have failed, but it cannot be said that
every conference or negotiation has
failed.

EXCHANGE OF PAKISTAN SECURITIES

*12%9, Shri Bahadur Singh: (a) Will
the Minister of Finance be pleased io
refer to the 1eply to Short Notice
Question No. 94 asked on the 20th
December. 1952 and state whether
Coovernment are now in a position to
say whether at any time since the
Partition, the question of exchange of
Pakistan securities and shares wilh
Indian securities and shares held in
Pakistan has been discussed with
Pakistan® "

(b) If so. what was the.result of
those discussions? :

(c) If not, do the Government of
India propose now to take up this
ssue separately with that country?

The Depuly Minister of Finance
(Shri A. C. Guha): (a) No, Sir.

(b) Does not arise.

(¢) Government do not consider it
necessary to discuss the issue sepa-
rately with the Pakistan Government:
it could. however, form a subject of any
discussion that may take place in re-
gard to facilities for capital transfers.

Shri Bahador Simgh: May I know
whether the Governmenat i3 now in a
position to state the total amount of
Pakistan shares and securities helo by
Indians today? .

Shri A. C. Guha: I would like to
have notice of that question.

Shri Bahadur Singh: What was the
amount of the securities and shures
on the 15th August, 1947?

Shri A. C. Guba: I do not think I am
in a position to give exact figures. 1
would like to have notice,
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Skhri Bahadur Singhi: What is the
amount whose exchange or liquidaticn
was officially permitted through the
Reserve Bank durimg these flve yenars?

Shri A, C. Guha: Sir, all these
supplementaries relate to the exact
amounts involved. I am afraid I have
not got the information.

Shri Damodara Menon: May I krow
whether Government have fixed 17-y-49
as the date on which the securities
held could be exchanged?

Shri A. C. Guha: Yes, Sir, that is
the date. The position is that exchange
of Indian and Pakistan securities is
allowed on certain conditions and nne
of the conditions is that these securi-
tles must have been held prior to that
date when there was created some-
thing like a standstill position between
India and Pakistan cucrrency and that
is the devaluation date.

Shri Damodara Menon: What hap-
pens to the securities that have passed
nands after 17-8-407

Shri A. C. Guba: If any securities
are acquired after 17-849 up to 27-2-81,
it hag to be proved that they are hona
fide transactions.

Shri Damodara Menon: May I know
whether Government have decided that
these seturities can be exchanged only
at par and not at the official rate of ex-
change?

Shri A. C. Guha; That is the position.
The value must be on the basis of
parity between the two currencles.

DispLacen Persons 1IN YOLE CaMp

*1280. Shri Bahadur Singh: (a) Will
the Minister of Rehabllitation hHo
pleased to state what is the total num-
her of displaced persons still in Yole
Camp. Kangra?

(b) Where are they going to be re-
kabilitated?

(c) Are they getting any doles?

. (d) What is the number of families
in the Camp that are without a male
adult earning member?

The Deputy Minister of Rehabllita-
tioa (Sari J, K. Bhonsle): (a) On 30th
March, 1853, there were 1,750 families
comprising 5,625 persons.

(b) Between April 1st and 10th 381
families were sent to J. & K. State on
land, 300 to Pathankot and 20 to Prem
Naw (Dehra Dun). In addition 235
families left Yole under the Voluntary

14 APRIL 1988

Oral Answers 2000

Dispersal Scheme. The remaining fami-
lies were offered cpehabilitation In
J. & K. State and at Old Kangra Town,
Ahmedubad and Kolhapur and also
under the Voluntary Dispersal Scheme
at places of their own choice.

(¢) Yes.
(d) 562, on 30th March, 1953.

Shri Babadur Singh: Is it a fact that
free doles were stopped more than a
month before the dispersal of these
persons?

The Minister of Rehahilitation (Shri
A. P. Jain): They were stopped in the
case of those who refused to go, but
after they agreed to go according to
the scheme they had been restored.

Shri Bahadur Singh: Have Govern-
ment received any complaints that the
displaced persons have been separated
from their near-relatives?

Shri A, P. Jain: There are ng such

" complaints.

Shri Bahadur Singh: What arrange-
ments have been made for those fami-
lies who have no earning members?

Shri A. P. Jain; Those families which
have no earning members are haing
sent to Hajpura Permanent Liability
Home.

Shri Gidwanl: What is the number
of displaced persons still living in Yole
Camp?

-

Shri A. P. Jain: I cannot give the

latest figure because recently some 800

families have dispersed, but on the
30th March the figure wag 5,825.

RELEASE OF DusT-1.00SE MICA SPLITTINGR

*1282. Shri N. P. Sinha: (a) Wil
the Minister of Natural rees
and Scientific Research be pleased
to state whether the Mica
Factorles  Assuciation of Giridih
(Bihar) had requested the Govern-
ment of Indla to exert its influence

over the Ministry of Materials (Direc-
torate of Sundry Materials) London,
for getting the tenders. inviled by
Messrs. Cox and Kings (Agents) Ltd,,
Caleutta, for re'ease in Indian markets
a huge quantity of No. 6 DNust-loose
Mica splittings stored in Bihar to the
credit of the Government uf UK,
cancelled or Withdrawn or

abeyance until the position of r.he Mica
Industry improved?

(h) 1f so. did Government respond
to the wish of the Association?

by
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(¢) What happened so far as ~ith-
drawal or capcellation of the tenders
was concerned?

(d) What were the views of th-
Cenlral Mica Advisory Committee?

The Deputy Minister of Natural Re-
sources and Scientific Research (Shri
K. D. Malaviya): (a) to (d). A state-
ment giving the information required
is laid on the Table of the Hcuse. [Sce
Appendix IX, annexur: No. 1.]

Shri N. P. Sinha: In para. 4 of the
statement to release that “
arrangement to release the stock was
in accordance with the terms of the
Mica Disposals Agreement”. May I
know in tkis connection whether the
Agreement containg any stipulation
that the whole stock should be releas-
ed at once or it should be releaged bit
by bit?

Shri K. D. Malaviya: The principle

of the Agreement was to assure a gra-
dual marketing of the mica.

Shri Namblar: May I know why this
6 lakhs lbs. of mica are to be released
at once? Will it not interfere with our

export policy of mica? Will it not
affect our industry?

Shri K. D, Malaviya: The whole
question was examined by the Mica

Disposals Panel but they thought that
it was not too great a quantity to be
curtailed .

Shri Nambiar: May I know wheher
there were complaints from the mica
industrialists in India that by this re-
lease our industry will be affected?

Shri K. D. Malaviya: Yes, Sir, the
question was considered and the views
of our Associationg were conveyed to
the Panel but they thought that they
were acting within the terms of the
Agreement. The Government therefore
could not do anything more in the
matter,

Shri N. P. Sinha: May I know if the
stoc;ks have already been released or
not?

Shri K. D. Malaviya: I cannot say
about that but I can inform the hon.
Member that out of the total stocks,
less than half remains,

SMueGLING OF GoLD

*1283. Shri L. N. Mishra: Wili the
Minister of Finamce he pleased 1«
state:

(a) the quantity of gold reported to
have been smuggled from India to nei-
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ghbouring foreign pockets and conn-
tries jn 1952-53;

(b) the
smuggling detected
yoar (952-53; and

number of cases of 2old
in India in the

(c) the steps taken against the cul-
prits?

The Deputy Minister of Finance (Shri
A. C. Guha): (a) and (b). It is possi-
ble to state only how much gold has
been detected in the act of smuggling.
The total quantity of gold as detected
during 1952-53 while being smuggled
from India to the foreign pockets in
India or to the neighbouring foreign
countries is 829 tolas and the number
of suck detectiong is 227

The number of cases in which gold
was detected in 1952-53 while being
smuggled into India is 256. The total
number of cases detected in India in
1952-53, thus, comes to 483.

(¢) In respect of the offences adjudi-
cated so far by the Collectors of Cus-
trms, action has usual'ly been taken
under Section 167, Clause 8 of the Sea
Customs Act. The offending gold has
Leen confiscated with the owners being
given the option to pay heavy flnes in
lieu thereof, and monectary penuities
have been imposed on the persons con-
cerned in the offence wherever called
for. Apart from this departmgntal ac-
tions under the Sea Customs Act, in a
few cases, offenders were also prose-
cuted in Courtg and sentenced to vari-
!r‘:us terms of imprisonments and to pay

nes.

Shri L. N, Mishra: May I know the
names of foreign pockets and countries
to which gold wag attempted 40 be
smuggled from India?

Shri A. C. Guha: Gold is smuggled
generally inside India rather than out
of India. As far ag smuggling of gold
outside India is concerned. mostly it is
smuggled to neighbouring fuieign
countrieg like Pakistan. As far as smug-
gling inside India is concerned, it is
mostly from the foreign possessions in
India and from Persian Gulf.

Shri L. N. Mishra: How does the fig-.

ure of smuggling in 19%52-52 compare
with the figures of the last two years?
Is it on the increase ur decreasn?

Shri A. C. Guha: I cannot say whe-
ther smuggling has increased or dec-
reased but I can say that the figures
of detected cases this year are smaller
than the figures last year. I think pre-
viously. oh another oceaston, Mr. Tyagi
gave the same reply.
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Sari Jaipal Singh: May 1 know whe-
ther there are any instanceg of smug-
gling being done by aircraft? 1{ the an-
swer is in the affirmative, what are the
namer of the airlines involved?

Shri A. C. Guha: It is often smug-
gled by aircraft, particularly in Bom-
bay and Calcutta. but it is not possible
for mie to give the names of the air-
lines. I have not got that information.

Sari V. P. Nayar: In yesterday's
Times of India it was reported that
69,000 tolas of gold worth Rs, 63 crores
have been smuggled in India. May I
know whether it is a fact?

Shri A. C. Guha: I have no such in-
formation at. present with me.

The Deputy Minister of Finance
(Shri M. C. sho¥h): Rs. 63 crores is
practically a wrong figure. 69,000 tolas
means about Rs. 63 lakhs or so.

ESTABLISHMENT OF BRANCHES OF RESERVE
BANK

*1284. Shri L. N. Mishra: (a) Will
the Minister of Finance be pleased to
state whether there is some propusal
that Reserve Bank should establish its
branches on a wider basis?

(b) If s0, what is the number of
bran~hes to be opened together with
the .:umes of the places?

The Deputy Minister of Finance
(Shri A. C, Guha): (a) Yes, Sir.

(kY The Bank's immediate pro
grumme is to open a branch each at
Bangalore, Nagpur and Patna.

Shri L. N. Mishra: May I know
when the Patna branch is likely to
start functioning?

Shrl A. C, Guha: The difficulty is, in
‘most cases the Bank has !o construct
its own building for opening a new
branch. Land is going to be acquired
in Patna in consultation with the
State Government.

Shri L. N. Mishra: May I know the
, Policy behind the opening of these
branches?

Shri A. C. Guia: The Rural Bank-
ing Enquiry Committee makes a re-
commendation that the Reserve Bank
should open more branches so that
thev may facilitate the rural trading
system and the Reserve Bank is under-
taking a scheme to open more branch-
es. At present it is going 1o open
these three branches.
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Shri T. S. A. Chettiar: Is there any
legal bar for the Reserve Baak open-
ing any branches outside capitals of
State Governments?

Shri A. C. Guna ! do not think there
iz any such legal bar.

Shri A. M. Thomas: The provisions
of the Indian Banking Companies A
such as the necessity 1o kecp o certain
percentage of deposits as reserve in
cash or in the branches of the Reserve
Bank or the Imperial Bank have now
been applied to Part B States. May I
know whether the Government |is
aware of the difficulties experienced
by small banks with branches in semi-
urban areas to deposit their money in
the Reserve Bank whose branches are
not distributed all over the country?

Shri A. C. Guha: I have no informa-
tion. 1 would like to have notice.

Shri L. N. Mishra: If the idea is to
utilise the resources of the Reserve
Bank for credit facilitlies in rural
areas then in whust way are these faci-
lities to be provided?

Shri A. C. Guha: I do not think there
ig any such immediate programme but
I' can only say that the recommenda:
tions of the Rural Banking Enquiry
Commliitee provide for morc ‘brancher

INDIAN CURRENCY

*128". Shri Lakshman Siagh Charak:
Will the Minister of Finance be pleas-
ed to state In how many parts of the
country Indian Currency Is not in
circulation?

The Deputy Minister of Finance
(Shrl A. C. Guha): Indian Currency Is
at present circulating as legal tender

throughout the Union of India.

sarl P. T. Chacko: May I know whe-

‘ther the Government are aware that

since the withdrawal of Travancore
coins, there {s great scarcity for Indian
coins in that area?

Shri A. C. Guha: We have no such
information.

GRANTS TO PanjaB UNIVERSITY

*1288. Prof. D, C. Sharma: (a) Wil
the Minister of Edacation be pleased to
state what amount, if any, the Govern-
ment of India have granted to the
Panjan University during the year

1952-53?

(b) Do Government propose to allo-
catle more amount during the year
1953-547

(r) If so. what is that amount?
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The Deputy Minister of Natural Re-
sources and Scientific Research (Siari
K. D. Malaviya): (a) A grant totalling
Rs. 3 lakhs has been made te the Pan-
jab University during the year 1852-53
for Scientific and Technical Education
under the Five Year Plan. A sum of
Rs. 2 lakhs has also been advanced

“to the Panjab Government for assis-
tance in rehabilitation and replenish-
ment of libraries and laboratories of
the Panjab University subject to the
approval of specific schemes and also
subject to the State Government shar-
ing a portion of the expenditure.

(b) and (c¢). The matter is
consideration.

Prof. D. C. Sharma: May I know if
there is any attempt to open a depart-
ment of Geology in the Panjab Uni-
versity?

Shri K. D. Malaviya: T do not know.
Mr. Speaker: It is a matter of detall.

under

The University knows best all these
details.
Shri Radha Raman: May I know

whether this grant is made for any
specific purpose?

Shri K. D. Malaviya: Which does the
hon, Member refer to? There are two
separate grants.

Shri Radha Raman: The grant to
the Panjab University.

Shri K. D. Malaviya: There are two
grants made separately. The three lakh
grant is under the Five Year Plan for
scientific and technological education;
the two lakh grant is for general purpos-
es on certain condicdons which have to
be fulfilled by the Panjab University
before they get it. .

Shri Matthen: On what principle or
on whose recommendation are grants
made?

Jrped Sh eyl ST
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[The Minister of Education and Na-
tural Resources and Scieatific Re-
search (Maulana Asad): The Govern-
rinenl ]ot India themselves decide this
ssue.
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Shri Matthen: I do not understand.
Mr. Speaker: Order, order.

Shri K. D. Malaviya: The Govern-
ment of India take the decision.

Prof. D. C. Sharma: The Panjab Uni-
versity being a displaced University, it
does not possess much resources of its
own. May I know if any special grant
is going to be given to this University
in order to have its buildings construc-
ted at Chandigarh, etc.?

———
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[Maulana Azad: I am not in a posi-
tion to give any categorical answer.
The difficulties facing the Panjab Uni-
versity, however, are receiving a very
sympathetic consideration.)}

MERGING OF AMREL] WITH SAURASHTRA

*1290. Sardar A. S, Baigal: (a) Will
the Minister of States be pleased to
refer to the answer to Unstarred
Question No. 611 on the 18th March
1853 and state whether Government
propose to consider the view points
raised by the deputation referred to
therein?

(b) Has the Government of Bombay '
agreed to the suggestion and have they
lntir?;ted their view point to Govern-
men

The Minister of Home Affairs and
States (Dr. Katju): (a) and (b). No
deputation waited either on the Prime
Minister or the Minister for States re-
garding the merger of Amreli with
Saurashtra. The representations recei-.
ved from the Praja Socialist Party on
the subject were duly considered by
the Government. As there does not
appear to be any widespread demand
in favour of the merger the Govern-
ment of India do not consider it neces-
sary to take any initia‘ive in the
matter. Since January 1850 ng refer-
ence has been received in the matter
from the Governmemt of Bombay.
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RECOVERY OF ARMS FROM COMMUNISTS 1N
MANIPUR

*1291. Shri L. J. Singh: Will the
Minister of States be pleased to state'

(a) the number and the names of
various arms recovered from the Come
munists of Manipur from 1947 to
February, 1853; and 2

} (b) whether Government are still re-
covering arms from the Communists of
Manipur?

The Minister of Home Affairs and
Stateg (Dr. Katju): (a) Following are
the particulars of the arms recovered
irom tke possession of Communists in
Manipur from 1947 to February 1953:

Rifles 1
. Jap Rifle

Sten Guns

Hand Grenades

Country made gun

Bayonet

Barrels a

Explosives 2 seers.

Ammunition of al_; kinds. 2,825.
(b) Attempts are always made to

~wecover unlicenced arms from illegal
holders including Commmunists.

Bhri L. J. Siagh: May I know whe-
ther there has been a continuous flow
of arms from the Communists in Bur-
ma to the Communists in Manipur?

e = I Ay e ©

Dr. Katju: Communists are commu-
nists everywhere whether they are
irom Burma or Manipur. 1f they are
in Manipur, tha arms are recovered.

=« Mr. Speaker; He refers to a conti-
nuous flow of arms from the Burmese
Communists.

Dr. Katju: I cannot say about that
with any certainty.

Sari L. J. Singh: May I know whe-
ther there are any latest Russian or
Chinese types of arms recovered?

Dr, Eatju: Of Russian manufgcture’

- e
"Shrl L. J. Singh: Latest Russian or
Chinese types of arms?

“Dr, Katju: I cannot answer that
question. If you like, I can make en-
quiries.

. Shri Ninblar: May I know what
is the proof that the Government have
got to show that these arms are re-
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covered from the Communists or from
the Communist party or anybody be-
longing to the Communist party?

Dr. Katju: Government have infor-
mation as to which people are Com-
munists and which are not. If armg are
recovered from those le whom .
Government consider ommunists,
answer is given accordingly.

Mr. Speaker: Let us go to the next
question, =

Shri Nambiar: I want to have a clari-
fication, Thig is a very serious ques-
tion.

Mr. Speaker: We are entering into
an argument,

Shrli Namblar: It is a clarification
that I want.

Mr. Speaker: Next question.

Shri Nambiar: This is a very serious
thing.

Mr. Speaker: Order, order. He ig en-
tering into an ar'umbnt.

Shri Nambiar: I want a clarification.
I want to know......

Mr. Speaker: I know what he wants
to know. That is an argument.

Shri Nambiar: This is a very serious
thing.

AGENCY FOR SPENDING THE SUM FROVIDED
ror Locar WORKS

#1294, Shri T. 8. A, Chettiar: Will
the Minister of Fimance be pleased to
state: :

(a) the agency through which ' the
sum of Rs. 3 crores, provided for
lnoral works, is proposed to be spent—
whether through the States alone or
through both the State Governments
and independent non-official social ser-
vice organisations; and

(b) whether any proportion has
been flxed between the two, in case
both the agenices are utilised?

The Minister of Finance (S8hri C. D.
Deshmukh): (a) and (b). Out of the
provision of Rs. 3 crores. a sum of Rs.
2-5 crores has been alluttoc for being
spent through the State Governments
on the basis of the population of the
States. The balance of Rs. 50 lakhs
has been kept in reserve for granis to
be made directly by ‘the Ministry of
Finance on the advice of the Planning
Commission, This amount ig intended
to be utilised for affording i-
ties to existing or new wvolun or-
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ganisations whg may apply direct for
carrying out specific developmental
activities in rural areas.

-Shri T. 8. A. Chettiar: May I know
whether they have formulated any
principles on which these grants are
to be distributed?

Shri C. D. Deshmukh: The grants
will be distributed with reference to
Iwo principles: one is that preference
should be given tg areas’ which have

not already henefited directly from .

the schemes included in the Plan,
special attention being given to the
needs of the backward areas; the
second is that some measure of local
effort must be forthcoming in the
form cither of cash or of voluntary
labour to supplement the funds pro-
vided by the Government.

Shri T. S. A. Chettiar: Has any set
proportion been fixed when local pub-
lic service institutions take up the task
as to what amount they will have to
contribute?

Shri C. D. Deshmukh: It has been
indicated that the voluntary contribu-
tion should normally be aboul 50 per
cent. of the cost of the schemes.

Shri §. N. Das: May I kndw whether
the State Governments have been asked
1o supply lists of caseg to which allo-
cation is to be made?

Shri C. D, Desimukh: Yes, Sir.
These listg will be forwarded to the
Planning Commission through the Min-
igtry.

Kumari Annle Mascarene: May I
know whether any amount is spent by
the Bharat Sevak Samaj?

Shri C. D. Deshmukh: As I said, the
hulk of the amount is intended to be
spent through the State Governments;
not by the State Governments, but
through the State Governments. The
balance has been reserved for grants
to be made directly by the Ministry of
Finance. It is proposed -that these
amounts should be utilised for afford-
ing opportunities to voluntary organi-
sationg either with a good record of
work or those which may be establish-
€d specially for carrying out these ac-
tivities in the rural areas. That inclu-
des also the Bharat Sevak Samaj.

Shri K. K. Basu: May I know whe-
ther any time schedule has been flxed
for the dishursement of such funds?

Shri C. D. Deshmukh; A letter has
heen addressed to the State Govern-
ments sent in the beginning of April
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1953, and they have been asked to for-
ward their recommendations by the
end of June 1953.

Shri B. §. Murthy: May 1 know whe-
ther any grants are being made or will
be made to Rayalaseema in view of its
backwardness?

Shri C. D. Deshmukh: That will be
a matter for the Madras State Govern-,
ment to consider, '

Shri S. V. Ramaswamy: Will the
amount be distributed Siute-wise”
What is the amount allotted 10 Madras?

Shri C. D. Deshmuki: Yes, Sir; Rs.
40 lakhs.

TRANSIT CAMPS IN TRIPURA

#1295. Shri Dasaratha Deb: (a) Wilk
the Minister of Rehabilitation be-
pleased to state how many transit
camps still exist in Tripura and how
many displaced persons are dwelling
in each of them?

(b) How many colonies have so far
been made for rehabilitation of dis-
placed persons in Tripura and how
many displaced persons have already
been rehabilitated in each of those
colonies?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) and (b)..
The information is being collected and
will be laid on the Table of the House-
in due course,

INADEQUATE SUPPLY OF WATER IN SECUNDERA--
BAD CANTONMENT

*1207. Shri Vital Rao: Will the
Minister of Defemce be pleased to
state: N

(a) whether any complaints have beem
received by Government from the resi-
dents of various localities in Secundera-
bad Cantonment about the inadequate-
supply of water and absence of street.
lighting; and

(b) it so, whether any steps have
been taken in this regard?
The Depuly Minister of Defence

(Sardar Majithia): (a) No specific:
complaints have been received by the
Ministry. Government are aware of a
wng standing demand from the resi-
{ents of Bolarum for water connection:
in their houses and the difficujty of
providing adequate lighting in the
Cantonment.

(b) The Cantonment Board has in
hand a_ scheme fof the erection of &
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separate reservior at Bolarum and the
liyderabad P.W.D. are duplicating the
water mains to Bolarum; when these
are laid, it will be possible to give
water connection to the residents of
Bolarum.

As for street lighting. the question
is one of funds being available. The
Cantonment Board has been. within
the funds available, doing its best and
things have progressively improved,
Rs. 60,000/- has been provided in the
budget during the current year and
Rs. 10,000/- in the next year for this
purpose. The hon. Members will,
1 hope, appreciate the big task of pro-
viding adequate lighting in this big
outstretched Cantonment where the
distance between Secundesabad &nd
Bolarum alone is abou‘ 9 miles.

Shri Vittal Rao: May I know il Go-
vernment are aware of the facl that
in localities other than Bolarum and
localities where military personnel
reside, there is absolutely no water
supply arrangement?

Sardar Majithla: The question re-
lated to the Cantopment Board. If it
is outside the Cantenment Board. it is
naturally the State Government's con-
cern.

Shri Vittal Rao: I am referring to
the localities in the Cantonment area
itself. While there is water supply ad-

- Jacent to it for military personnel, for
people other than military personnel,
there is absolutely no water supply.

Sardar Majithia: That is not a fact.
I do appreciate there are dificulties.
because in the area in Bolarum which
is just adjacent to this Cantonment
Board the height of the ground is verv
much higher than the pumping station
with the result that the pressure is
definitely Jow. And it i< with a view
to improve that, that we have, as T
have already stated in my answer, got
a scheme to build a reservoir and
also duplicating of the pipe lines, as
a result of which the water supply will
definitely be improved,

Mr. Speaker: We will go to the next
question.

COMPENSATION FOR PROPERTIES LEFT IN
PAKISTAN

+1298. Bhri Gidwani: (a) Will the
Minister of Rehabllitation be plensed
to state whether the attention of Gov-
ernment has been drawn 1o the resnin-
tions passed unanimously by the Delhi
State Legislative Assembly and the
Punjab Legislative Council on the
75th and the 26th March, 1953 resper-
tively requesting Government that the
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compensalion for properties left in
Pakistan, be given to  the displaced
persons at an early date?

{(h) Has the stheme of compenssa-
tion, submitted by the Rehabiltation
.\:liimatry tc the Cabinet, been consiaer-
ed?

(c) If so, what is the decision of
Governnient in the matter?

(d) When do Government propose
tn pay such compensation?

The Deputy Minister of Rehabilita-
tion (Sari J. K. Bhonsle): (a) Yes.

_ (b) to (d). The compensation scheme
is under active consideration. Pay-
ments will be started after the scheme
is sanctioned.

Shri Gidwani: Is it a fact that Gov-
ernment have appointed a Cabinet
Committee to consider the compensa-
tion scheme submitted by the Rehabi-
litation Ministry.

Shri J, K. Bhonsle: Yes, Sir,

Shri Gidwani: What are the terms
of reference of that Committee and

when will the Committee submit its-
report?

Shri J. K, Bhonsle: No terms of ref-
erence except to examine the scheme
in detail and submit a report.

Shri Gidwani: When will the report
be submitted?

Shri J. K. Bhonsle: As soon as they
have gone into the scheme.
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[The Minister of Educatlom and Na-
turatl Rernources and Sclentific Rescarch
(Maulana Arad): No definite date has
been fixed for that, but the Committee
in auestion will start working as soon
as possible.]

Mr, Speaker: We will go to the next
question.
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TUNGSTEN

*1289. Shri Balwant Sinha Mehta:
{a) Will the Minister of Natural Re-
sources and Scientific Research be
pleased to state where and in what
-quantity Tungsten is found in our
«country?

(b) Where is it exported to?

(c) It it is not exported, how much
and of what value is lying unsold?

(d) What is our present require-
ment and what steps are being taken
to increase its production?

(e) What is the price of one ton of
ore of Tungsten at present and what
was it two years back?

The Depuly Minister of Natural Re-
sources and Scientific Research (Shri
K. D. Malaviya): (a) and (e). A state-
ment giving the available information
is laid on the Table of the House,

(b) to (d). Information ig being
-collected and will be laid on the Table
-of the House, when received.

STATEMENT

(a) The Director, Geological Survey
‘of India has reported that the only
fairly promising and also producing
deposits of wolfram (tungsien ore} i:}
India are those of Degana (26°50":
714°20") in Jodhpur, Rajasthan. The
ovcurrences mentioned below of this
mineral in this country have proved
‘to be of little or no economic value.

(1 Chhend%athar (22°15: 88°45°).
Bankura Dt., W. Bengal.

(2) Kalimati (22°46: 86°17"), Singh-
bhum Dt,, Bihar,

(3) Jher (22°35": 73‘42'). and Palla
(22°34’: 73°42’) Baria, Bombay.

(4) Agargaon (79°28’: 216’) Nagpur
District, M.P

(e) The information given in Janu-
ary 18, 1851 issue of the Engineering
«and Mining Journal, New York, shows
that the price of tungsten-ore WO,
Cre of good quality was Rs. 21,517 per
short ton or Rs. 24,000 per long ton.

The prevailing market rates are not
known.

Shri Balwant Sinha Mehta: May I
know whether any technical foreign
advice was sought for Degana Mines
in Rajasthan? If so, what are its main
recommendations? If not, do Govern-
‘ment propose to do so?

Shri K. D, Malaviya: I do not think

there is any necessity to seek any for-
«ign advice on this matter. Our experts
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?tf the LB.M. know fully well about
it.

Shri Balwant Sinha Mehta: May I
know whether it is a fact that jn Rajas-
than, tungsten was not allowed to be
exported when it was fetching a good
price, and compelled to sell here at a
lower price?

Shri K, D. Malaviya: I do not know
that but it is a fact that the mining
in the Jodhpur area may be sealed off
under the recommendations of the
Indian Bureau of Mines.

Slu'i. V. P. Nayar; May I know, Sir,
what is the requirement of tungsten
for alloy tools for electric lamp fla-
ments and radio tubes in the country,
and also how muck of this internal
tu:jiemf:r:d is met by tungsten available
ere”?

Mr. Speuxer: I think it is a question
to be put to the hon. Minister for Com-
merce and Industry. '

_ Shri V, P. Nair: No, Sir. The ques-
tion is: * whether and in what quantity
tungsten is found in our country”,

[

Shri K. D. Malaviya: As regards the
guantity at present available in the
country, there is stock of 20 to 30 tons
in Rajasthan. The Tata Iron and Steel
Co. do not at present consume any
gquantity. Slightly more accumulation
of stock is expected, but the Rajasthan .
Government is exporting it to other
countries,

Mr. Speaker: Next question,

PROTESTS BY KANNADIGAS AGAINST INCLUSION
OF BELLARY TALUK IN ANDHRA STATE

*1300. Shri A. N. Vidyalankar: Will
the Minister of Home Affairs be pleas-
od to state:

(a) whether it is a fact that strong
protests have been lodged by the
Kannadigas against the inclusion of
the Bellary Taluk in the newly estah-
lished Andhra State;

(b) whether Government are pre-
pared to re-examine the case of Bel- .
lary Taluk in view of these protests:
and

(c¢) whether the Boundary Commis-
sion would be allowed to go into this
question thoroufhly and tc recommend
any change if found necessary?

The Deputy Minister of Home
ARairs (Shri Datar): (p) Yes: rertain
representations have Leen received.

(b) As explained in *he Prime Min-
ister’s statement made in the House on
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25th March, 1953, the gquestion with
eregard to the Bellary Taluk is still
under consideration and a decision will
be takem early.

(c) The position in regard to the
Boundary Commission has been al-
ready explained in the Prime Minister’s
statement to which I have nothing to
-add.

Shri A. N. Vidyalankar: Will the
people of the district be consulted in
this matter?

Shri Datar: The people's represen-
tations are already before the Govern-
ment,

Shri T. Subrahmanyam: Have any
communications been received expres-
sing dissatisfaction at the position in
which Bellary Taluk has heen kept,
and if the answer is in the affirmative,
how many?

Shri Datar: We are receiving a very
large number of representations. Al-
ready they exceed one hundred.

Shrl Raghuramaiah: May I know,
Sir, whether the Municipal Council of
Bellary unanimously passed a Resolu-
tion urging inclusion of Bellary with-
in the Andhra State, and whether in
Bellary Municipality itself and the
two adjoining Firkas. Rupanagudi and
Moka, taken together, the Andhras
over-number the Canarese, and whe-
ther due weight has been given to this
position by the Government?

Mr. Speaker: The hon. Member is
more giving information than seeking
it. Order, order. Mr. Vidyalanker.

Sari A. N. Vidyalinkar: What is the
opinion of the Andhra people on this
question?

- Shri Datar: We are receiving the
opinion of the Andhras and also the
Kannadigas.

Shri A. N. Vidyalankar;: I asked
what is the opinion of the Andhras.

Mr, Speaker: This is a question more
for debate than for carrying on a de-
bHate here now. Next question.

Paesravt Moo v satit ity [

“13081. Prof. D. C. Sharma: Will the
Minister of Rehabilitation be pleased
1o state how many Pakistani Muslims
entered into India with permits or
passports during the year 19527

The Deputy Mimister of Rehabilita-
tion (Shri J. K. Bhonsle): The infor-
mation asked for is not readily availa-
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ble. It will be laid on the Table
House as soon ag it has been mllm
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The Deputy Minister
AMairs (Shri Datar): The number of
jt::ﬁrsons arrested in connection with
s e Jan Sangh Agitation in the Delhi

ate up to the 3rd April 1953 was
551 out of whom 9 Were released after

tenderi
vieted, ¢ 2Pelogies and 360 were con-
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Shri Datar: The number of Kash-

mir and Jammu peop
small, if not negli(iblel.e 's extremely

Sari V. G. Deshpande: May L know,
Sir, how many wereg arresgd unde:"
the Preventive Detention Act?

Shri Datar: This question
relate to Preventive Delengogma‘t 2!?

It is a question :
- fry el of prosecution and con-

of Home

Several Hon, Members roge—

Mr. Speaker: Only on
Mr. Deshpande, y one at a time.

Shri V. G, Deshpande: May I
whether trials were held in”,rlau.h:::
Police Stations, and whether the Satya-
grahis were beaten after they were ar-

rested. and many of the Sat
were handcuffed? e

Shri Datar: None has been

at all. beaten

Bhri V. G. Deshpande: Anhout =
cuffs and trials in jalls,..(Int"‘:uphr:an:).

Mr. Speaker: Let there be no heat.
He is only asking for information.

Shri V. G. Deshpande: 1
whether there were complaT:tsl m
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beating of the prisoners and whether
the prisoners were hardcuifed and the
trials were held in Police Stations and
within the jail?

Shri Datar: We have not received
any complaints. Those that were re-
ceived were found to be entirely un-
founded.

Shri V. G. Deshpande: My question
hag not been answered at all.

Mr. Speaker: It has been answered.
No complaints of that type were re-
ceived.

Dr. S. P. Mookerjee: 1 myself sent a
complaint tg the Home Minister and
spoke to him,

Mr. Speaker: The hon. Member, in
the, guise of giving information, ig
now ...

Dr. S. P. Mookerjee: If the answer
is absolutely inaccurate?

Mr. Speaker: He may put a ques-
tion or he may ask for a debate on the

question,

Shri Radha Raman: May I know the
names of the States from which the
volunteers have come and have been
arrested?

Shri Datar: Most of these volunteers
are coming from U.P.

Kumari Annie Mascarene: May 1
know whether the Government is
aware that the inhuman methods
adopted by the Pollce are said to be
printed and circulated in the Tity?

Mr, Speaker: We need not go into
these details.

Shri Datar: I should like to make one
correction, Sir. There were no persons
from Kashmir. who were arrested or
prosecuted in this connection.

Some Hon. Members rose—

Mr, Speaker: I am going to the next
question.

ARTIFICIAL RICE

*1276. Shri M, L. Dwivedi: Will the
Minister of Natural Resources oand
Scientific Research he pleased to
stato:

() the progress made in the pro-
cess of manufacture of artificial rice
up-to-date;

(b) whether the process accords any
promice of the possibility of more pro-
C€ucticn to be'able to meet the rice
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shortage in the country

in the nea-
future: [ ]

(r) whether any quantity of rice nus
been produced so far: ana

(d) if so. how much?

The Deputy Minister of Natural
urces and Scientific Research
l[QSlwi K. D. Malaviya): (a) and (b).
The Government of India have sent
the Director, Central Fucd Technologi-
cal Research Institute, Mysore, abroad
to study in detail the possibilities of
large scale production of synthetic rice
generally and more particularly the
naturc of equipment required and its
working conditions, This Officer will
submit a report to the Government of
India for consideration.

(c) and (d). Only experimental
quantities (3,000 lbs.) have been pro-
duced in the Central Fond Technologi-
cal Research Institute, Mysore.

Shri M, L. Dwivedi: May I know
what is the sum earmarked in connec-
tion with this scheme?

Sari K. D. Malaviya: No sum has
been earmarked, because the scheme
has ‘not yet been decided upon by the:
Government.

Shri M. L. Dwivedi: Ay it has been
reported in the newspapers, an expert
has gone to establish contacts with
foreign firms, for purchase of plants
and other equipment. May I know, if
money has not been earmarked for this
purpose, how he will be able to enter
into any contract with any firms?

Shri K. D. Malaviya: No money has
been allotted for the purchase of plants
etc, Only some money hag been sanc-
tioned to cover the expenditure of the
officer who has gone there to make
these investigations.

Shri K. C. Sodhia: Do the Govern-
ment feel the necessity of going on with
the Grow Mor. Food Campaign, in
view of the success of the scheme?

Shri K. D, Malaviya: Yes, Sir. The
G. M. F. Campaign will go on,

Shri B, S, Murthy: May 1 know when
the officer is expected to be back in
India?

Shri K. D. Malaviya: Very soon, Sir.
In a few weeks,

Shri Sarangadhar Das: Are the Gov-
ernment aware that there is an Indian
technologist in America, who has deve-
loped another process, and that procezs
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«is being taken up by the Pakistan Gov-
ernmen!, while it has been refused by
the Government of India,

Shri K. D. Malaviya: We have got our
-own methods of producing synthetic
rice. -

Shri Sarangadhar Das: May I know
whether that process was offered to
India and was rejected by the Govern-
ment of India?

Shri K. D. Malaviya: No. But I read
-about the process in the newspapers.

Shri V. P. Nayar: May I know whe-
ther it is in view of the fact that the
per acre yield of rice is continuously
declining in India, that Government
res:.;rt to this manufacture of artificial
rice?

Shri K, D. Malaviya: No, Sir. That
s not the reason.

Short Noiice questions and Answers

RESTRICTIONS ON TRADE WITH CHINA

Shri H, N. Mukerjee: Wili the Prime
Minister be pleased to state:

(a) Whether the attention of Govern-
ment -has been drawn to ress
reports that the Government of India
are in consultation with the UK. Go-
vernment about the latter's decision to
tighten restrictions 1 trade with
China.

(b) What is the attitude of Govern-
inent in regard to this matter

The Prime Minister (Shrl Jawahar-
dal Nehru): (a) Yes.

(b) India was not a party to the U.N.
Resolution of 18th May, 1951, banning
the supply of strategic material to
China. The Government of India con-
tinue to adhere to the same policy and

have not accepted any commitment
restricting trade with any foreign
country.

Shri H. N. Mukerjee: May I know
whether there is any link between
these consultations with the UK. Gov-
ernment, and the report n
‘The Hindustan Times’, of the 11th
April, that India has suddenly banned
the export of iron and steel to Tibet.
and has detained hundreds of loads of
merchandise, on the 15th mile check-
post on the Gangtok-Yatung road en
Toute to Lhasa?

Shri Jawaharial Nehru: First of all.
there are no consultations , with the
U.K. Government, I do not know what
the hon. Member refers to. Secondly
this is the first time I have heard
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about this matter of banning any ex-
port to Tibet, 1 know nothing about
it. T shodld be very greatly surprised
if there is any such thing. I do not
know, there might be difficulties of
transport and other things. But any-
thing based on any policy, I do not
l|]:1now; there is no application of |t
there.

Shri H. N. Mukerjee: Can | huve a
categorical negative reply 1o a report
that Mr. John Josh, Under Secretary
for Commonwealth Relations said in
London on the 23rd March that con-
sultations on this subject, that is to
say. of tightening of restrictions on
British shipping trade with China are
now taking place with India, Pakistan,
Ceylon as well as other Governments?
This is in conformity with the state-
ment made by Mr. Eden in the House
of Commons on the 17th March,

Shri Jawaharlal Nehru: Obviously I
cannot reply on behalf of the various
Governments, Pakistan, Ceylon etc, So
far as the Government of India are con-
cerned, we received from time to time,
what I might call, circulars containing
some information. But there are no
consultations as such. We have some
kind of information which remains in
the flle somewhere. There have been
no consultation on this subject.

Shri H. N. Mukerjee: Is it a fact that
export to Tibet, of photographic ma-
terials, petrol, electrical goods and
the like was banned some time &go?
This appeared in ‘The Hindustan
Times' of 11th April.

Shri Jawaharlal Nehru: I am afraid
I do not know. I do not think the
question of export of photographic
materialg to Tibet has ever been con-
sidered by us. I doubt if there are
many cameras in Tibet.

SiShH H. N, Mukerjee: May [ ask,
r...

Mr, Bpeaker: Let us now stop it here.
These are all details.

Bhri H. N. Mukerjee: There is one
question on which clarification s
necessary. There is a statement in
‘The Hindustan Times', of 11th April,
that there has been a telegram from
the Kalimpong Chamber of Commerce.
I do not know the veracity of this...

Mr. Speaker: Order, order. It is no
use going over the whole world, as to
what other people and statements have
said.

Shri H. N. Mnkerjee: T want to know
whether the Government are in receipt.
of a telegram reported in the news-
paper, to have been sent tg Mr. Nehru
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aud others, in which reference is made
to this stoppage of export to Tibet,
Sikkim and nearby places.

Shri Jawaharlal Nehru: 1 cannot
answer for every Ministry of the Go-
vernment. Maybe, the Ministry of
Commerce may have received some-
thing,—I do not know. I am totally
unaware of the various facts or state-
ments that the hon. Member has made.
But 1 am perfectly prepared to inquire.

Shri- H. N. Mukerjee and Shri Joa-
chim Alva rose—

Mr. Speaker: We will now go over
to the next question.

DEMONETICATION OF HHDERABAD CUR-
RENCY

Shri Madhao Reddi: (a) Will 1the
Minister of Finance be pleased to
state whether it is a fact that the Go-
vernment of Hyderabad have changed
all the money transactions into the
L.G. currency from 1st April in spite
of O. S, currency remaining legal ten-
der for two years more?

(b) Is it a fact that the Hyderabad
State Bank. the agent of the Reserve
Bank in Hyderabad, hag been asked
not to issue O.S. currency in exchange
of 1.G. currency 1o the public?

(¢) Are Government aware that due
to this practice, the exchange value
of O.S. currency is rising day by day
and causing great anxiety to the lower
income groups?

The Minister of Finance (Shrj C. D.
Deshmukb): (a) Yes, Sir. Hyderabad
Government transactions will be in
Indian currency which is legal tender
in the State along with the Hali Sicca
currency.

(b) As part of the scheme for the
gradual withdrawal of State currency
Hali Sicca currency notes and ane-
rupee notes will not be reissued.

(c) Some complaints have been re-
ceived about the rise in the exchange
rates but as Hall Sicca small coin 1s
being made freely available in ex-
change for Indian currency lower in-
come groups should not be affected by
this.

Shri Madihao Reddi: May I know,
Sir. whether it is not a fact that the
exchange rate of the O.S. currency
went as low as 108 O.S. per 100 I1.G.
currency and that prices .of all daily
‘necessaries went up, creating panic in
the people as a result of this change-
over?
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Shri C. D. Deshmukh: I do not think
that statement ig true in its generality.
There have been some complaints of
rise in the exchange rate and in prices
but that is obviously due to specula-
tive elements.

Shri Madffao Reddi: May I know in
the light of the assurances given by
the hon, the Deputy Minister for Fi-
nance the other day that the change-
over would be very slow and orderly,
what are the measures taken to meet
this emergency and whether the State
Government has asked for any help
from the Centre?

Shri C. D. Deshmuk: Well, this mat-
ter was discussed the other day, Sir,
when legislation was passed, and as
I have already stated, the Hali Sicca
currency will continue to be legal
tender for a further period of two
years. In addition widespread {acilities
are being provided in the Treasuries,
Sub-treasuries and branches of the
Hyderabad State Bank for the ex-
change of local currency into Indian
currency. I don't see what more one
can do. The Hyderabad Government
have thought in termg of continuing
1o issue the higher denomination notes,
but if that process is continued, then
obviously the actual date of demoneti-
sation will be further postponed and
the same order of difficulties is likely
to arise again.

Mr. Speaker: Is
the House?

Shri Mohinddin: Yes. May I know,
Sir, whether the Hyderabad Chief Min-
ister has stated in a Press interview
that the Government of India would
issue a notification making black mar-
keting in currency a penal offence? Has
any notification been issued?

Shri C. D. Deshmukh: I do not know
about the statement ascribed to the
Hyderabad Chief Minister, Sir. But
this question of making it an offence
to trade in the currency at rates other
than the officials rate is under sepa-
rate examination. That does not imply
that in our view. at the moment such
a transaction is not illegal.

Shri Mohiuddin: May I know, Sir,
whether the present crisis can be re-
lieved by making greater facilities
available for supply of O.S. currency
for the time being. provided the net
withdrawal from the circulation is
shown at the end of the month or at
the end of the quarter?

Shri C. D. Deshmukh: Ag I have al-
ready stated, Sir, that is the one thing
that we are not prepared to do, that is

Mr. Mohiuddin in
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to say, to continue to the cur-
rency whick has bee tised. I
think the proper fem is %o take
steps (a) agsinst.the- tive ele-
ments, and (b).tg “ensfre. ~the
supplies of essential gte . made
freely availablg-to the puilic of Hy-
derabad. . e A

Shri Madhao Reddi: May I know,
Sir, whether in view of the fact that
all the trade uniong in the State, re-
presenting some 90,000 workers huve
given notice of a general strike, and
there is widespread panic, Govern-
ment will consider the demand for
payment of an equal amount in ex-
change in the I.G. currency?

Shri C. D, Deshmukh: No, Sir. We
are aware that a threat to strike has
been made by the various labour orga-
nisations. But we shall have to deal
with the situation when it arises.

Shri B. S. Murthy: May I know, Sir,
whether with a view to stopping black-
marketing in O.S. currency and rising
prices, Government propose to give
facilities to the local banks for issuing
0.S. currency in exchange for LG.
currency -

Sari C. D. Deshmukh: That is the
same question, Sir, which I have an-
swered that we do not wish tp counte-
nance the issue of further O.S. curren-
cy except to the extent I have indicat-
ed, namely, in respect of small coins
of 8 annas and under, which will be
freely issued.

Mr. Speaker: We will now go to the
main business.

WRITTEN ANSWERS TO QUESTIONS

EVALUATION OF IMMOVEARLE EVACUEE
PROPERTY

Sardar Hukam Singh:
"m'{ Shri Afit Singb:

(a) Will the Minister of Rchabilita-
tion be pleased to state whether the
evaluation of the immoveable evacuee
property left by Muslims in India m=as
been completed?

(b) If not, how long is it likely to
take?

The Deputy Minister of Kebabilita-
tion (Shri J. Bhonsie): (a) and (b).
Valuation is in progress. Time re-
qQuired for completion depends on the
decision as to the different modeg of
disposal which are adopted for differ-
ent types of properties.
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Dr. Baxsui Tex CHAND COMMITTEE
- Sardar Hukam Sipgh:
1233, { Shei At Singh:

Will the Minister of Rehabilitatien.
be pleased to state:

(a) whether Governmepnt have con-
cidered the report of Dr. Bakshi Tek
Chand Committee, appointed to advise
on the question of the utilisation of
Muslim evacuee property in India: pnd

(b) if so, whether any finai decision.
has been taken in the matter?

The Depuly Minister of Rehabilita-
tion (Shri J. K. Blionsle): (a) Yes.

(b) A final derision jg likely to be
reached soon.

Evacuee PooL

- Sardar Hukam Singh:
124, { Shri Afit Singh:

{a) Will the Minister of Rehabilita-
tion be pleased to state whether the
Government of India have come to a
decision on the contribution to be
made to the Evacuee Pool which ig to
be distributed among the displaced
persuns from the West Punjab as a
recompense for the properties left he-
hind by them?

fb) If not, when is this decision.
likely to be taken?

The Deputy Minister of Rehabllita-
tion (Shri J. K. Bhoasle): (a) and (b).
The matter is under active considera-
tion and a decision is expected to be-
taken soon.

TRANSFER OF DESTITUTES FROM HARNI AND-
WARASIA CAMPS

*1281. Dr. Amin: (a) Will the Minis-
ter ¢f Rehabilitation be pleased to
state what are the reasons for trans-
ferring destitute persons from Harnul
and Warasia Camps of Baroda to
Ahmedabad and Kandla?

(b) When were they settled at these
Camps’ and what was the period of
their stoy there before - their transler
to Ahmedabad and Kandla?

(¢) Was there any proposal for
slarting a Destitute Home at Baroda
on the lines of the Homes started at
Ahmedabad, Rajkot and Junggadn?

The Deputy Minister of Rehabllita-
tiom (Shri J. K. Bhoasle) (a) For want
of regular Homes, the destitute dis--
placed persons in the Bombay State
were initially scattered all over the
State in the various Colonies of dis-
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placed persons, After a review of the
situation, it was considered desirable
that they should be accommodated in
a few regular Homeg organised in the
State. Action has accordingly been
taken to transfer the destitute ger-
sons from Harni and Warasia Camps
to the Homes recently set up at Ahme-
dabad and Kandla,

(b) These persong have been stay-
ing in the Camps in Baroda since the
-opening of these Camps, i.e. soon after
the Partition,

(c) There was a proposal for start-
‘ing a Home at Warasia in the Baroda
“State, but it was dropped as it was
found necessary to construct more
‘buildings there at a considerable cost.

Fact FINDING COMMITTEE

*1285. Shri Biren Dutt: Will the
‘Minister of Rehabilitation be pleased
to state:

(a) whether the Fact Finding Com-
‘mittee will include Tripura in its sphere
-of activity;

(b) whether it is a fact that a large
number of cultivated plots of the
peasantry has been requisitioned by
‘Government in the Malagbar area of
"Tripura for the rehabllitation of the
displaced persons and that huts have
been erected on these plots; and

(¢) if so, what steps Government pro-
pose to take to rehabilitate the evicted
peasantry?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) No.

(b) No.

(c) Does not arise.

DEVELOPMENT SCHEMES OF TRIPURA UNDER
THE FIvE Year Pran

*1286. Shri Biren Dutt: Will the
Minister of States be pleased to state:

(a) whether the Government of
‘Tripura propose to inform the pubiic
as to how they have spent Rs. 33 lakhs
during the first two years of the Five-
Year Plan; and

(b) how soon the Government of
Tripura expect to complete the cons-
truction of the Hospital whose founda-
tion stone was laid by the Prime Minis-
ter months ago?

The Minister of Home Affairs and
Stateg (Dr. Katju): (a) The informa-
tion will be included in a booklet to be
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published shortly by the Chief Com-
missioneg of Tgpura. _« » °
The ex t incurred in ‘the first

two of -Bthn is expected to
ofdef of R 16 lakhs,

(b) The Bovpital. ihe foundation
stone of whi

“Was laid on the 25th
October 1952, is expected.to .be -com-
pleted and opened this month,

fasafaarsa faar & foq ooat w
A

*13¢, a5 Mfwer aw (¥F)

31 fawr & ag IFmF A I

G fF 7 teu F few = w

faeafagrey fowr € sgrwad sy

Fwr 8 waifes  afaw  agraar
ferady ?

(w) s==77 faesm 2§ aeEh
geqrat ® fradr (7)) sigalt smeqw
wuT, (%) 917 WIqT Areqw 9T,
qqr () UgATYT AEqw w9TA § 7

The Minister of Education and Na-
tural Rresources and Scientific Re-
search (Maulana Azad): (a) A state-
ment showing grantg to Universities
other than Central Universities during
1952-33 is laid on the Table of the
House. [See Appendix IX. annexure
No. 2]

(b) The information collected from
twenty-two Universities is lald on the
Table of the House. [See Appendix
IX, annexure No. 3]

Information is awaited from other
Universities and will also be laid un
the Table of the House in due course.

ARMED FORCES PENSION REVISION
COMMITTEE

#1292 Shri Y, M. Mukne: (a) Will
the Minister of Defence be pleased to
state whether it is a fact that the re-
commendations of the Armed Forces
Pension Revision Committee, submitted
to Government three years agou, have
not been a and implemented so
far and that the Military personnel are
still given the same rates of on
which were sanctioned in 1917 in spite
of the revision of pay in 18477

(b) Is it a fact that the above Com-
mittee recommended a formula for cal-
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culating the pensions of Jawans, RENEWAL OF SCHOLARSHIPS ot
Ratings and airmen which t uni-

formity in the three services pacity
with civil Government servants after
25 years of service?

(c) If so, have Government accepted
this recommendation?

(d) Are Government aware that ac-
ceptance of the Gadgil Committee re-
port will further liberalise the pen-
mn of \‘.he1 t;l\gé ”"“3 and im:rm;ci

dispar: tween the ons
military and ecivil nervanu?wml

(e) Do Government propose to
apply the recommendations of the
Gadgil Committee to the Defence Ser-
vice personnel?

The Minister of Defence Or
Uon (Shri Tyagi): (a) to (e). The
report of the Armed Forces [I'ension
Revision Committee was submitted to
Government on the 1lst August 1950,
The recommendations of the Com-
mittee were not unanimous, The pen-
sionary rules are numerous and com-
plex and their revision involves con-
siderable financial implications. The
detailed examination of the Commit-

's recommendations has now been
practically completed and it is hoped
that final conciusions on various as-
pects of the revision of the present
pension code will be reached within
the next 3 months. Meanwhile, the
present rates of pension, which have
been in force from various dates since
1047, conlinue to be payable, supple-
mented, in the case of small pensions
of Rs. 100/- and below, by temporary
increases sanctioned to meet the extra
cost of living. The recent decisions of
Government on the report of the Gad-
gil Committee will be duly taken into
account in formulating the new pen-
sion code for personnel of the armed
forces.

ReNT CoNTROL ACT IN TRIPURA

*1293. Shri Biren Dutt: Will the
Minister of States be pleased to state:

(a) whether there is any Rent Con-
trol Act In Tripura State; and

(b) if not, what steps Government
propose to take to give protection to
fh:dltgnauts against ejectment by land-
ords?

The Minister of Home Affairs and
States (Dr. Katju) (a) No.

(b) The question of the extension of
the West Rent Control Act to
Tripura with suitable modifications is
under the consideration of the Govern-

*1296. Shri Buchhikotalah: (a) Will
the Minister of Education be pieased
to state whether any circular has been
issued recently regarding the “Renewal
of scholarships to Scheduled Castes and
Scheduled Tribes studenis” during the
year 1953-547

(b) If so, what are the contents
the circular? .

{c) When was it issued?

The Minister of Exducation and Natu-
ral Resources and Scientific Research
(Maulana Azad): (a) Yes.

(b) A copy of the circular letter is
placed on the Table of the House. [See
Appendix IX, annexure No, 4]

(c) The circular letter accompunied
each letter of payment of 1st half-
yearly instalment for 1952-33 scho'ar-
ships issued from October, 1952 to
March, 1953.

LACCADIVE ISLANDS

*1302. Shri N. P. Damodaran: (a)
Will' the Minister of Defence be pleas-
ed to state whether Government have
considered for purposes of the defence
of our country, the importance of the
Laccadive Islands, off the Coast of
Malabar, in the Arabian Sea?

{b) If sn, what steps have Govern-
ment taken for the defence of these
islands?

The Minister of Defence Organisa-
tion (Shri Tyagl): (a) and (b). As the
hon. Member would expect, our de-
fence plan takes note of these Islands
but obviously the details esannot be -
divulged without detriment o public
interests,

STOReS PURCHASED BY THE MINISTRY OF
DEFENCE

*1304. Shri Bansal: (a) Will the
Minister of Defence be pleased to lay
on the Table of the House a statemcnt
showing details of the stores purchas-
ed by the Ministry during the financi-
al years 1950-51, 1951-52 and 1952-537

b) Had adequate consideration been
gi\fm: tor fnding supplles in the
country at the time purchasing
stores from abroad?

The llllllmter of Amf:::n
ri Sat Chbandra): (a) state-
nggt giving the broad categories and
value of stores purchased against De-
fence requirements is placed on the



2029 Written Answers

able of the House. [See Appendix

, annexure No. 5.]

(b) Yes. The Director General Sup-
plies and Disposals, who is kept inform-
ed of all indents for stores placed

on procuring agencies abroad, ex-
plores all possibilities of procuring
the stores from within the

country, The Imported Stores Screen-
ing Committee also continuously
stugjes the possibility of indigenous
amanufacture of items which are at
present imported.

Stocks or Mica

1023. Shri N. P. Sinha: (a) Will the
Minister of Natural Resources and
Scientific Research be pleased to state
(State-wise), the different guantities
and qualities of Mica belonging to
His Majesty’s Government of the
United Kingdom lying in India still,
out of the surplus stock of purchases

made by the Joint Mica Mission
during World War 1I?
(b) What would be their approxi-

mate value?

{(c) What amount do the Govern-
ment of India spend annually over
care-taking of such mica in India?

The Minisier of Education and Natu-
ral Resources and Scientific Researeh
(Maulana Azad): (a) to (c). A state-
ment giving the information requéired
is laid on the Table of the House. [See
Appendix IX, annexure No. G.)

Curass IV EMPLOYEES, SURVEY OF INDIA

1024. Shri H, N, Mukerjee: Will
the Minister of Natural Resources
and Sclentific Research be pleased to

* state: -

in) the number of Class IV em-
ployees of the Survey of India placed
on departmental leave in 1952-53;

(b) what ig the provision made for
payment of wages to such employees
when they are on departmental leave;

(¢) whether the
of the Pay Commission regarding
their leave emoluments have been
given effect to; and

(d) whether it is a fact that em-
~loyeese sent out on departm>ntal
leave in the Survey of India are often
not taken back into service?

The Minister of Education and Natu-
ral Resources and Scientific - Research
(Maulana Aszad): (a) 340.

(b) A statement giving the informa-
tion required is lald on tke Table of

recommendations
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the House, [See Appendix IX, annexure
No. 7.]

(c) The Pay Commission did not re-

commend any scale of leave emolu=
ments.

(d) No, Sir,

Crass IV PERSONNEL IN MAP PUBLICATION
OFFICE, SURVEY OF INDIA

1025. Shri H. N. Mukerjee: Will
the Minister of Natural Resources and
Scientific Research be pleased to
state:

(a) whether it is a fact that Class
1V service personnel in the Map Publi-
cation Office, Survey of India, Dehra
Dun, are under orders of Government
eligible for permanency only after 15
vears continuous and satisfactory
service;

(b) whether it is a fact that the
Surveyor-General had stated before
the Pay Commission in 1947, that he
proposed restriction of the maximum
period of temporary service to ten
Years,

(c) whether the attention of Gov-
ernment has been drawn to the Pay ,
Commission’s view that a ten year ’
period of temporary service was un-
desirable; and

(d) whether any steps have
taken, or are in contemplation, re.gard-
ing thig matter?

The Minister of Education and Natu-
ral Resources and Scientific Research
(Maulana Azad): (a) Yes Sir, but the
entire period of temporary service
followed by permanent service counts
in full for pension.

(b) Yes, Sir.

(c) Yes, Sir.

(d) The matter is under considera-
ation of the Government of India.

-

TRIBAL WELFARE

1029. Shri Bheekha Bhal; Will the
Minister of Home Affairg be pleased
to state:

(a) whether the Government have
considered the recommendations of -
the Plannipg Commission with regard
to the Tribal Welfare in different
States; and

(b) what steps the Government have
taken or intend to take for the im-
p'ementation of the recommendations
made by the Planning Comminlmt

mmumm
(shli Datar): (a) and (b). The wael-
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fare of. Scheduled Tribes is primarily
the responsibility of the State Govera-
mentg concerned, The varioug recom-
mendations made by the Planning
Commissicn in the Five Year Plan are,
therefore, mainly for the State Govern-
ments. However, grants amounting to
Rs. 175 lakhs and 179.65 lakhs were
made to the various Part A and Part
B States during the year 1951-52 and
1952-33 under Article 275 of the Con-
-gtitution to assist the State Govern-
ments in implementing schemes for
the welfare of Scheduled Tribes and
raising the level of administration of
Scheduled Areas. A sum of Rs. 14:555
lakhs was sanctioned during the year
1952-53 for Tribal Welfare Schemes in
Part C States. During the year 1053-
54. a provision of Rs, 225 lakhs for
Part A and Part B States and Rs, 30 lakh
for Part C States has been made, It is
open to the State Governments to in-
-clude any schemes, including those pre-
pared by them for the Five Year Plan,
in the annual schemes whih they sub-
mit to the Government of India for
.grants-in-aid under Article 275.

CENTRAL AGENCY SECTION

1030. Sardar Hukam Singh: Will the
Minister of Law be pleased to state:

(a) the number of cases, dealt
with by the Central Agency Section.
-befgre the Supreme Court during 1952;
an

.b) the total expenditure of this
section during this year and the con-
tribution made by States towards this
expenditure?

The Minister of Law and Minority
Affairs (Shri C. C. Biswas) (a) The
‘Central Agency Section dealt with 409
nclaésseg before the Supreme Court during

(b) The total expenditure of the
Central Agency Section from 1-2-52to
'31-12-52 was Rs, 79,107/9/- and the con-
tributions made by States during this
Pperiod was Rs. 54.258/2/-. During 1952
accounts were made for 11 months
and hence the figures for that period
are given. The remaining one month
of 1952 was included in the accounts
wf the previous year,

FOREIGN INVESTMENTS IN INDIA

Shri Damodara Menon:
1631 '{ Shri Kelappan:

Will the Minister of Finamge be
‘pleased to refer to the answer given
.won the 19th February, 1853 to unstarr-
ed question No. 174 and state the share
of each cduntry having its in-
vestments in India and the concerns

14 APRIL 19853

Written Answers 2033

in which the investments have been
us'lzg’de in the years 1951-52 and 1953~

The Minister of Finance (Shri C. D.
Deshmukh): A statement showing the
share of each of the foreign countries
from which the private remittances for
investment were received during the
years 1951-52 and 1952-53 (upto Jan~
uary 1953 only) is attacheed. [See
Appendix IX, annexure No. 8.]

Governmeni. do not consider it pro-
per to give the names of the individual
concerns in which those amounts have
been invested as the information is
treated as confidential.

e BERrYL (PRODUCTION)

1032, Dr, Amin: (a) Wil the Minis-
ter of Natural Resources and Scienti-
fic Research be pleased to state the
total quantity of Beryl produced in our
country during the years 1949, 1950,
1951 and 19527

(b) Are the figures for annual pro-
duction of Be-yl in our country pub-
lished?

(c) If not, what are
therefor?

The Minister of Education and Natu-
ral Resources and Scientific Research
(Maulana Agzad): (a) It is not desir-
able in the public interest to disclose

this information.
(b) No, Sir.

(c) For reasons of security.

the reasons

AMOUNT SPENT ON IMPORT OF CAPITAL
‘Goobs ETC.

1033. Dr. Amin: Will the Min
of Finance be pleased to state hg
total amount spent so far by the Gov-
ernment of Indla on the import of
capital goods, consumers’ goods and
technical assistance out of the total

aid and !oans received f
o fans rom the U.S.A.

The Minister of Finance (Sari C. D.
Deshmukh): The amount spent i{s ap-
proximately Rs, 97.50 crores.

ROYALTY ON SALE OF THATCHES

1034. Shri Biren Dutt: (a) W
Minister of States be plenu)d toml&
whether it is a fact that the Divisional
Forest Officer. SADAR of the Covern-
ment of Tripura Is cha

rging royalty
on the rale of thatch
jotdars vn etheir owtlf Iﬂxd?!um“md by

(b) If so, d
e under what law is this
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The Minister of Home Affairg and
States (Dr. Katju): (a) and (b). Under
SBection 2(4)(b)(II) of the Indian
Forest Act, Thatch (Chhangrass) is
forest produce and royalty is realised
if free pass ig not obtained from the
Divisional Forest Officer. This is re-
quired under Rule II(II) of Tripura
Forest. Notification No. 12 dated April
29, 1952, issued under section 41 of the
Indian Forest Act, 1927.

SECTION 144 IN TRIPURA

1035. Shri Biren Dutt: Will the
Minister of States be pleased to state
how many times Section 144, Criminal
Procedure Code was promulgated in
Tripura in the year 1952-53?

The Minister of Home ANairs and
Btates (Dr. Katju): During the year
1952-53 orders under Section 144 of the
Code of Criminal Procedure were pro-
mulgated twice, once in May, 1952 and
the other in November, 1952,

REQUISITIONING OF LAND FOR DISPLACED
PERSONS IN TRIPURA

1036. Shri Biren Dutt: (a) Will the
Minister of States be pleased to state
how much land was requisitioned for
displaced persong in Biloria Divisiun
in Tripura from the private persons?

(b) What is the amount of payment
of compensation given to them per
komi of land?

(c) How many people have not re-
celved compensation;

(d) What stens do Government pro-
pose to give compeasation at an early
date?

The Minister of Home Affairs and
States (Dr. Katju): (a) 1238 Acres.

(b) and (c). Payment has not yet
been made.

(d) The matter is under considera-
tion of the Government of India.

War TIME LAND REQUISITION

1037. Shri Biren Dutt: (a) Will the
Minister of Defence be pleased Lo state
the number of persons whg have not
yet received compensation for war
time land requisition?

(b) How many petitions are still
H'ms with Government in this connec-
on?

(c) What steps do Government pro-

pose’ to give compensation without any
further Adelay?

The Minister of Defence Organisa-
tion (Shri Tyagl): (a) to (c¢). The in-
formation is not readily avai'able and
its collection from all over India will
take considerable time.
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The hon. Member would probably be-
more interested in Tripura about
which there is some information avail--
able as given below:

There are 1,331 claimants of whom
1,083 are Pakistan nationals living.
outside Tripura in whose case pay-
ments have been withheld sine die
under the provisions of Lhe Evacuee-
Property Act, 1949. Payments in res--
pect of the claims of the remaining;
248 persons, who are Indian Nationals,
are being made and will be finished as:
early ag possible.
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The Minister of Education and Natu--
ral Resources and Scientific Kesearch:
(Maulana Azad): (a) and (b). A state-
ment is laid on the Table of the House.
[See Appendix IX, annexure No. 9.]

TAXES REALISED FROM PART * C * STATES

1039. randit M. B. Bhareava: Will ~
the Minister of Finanece be pleased to
state the total income from Incoine-
tax., Super-tax. Excess Proflt tax,
Capital Gain tax realised 1rom each
of the Part ‘'C’ States during the years
1948-49, 1949-50, 1950-51, 1951-52 and
1952-53 and what is the avoproximate
estimate of such income during i(he
vear 1951-547?

The Deputy Minister of Finance
(Shri M. C. Shah): A statement is at-
tached showing the total income-tax
collection in Part C Stateg including
collection of super-tax, excess profits
tax and capital gains tax. [See Appen-
dix IX, annexure No. 10]

Collection figures for 1952-53 are
available upto February 1953 only.
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HOUSE OF THE PEOPLE

Tuesday, 14th April, 1953

The House met at a Quarter Past
¢ Eight of the Clock.

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

0-7 AM.
PAPER LAID ON THE TABLE

Centrar Excise NorrricaTion No. 8

The Deputy Minister of Finance
(Shri M. C. Shah): I beg to lay on
the Table a copy of the Central Ex-
cise Notification No. 8, dated the 2lst
February, 1953, in accordance with
Section 38 of the Central Excises ands
Salt Act, 18944, [Placed in Library.
See No. 5—30/53.]

L J

ELECTION TO COMMITTEE

NaTioNAL FooD AND AGRICULTURE
ORGANISATION LialsoN COMMITTEE.

Mr, Speaker: I have to inform the
House that the following Members
have been elected to serve on the
National Food and Agriculture Or-
ganisation Liaison Committee;

(1) Shri K. Janardhan" Reddy,

(2) Prof. Ram Saran,

(3) Shri Tekur Subrahmanyam,
and

(4) Shri Choithram Partabrai Gid-
wani,

4156
SEA CUSTOMS (AMENDMENT)
BILL :

The Minister of Finanee (Shri C. D.
Deshmukh): I beg to move for leave
to introduce a Bill further to amend
the Sea Customs Act, 1878.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
za Customs Act, 1878."

The motion was adopted.

Shri C. D. Deshmukh; I *introduce
the Bill,

FINANCE BILL

The Minister of Finance (Shri C, D.
Deshmukh): I beg to moave:**

“That the Bill to give effect to
the financial proposals of the
Central Government for the Fin-
ancial year 1953-54, be ta%en into
consideration.”

In my speech introducing the Bud-
get. I had explained the various oro-
visions of the Bill while dealing with
the Budget proposals. The Bill does
nqt make any substantial change in
the existing Pposition, but, witk your
permission, Sir, I shall briefly explain
the various provisions so as to at-
tempt to assist the House in dealing
with this measure.

I shall first deal with the provisions
relating to income-tax. We are not
making any change in the existing
rates of taxation, but, in the case of
personal income-tax, as the House is
already aware, the exemption limit
is being raised in the case of indivi-
duals from Rs. 3,600 to Rs. 4.200 and
in the case of Hindu undivided fami-
lies from Rs 7,200 to Rs. 8,400,

[MR. DEPUTY-SPEAKER in the Chair]

I hope that the House will welcome
this concession which, while giving

*Introduced with the recommenda-
tion of the President.

59 PSD

**Moved with the recommendation
of the President.
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[Shri C. D. Deshmukh}

same relief to the Income-tax depart-
ment, also benefits assessees, a large
number ‘of them, in the lower income
brackets. As I mentioned earlier in
the House, this change will result in
a reduction of the number of assess-
ments by about 70,000 and I

that the time thus saved will be used

by the department to give attention
to bigger and more important cases.

The next concession is in respect
of super-tax payable on dividends
from wholly subsidiary Indian com-
panies. For the last one or two
years, it has been noticed that
foreign companies carrying on busi-
ness in India preferred to do so either
through a branch or a foreign subsi-
diary as the income-tax payable in
either case was invariably less than
the aggregate income-tax payable (in-
cluding the super-tax payable by the
foreign parent company on dividends
received from the Indian subsidiary)
if the business were carried on
through a wholly Indian subsidiary.
The pattern of taxation was, there-
fore, in a measure a disincentive to
the formation by them of Indian sub-
sidiaries which, in our view, are
more beneficial to the economy of
the country. They are more subject
to our control and regulations. Now,
to remedy this disadvantageous situa-
tion. we thought it necessary to re-
duce the disparity between the tax
payable when 5 foreign company car-
ried on business through a ht::nch
of a foreign subsidjary and w it
carried on business gouzh a wholly
owned Indian subsidiary. This ob-
ject is partly achieved by reducing
from one anna to Six pies in the
tupee the super-tax rebate admissi-
ble to a foreign company won its
Indian income other than income
from dividends received from the
wholly subsidiary company. It has
now been urged that the confining of
the rebate to one anna to dividends
of a wholly subsidiary company, will
deter the foreign company from al-
lowing Indian shareholders * to hold
any shares in the subsidiary com-
panies, As  the articipation of
Indian sharehvlders is alsp one of
the desiderata, it is proposed to re-
lax the condition of ‘wholly subsi-
diary’ and to allow super-tax rebate
of one anna on dividends received
from a subsidiary company.” This
would enable foreign companies to
allot or transfer some shares of their
Indian subsidiary companies to
Indian shareholders without reducing
the super-tax rebate admissible to
the parent company. But the reduc-
tion in rebate from vne anna tp six
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pies does not reduce the disparity to

a sufficieny extent. 1 therefore, in-
tend tp increase the rebate admissi-
ble on dividends received by a foreign
company from its Indian subsidiary
from one anna to one and a half
annas. By dving so, the existing dis-
parity will be halved and then per-
haps at another stage we can remove
it completely.

The Bill also makes certain changes
in the Income-Tax Act which I shall
now briefly exmqain. The first is a
minor one and relates to exemption
of house” reserved by the owmer for
his own residence but which he is
unable to occupy on account of his
occupation or employment elsewhere
where he owns no house and resides
in a rented house. If virtually he
derives no benefit from his own
house, it is only fair that he should
not be made to pay any tax on its
notional income.

The second amendment proposed
gives relief to authors of literary
and artistic works who can claim that
their income from royalties or cooy-
right fees had spread over a period
of two or three years according to
the time spent by them in producing
the literary or artistic work.

The third amendment is to Section
15-B vf the Income-Tax Act relating
to exemption of donations to charit-
able institutions. Although the mini-
mum has been reduced in the case
of persons other than companies
from ten per cent. to five per cent.
of the tutal income and also the maxi-
mum limit from Rs. two and a half
lakhs to Rs. one lakh, the range of
charitable institutions to which dona-
tions wold be exemyrt now under the
amendment has been very much in-
creased. Under the existing law,
donations were exempt only if paid
to institutions approved by the Cen-
tral Government and, administrative-
ly, in order to reduce or minimise
loss of revenue, Government would
approve only important institutions
according to a more vr lesg arbitrary
classification, But now donations
can be made to any institution, big
or small, which satisfies the condi-
tions laid down in the law itself.
Therefore, there should be nv diffi-
culty for donors to find out whether
an institution satifies the requisite
conditions. As regards donations
paid prior to 1st April, 1953, there is
no doubt that they are governed by
the existing provision, but if neces-
sary a formal amendment can be

"made to this effect for removal of

any doubts.
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The fourth change relates to the
restriction on set-off of lusses of
speculative transactions against pro-
fits from speculative transactions
only. This amendment is necessitat-
ed by the need to check the practice
of what is called “buying losses” and
claiming set-off against other in-
comes. This practice vf buying los-
ses is part of the archaean of the
stock exchanges and perhaps not
very clear to the ordinary law-abid-
ing layman, but it simply means that
a certain transaction is transferred
ex post facto to a person who has
made a profit and who therefore is
liable ts pay an additional income-
tax or super-tax. He buvs these
losseg from people to whom the sale
does not matter sp much, for a cer-
tain consideration. It 3s true that
the Income-Tax Officer cap look into
these transactions and in theory can
even now disallow such losses which,
as I said, are spurious. But for this
purpose he must have some circums-
tantial evidence to enable him to
come to this conclusion. Now, the
accounts maintained by brokers are,
however, such as to make it possible
for the buyers of losses to have the
necessary entries passed in support
of their claim. Hence, the problem
that faces the Income-Tax Officer
becomes difficult in practice and we
hope that by this restriction we can
at least protect the revenue due on
incomes other than profits and gains
of speculation.

I have had discussion on this ques-
tion with the representatives of some
stock exchanges—really the two
portant omes. viz, Bombay and Cal-
cutta—and the East Indian Cotton
Association whp came to see me the
other day. They laid stress on ane
particular point. namely, that the

brokers of recognised stock exchanges-

and forward markets had to enter
into contracts of the nature of job-
bing and arbitrage in the normal
course of their business and therefore
such transactions. they suggested,
should be taken out of the category
of speculative transactions just as
the hedging contracts made by a per-
son in the course of his manufactur-
ing or merchanting business have
been exempted. consideration,
this seems to me to be feasible with-
out very materially reducing the effi-
cacy of the provision and I propose
to move the necessarv amendment to
this effect.

The other points made by the re-
presentatives of the stock exchanges
can be secured by necessary execu-
tive instructions. It has always been
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the intention that speculative trans-
actions in different commwdities and
in different markets woyld be re-
garded as one business and the pro-
fit and loss determined by combining
all these transactions.

With regard to hedging, the depart-
ment will not be too particular about
the quantities and timing, so long as
1t is satisfied that the transactions do
constitute genuine hedging. .

In the case of private limited com-
panies, the genuine speculation losses
incurred by them wirich are not set-
off against other incomes will be
taken into account in considering
whether Section 23-A should be ap-
plied or not.

The fifth amendment empowers the
Central Government to negotiate
agreements with foreign Govern-
ments, if necessary, for reliet from
or avoidance of double taxation.

The sixth amendment relates to
the exemption of super-tax to divi-
dends received by a company from an
Indian company engaged in specified
basic industries. The exemption ap-
plies both in respect of investments
in new companies .or in respect of
investments in fresh capital raised bw
public subscriptions by an old com-
pany engaged in these basic indus-
tries. In the case of the new com-
panies. it is proposed to extend the
concession to those formed after the
31st March, 1952 instead of after the
28th Fehruary, 1953, as the former
are practically on the same footing
as new companies  for the reason
that they are not likely to have com-
menced production, and the proposed
concession will be of assistance to
;Elem in having their capital subscrib-

Now I turn to the proposals regard-
ing customs and central excise duties.
The additional duties on customs, or
surcharges, are being retained for an-
other. year. The revenue collected
thereby is estimated at about Rs. ten
crores.

A number of changes have also
been made in the customg duties by
the First Schedule. As briefly ex-
plained in the notes on clauses, new
duties_are imposed on horses costing
over Rs. 2000 and orecious stnes
and the like. On the other hand,
duties are being reduced on milk
foods for infants and invalids, on
certain essential medical supplies
like penicillin in bulk, antibiotics
and sulpha drugs, scientific and surgi-
cal instruments and on prints, en-
gravings and pictures etc. Duties vn
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a number of items are also being in-
creased to yleld some additional re-
venue. With the simultaneous libe-
ralisation of the import policy in res-
pect of some of these articles, it is
expected that there will be an a:;ld.i—
tion to the revenue. The principal
increase under import duties is by
about two annas per lb. on betel nuts.
Owing to the progressive and conti-
nual fall in prices vis-a-vis imported
nuts, indigenous growers of betel
nuts have pressed for a high import
duty, so that there will be 5 reason-
able return on their products. The
result of all these changes is expect-
ed to yield an additional Rs. three
and a half crores.

On the central excise side, the main
change has been the substitution of
specific duties for the present sys-
temr of ad valorem assessment of fine
and superfine cloth. The law pro-
vides for ad wvalorem assessments.
On account of the fall in prices early
last year, certain specific duties were
fixed by notification as an alternative
to the ad valorem rates. With the fur-
ther fall in prices, however, the
ad valorem rates again continued to
be the effective rates as they yielded
a Jower revenue. In order to avoid
administrative inconvemience in flx-
ing the real value of fine and super-
fine cloth for the purpose of such
assessment, I have decided to re-
place the present ad valorem rates
by the specific duties indicated in
clause 6, if the House accepts this
proposal. The surcharges on Cen-
tral excise duties are also being con-
tinued for another year.

The Bill makes two changes in the
inland postage rates. Postage on
book. patiern and sample packets is
being raised from nine pies for the
first five tolas and three pies for
every additional two and a half tolas
to one anna and six pies respectively.
The existing rate of six annas for
every forty tolas for parcels is being
raised to eight annas. As I explain-
ed in mwv Budget speech, these in-
creases, together with an increase in
the Registration and Insurance fecs
which has been made with effect
from the 1st April, 1953 by executive
order have been necessitated by the
deficit in the working of the Poslal
Services which this will only partly
cover. The incidence of ‘these in-
creases is unlikely to fall on the
poorer sections of the community,
and I am convinced that in the exist-
ing situation there was ng alternative
but to increase these rates for
strengthening the postal finances.
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Mr, Deputy-Speaker:
moved:

“That the Bill to give effect to
the financial propusals of the Cen-
tral Government for the flnancial
year 1953-54, be taken into con-
sideration.”

Motion

The House is already aware that
four days, namely, 14th, 15th, 16th
and+ 18th April, 1953, have been al-
lotted for consideration and passing
of the Finance Bill, 1953. We shall
now proceed with the first stage of
the consideration motion involving
general discussion.

If the House agrees, the general

discussion on the consideration mo-
tion may conclude day after tomor-
row, that is, the 16th April, 1953
(three days are thus allotted for
general discussion) subject to the
right of reply by the Finance Minis-
ter for which, I believe, he will have
about an hour.

Shri C. D. Deshmukh: That will
be at the end of the third day.

Mr. Deputy-Speaker: Then we
will proceed to clause by clause dis-
cussion on the last day, that is. the
18th, at 1-15 p.mM. precisely on that
day, discussion on the whole Bill, in-

cluding the third reading must be
over.

I would invite suggestions as to
whether we should devote any parti-
cular portion for the third reading.
If not, the clause by clause conside-
ration may take place and the third
reading will be a formal affair. If,
however, leaders of groups would like
to say anything, I have no objection
to allot half an hour to three quarters
of an hour on the last day for the
third reading. One hour will be re-
served for the leaders of various
groups from 12 to 1. From 1 for ff-
teen minutes the hon. the Finance
Minister may reply.

Thus from 9-15 to 12 o'clock on the
18th we shall dispose of the clauses.
At 12 o'clock I will apply the guillo-
tine to all the remaining clauses and
amendments. At 12 the third read-
ing will start. The hon, the Finance
Minister will reply at 1 o'clock and
the whole thing will ronclude at 1-15,

As a number of hon. Members are
desirous of participating in the dis-
cussion, I believe fifteen minutes may
be taken by each speaker. If, how-
ever, leaders of groups would like 1o
hav.? some more time, I have no ob-
jection to allot them 20 minutes,



4163 Finance Bill

That will satisfy most of the Mem-
bers. There 1is a vision in the
rules that time may allotted..... ...

Dr. S. P. Mookerjee (Calcutta South-
East): It may be a little flexible.

Mr., Deputy-Speaker: Flexibility
does not mean from 20 minutes to
two hours, I have always been flexi-
ble. Shri Meghnad Saha. Absent.

Dr. S. P. Mookerjee: That is the
difficulty of rigidity, Sir,

Mr. Deputy-Speaker: Otherwise [
am afraid of becoming top fexible.
Let hon. Members now catch my eye.
Shri Harihar Nath Shastri.

Shri H. N. Shastri (Kanpur Distt.—
Central): When the Budget was pre-
sented last munth and a general
cussion took place over it, I was ab-
sent fram the House due to unavoid-
able reasons, I would, therefore, Sir,
crave your indulgence even at
late stage to offer my tributes tg the
Finance Minister for the care and

foresight with which he handled ihe *

finances of our country. Some years
back it seemed as if we were in a
shaky position, but it is gratifying to
note that by now complete confldence
has been restored in the financial
stability of our country.

The Finance Minister no doubt de-
serves appreciation for ﬂus improved
situation. The energies of the aation
are already set in full motion towards
the implementation of the Five Year
Plan and naturally vur people are
looking forward with hope and opti-
mism towards the realisation of an
era of prosperity for them. While
offering my tributes tg the hon, Minis-
ter I shall be failing in my duty if I
do not point out certain disquieting
trends that are causing deep concern
and which if not properly looked into
and firmly checked are bound to seri-
ously impede the progress of the
Five Year Plan.

Last week while speaking in the
House on Labour Demands. I had ex-
pressed grave anxiety vver deteriora-
tion in employmen; position in pri-
vate sectors of the industry., Toduy I
am pained to observe that the posi-
tion in many of the public sectors or
in sectors controlled by the Govern-
ment is in no sense very encouraging
I have just returned after a brief tour
of the coal-mining areas of Jharia
in Bihar. Although the coal industry
is a private enterprise conditions of
work and industrial relations are re-
gulated by the Government of India.
Now the conditions under which the
workers in the cosl mining industry
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are to work and live are extremely
unsatisfactory. During the last six
rears there has been no improvement

warlunfg canditions. Some time
back the IN.T.U.C. having the largest
membership in the cval industry
urged on the Government of India to
set up a Board of Conciliation for
effecting revision in the service com-
ditions. I reliably understand that
while the Ministry of Labour is in
favour of appointng such a Board,
the Production Ministry has resisted
the proposal on the ground that such
ap appointment would result in rise
in coal prlces, No one would be more
anxious..

Dr. S. P. Mookerjee: Are these
Cabinet secrets?

Shri H. N. Shastri: Since the hon.
Member himself had been a Minister
gt“téhe Cabinet, he should know it

etter.

No one would be more anxious than

myself in the desire to check rise in
prices. But I submit that it is an
extremely short-sighted palicy to per-
mit on the one hand constant increase
in managerial and other expenses
and on the other hand to subject labour
to a state of semi-starvation and sub-
human conditions of work in the name
of economy.

Now I would like to say a few
words about some of the industrial
concerns that are directly under the
control of the Government of India.
We have been hearing s good deal
about our river valley projects. They
have aroused considerable interest not

* only in this country but also abroad.

But it is a pity that there is no
machinery existing to look after the
interests of thousands of workers who
are employed in these projects. When
their grievances are brought to the
notice of the Government, their com-
plaints are brushed aside on the plea
that those workers are under the con-
trol of the contractors, The contrac-
tors, on the other hand, in the gene-
rality of cases, treat them in a most
inhumap way. I should feel that in
the execution of these projects the
main responsibility to safeguard the
interests of the workers is that of
the Government and it iy necessary
that before any contract is gziven,
there should be a definile assurance
about minimum wages and proper
conditions of work,

I should llke to say a few words
about the Defence installations,
There are a number of Ordnance Fac-
tories, as you may be aware, through-
out the country. During the four
years afler the termination of the
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war, more than 30 per cent. workers
were thrown out of employment.
There was a halt for some time and
‘there was an assurance that there
would be no further retrenchment.
Suddenly, the Defence Ministry seems
to have come to the conclusion that
there is a surplus in these industrial
establishments of the Defence Minis-
try. It may be of interest to note
that in the Defence installations,
while there has been an over-all re-
trenchment of 40 per cent. workers,
during the post war period, the num-
ber of high grade officers has more
than doubled. I have, frankly speak-
ing. begun to suspect that the screw
is loose somewhere with the result....

An Hon. Member: Whose screw
is loose?

Shri H. N. Shastri: On both sides.
E:t]ﬁ have also to share the responsi-
¥.

......with the result that while the
Government is, vn the one hand pur-
suing the Five Year Plan, on the
other hand, in the conduct of the
affairs of some of its departments, it
is lacking planning sense.

One latest statement from a Central
Minister has caused me a rude shock.
Some days back, Sir, under your
chairmanship, some short notice gques-
tions were put in regard to retrench-
ments in the Hindustan Shipyard.

Dr. Lanka Sundaram (Visakhapat-
nam): In the Hindustan Shipyard.

Shri H, N. Shastri: In the Hindu-
stan Shipyard. The House may be
aware that about 1000 workers were
retrenched there. They were sum-
marily retrenched without any proper
consultation with the workers or
without any notice, 1t is a pity that
this action has been taken in repudia-
tion of the solemn undertaking given
personally by the Minister some
months ago that there would be mno
retrenchment. The answer given by
the Minister to the short notice ques-
tion ar!d supplementaries was most
unconvincing and disappointing but
what has most amazed me and upset
me is that part of the reply in which
the Production Minister has justified
his stand on the plea that he had re-
ceived legal advice from the Law
Ministry to the effect that the sum-
mar; retrenchments were legally
justified. I do not know whether the
Law Minister, who is really a very
capable man, gave this precious and
curious advice in a fit of absent-
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mindedness or does this form the
basis of the State policy in this coun-
try.

Anvther disquieting information has
been received this morning to the
effect that while, on the one hand,
these 1000 persons have been retrench-
ed, on the other hand, recruitment of
new contract labour has already
startei;.l‘ If this is so. I must say that
this is.........

Dr, S. P. Mookerjee: That is also
legally justified,

Shri H. N. Shastri:...... unfair labour
practice and personally I shudder to
think of the consequences of such a
policy. But, I must say that if it is
the desire of the Government to ig-
nore all canons of equity in industrial
relations and to pursue its vwn course
by flouting the feelings of workers,
only some miracle can save this coun-
try.

The policy of the majority trade
Unigns in this country during the last

esix years has consistently been to
offer the maximum possible co-opera-
tion to the Government, in its task of
stabilising freedom and ensuring in-
dustrial peace. We are not sorry for
that policy; it has served the interests
of the workers and of the country as
a whole. Even today, the majority of
organised labour has pledged its sup-
port to the Five Year Plan. But the
way in which things have, for some
time past, been moving is very dis-
quieting and this has led to growing
discontent” among the working classes
not only in the private sector but also
in the public sector, The present
situation is making it increasingly
difficult for labour to continue its
policy of unstinted co-operation with
the Government. I am afraid_that if
the present complacency op the part
vf Government in handling the labour
problems does mnot stop it is going to
land our country into unforeseen diffi-
culties. Stable industrial relations
based on a sympathetic appreciation
of the needs and problems wvf the
working classes, constitutes the foun-
dation of industrial peace and econo-
mic prosperity in any country. I re-
gret that an awareness of this basic
fact is lacking not only in private en-
terprise but equally so among those
who are responsible for the govern-
ance of this country.

There is no doubt there is the
Ministry of Labour. It is an impor
tan¢ Ministry, which js expected to
shape and control the labour policy of
the Government, But the real posi-
tion is that for all practical purposes
the Ministry of Labour is superfluous.
It has no voice,
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Dr. 8, P. Mookerjee: I will just
make one suggestion, Sir. In the
course of the debate on the Finance
Bill, the activities of all the impor-
tant Ministries will come up for dis-
cussion. There is no Minister here
except the Finance Minister. At least
the uty Ministers may be asked to
come here and listen to the sugges-
tions, constructive and wvtherwise,
which are being made from all sides.

Shri Algu Rai Shastri (Azamgarh
Distt.—East cum Ballia Distt.—West}:
But, Sir, is it not enough that the
Finance Minister is listening to the
debate?

Hon. Members: No, no.

Shri Algu Rai Shastri: [ want to
know, Sir, when the Finance Minister
is :::esent. others should also be pre-
sent’

Mr, Deputy-Speaker: Order, order.
All hon. Members will kindly resume
their seats. I really expect that at
the last stage of the Finance Bill,
every hon. Minister will be npere.
There is no good saying that the hon.
Finance Minister is here. He has
been here for the last one month bear-
ing the brunt of the whole burden.
Every other Minister must know ex-
actly what is being said about his
Ministry. Even now, it is nut too late,
I expect the hon, Ministers to be here,
with, of course, some few exceptions
here and there; on account of other
work they may go but they must come
back and continue tv catch the thread
from their Def}uty Ministers. I ex-
pect it, seriously.

Shri H. N. Shastri: I was just
stating that the Ministry of Labour,
in the way in which it has been made
to function, seems to be rather super-
fluous. It has no voice in the labour
policies pursued by the States; some
of whom are pursuing pro-employer
policies. In the public sector, the
position is that every Minigtr; in the
Government of India wants “to keep
the Labour Ministry at.a safe dis-
tance I hold no brief for the Labour
Ministg. But I am quite clear in my
mind that the Government wof India
must have a clear-cut and unified
labour policy which must be under
the control of the Labour Minister, 1
would rather suggest that if the posi-
tion is not acceptable to the Gowvern-
ment and if the Labour Ministry is
to have no voice in the industrial re-
lations of the wvarious Ministeries,
then, in that case, I should feel that
this l.abour Ministry should be liqui-
dated rather than continued at the ex-
pense of the people.

Sir, there is, as you are aware, the
proposed labour legislation which is
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yet to come before Parliament. And
I hear one uf the reasons why it is
not. coming up is that every Ministry
wants o keep itself beyond the pur-
view of the proposed legislation. I
think it is a dangerous trend which
ought to be checked.

Before I conclude 1 should take
this upportunity, as a humble repre-
sentative of my people ir this Parlia
ment, to appeal to the Prime Minister
who is not only the head of the Gow-
ernment buy the most respected lea-
der of this country to set things right
before it is too late. I fully ‘realise
the fact that of all persons our grime
Minister is the mos¢ worried® man
in this country today. He is %m.ed
with dynamic imagination. here
are many things that he is earnest
about doing. But unfortunately he
1s seriously handicapped in the exe-
cution of his plans due to obstrue-
tions not only from without but also
from within, All the same I have a
deep-rooted feeling which is shared
by an overwhelming majority of our
countrymen that if there is any mam
who rightly feels .the pulse of the
people, who is in tune with their
needs and aspirations and who is
in endowed with the capacity and
determination to overcome the ob-
stacles and to have his own way
prevail and to give a right lead to
the country, it is he and he alone.

Dr. Lanka Sundaram: The House
has just listened to a very impas-
sioned appeal from my hon, friend
Shri Harihar Nath Shastri., as re
gards the imperative necessity for
keeping the working people or this
land satisfied in the matter of their
employment conditions, for the reasom
that without such satisfaction the em
tire Five Year Plan might be imperil-
led. 1 would like to add a few more
observations to what my hon. friend
has said. But before I do sv I would
like to have your permission to say
a couple of words on the Finance Bill
proper.

The Finance Minister said that
there are not any radical alterations
in the tax structure or the incidence
of taxation, and I entirely agree with
him. 1 should like tg congratulate
him on increasing the taxable limit
so that the lower income brackets
would benefit by it. But I must say
that the reverse is true as far as the
increases in postage on books and
packets and registration and in-
surance fees are concerned. All things
considered I woull like to state ihat
this Finance Bili indicates a sort of a
halt, a halt in the march towards the
tulfilment of the Five Year Plan. Qut
of the fAive years two years are gine
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already, and apparently the Finance
Minister is trying to stop in front of
the mid-stream, to take stock of the
Htuation at a moment when increased
expeinditure is felt to a greater ex-
tent than What has been the case lur-
ing the past two years. I had expect-
ed that in this country after nearly
eight years since the conclusion of
tha Second World War there would
be some attempt at reduction ot the
tax structure. But my hon. friend
the Finance Minister would say that
this is a planning Budget. and he
wanfymuoney. Actually Rs. 400 crores
of the taxpayer’s money is going into
the Bill which we are asked to pass.
I have no objection to passing aven
a bi;ger Budget, provided an assurance
is given that the money sought to be
spent will be spent properly.

My hon, friend Shri Harihar Nath
Shastrj made a reference to the Ship-
yard. Here are the figures as regards
the amounts of the taxpayer's money
which are sought to be spent. In the
budget of last year the provision was
Rs. 3.23.79,000. obviously for acquiring
the Yard. This year very_recently
we passed an appropriation of a sup-
plementary grant of Rs. 69.86,000,
making in all a grand total uf
Rs 3.93,65.000 on the Yard alone. In
addition to  this appropriation. the
Planning Commission’s overall allot-
ment for the expansion of the Yard
is of the order of Rs 14 crores.

In respect of these Rs. four crores
provided last yeaf and this year I
have got detailed figures worked out.
Rupees one crore and ten lakhs are
given as subsidy for building ships.
I want the House to remember as to
the manner in which these vast ap-
propriations of the taxpayer's money
are being utilised. Here 1 have got
the break-up of ‘the figures. To the

nch firm which is now in saddle
in the Shipyard, after the Scindia
Company had built nearly a dozen
ocean-goingships, a commission of four
per cent. on the ships. built is allowed.
At the rate of Rs. 68 lakhs per ship
and on the basis of the schedule of
two ships at a time it comes to Ra.
five and a half lakhs. In addition to
this. there are the salaries, allowances,
etc. from thc hlock ceiling allotment
of Rs. three lakhs a year to this
French firm of experts, and according
to my information Rs. one and a half

lakbs of this have already been spent. -

And more exverts are expecfed to
come. Additional staff has accounted
for more than Rs, one lakh. The
other day mv hon. friend the Minister
for Production refuted my suggestion
in a question that Rs. one lakh hss

spent on this, IHere are the
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figures of duplication of things.
Managing Director Rs. 3,000 (in ad-
dition to the Resident Representative
of the vld Scindia Company who is
still  continuing); Civil Engineer
Rs. 1,600; Purchase Officer Rs. 1.600;
Board Secretary Rs, 500; Liaison Offi-
cer Rs. 500; Drawing Officer Rs. 500;
Overseer Rs. 200, This comes to a
total of Rs. 7.900 a month for officers
over and above what the Scindia
Company has empluyed, every one of
whom is in employment today. In
addition. there js the increased ray
of officers ranging from Rs. 50 to
Rs. 250 per month, involving double
and treble increments.

On the basis of two ships built at
a time, the tutal additional costs work
out to considerably more than Rs.
eight lakhs a year. They are also
going to build the third also simul-
taneously. in which case it would coma
to Rs. twelve lakhs. And the French
firm has recommended the laying of
the fourth berth also, in which case it
will mean Rs 15 lakhs a year.

What is the position? My hon. friend
the Finance Minister in his budget
speech made a very important point
—and I agree with it—namely the
mobilisation of people’s emotion and
sentiment, In addition, the Prime
Minister said that he has declared
war on unemp'oyment, What is the
net result of all this taxpayer's money
being put into the Yard?

I will give the figures. Under the
Scindias, the normal complement ¢of
labour was 4,600. Of this number 870
went away. When the new company
with predominant Government parti-
cipation took it over the number was
3,800 vut of which 150 had left, Out
of the remaining number 813 are
sought to be retrenched without
notice, without legal process—about
which my hon. friend Shri Harihar
Nath Shastri said something eloquent
just now. I am not going to repeat
what he has said. But I want to
point out the manner in which the
taxpayer's money is being sunk into
the Yard fof no purpose at all. Here
are the examples of extravagance
and wastage. I wish my hon, friend
the Production Minister were here to
rontradict me. For the Managing
Director to move into his residence
a sum of Rs 22,000 was spent on its
reconditioning. Rs. 4,000 on electrical
installations and Rs. 2,000 on a re-
frigerator—totalling Rs. 28,000, In
this, the supervisory charges are not
accounted for, because most or the
Scindia. workers were turned on to
the job. Somebody must be the
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nawab somewhere, and here it is a
question of the 1.C.S. people who are
ruling the roost in the public sector,
which will be a greatest tragedy, be-
cause they are neither trained mnor
equipped to do the job. The present
Managing Director is a friend of
mine and we have served on the de-
legations to the UN.O, I have nothing
against him. I am illustrating a
point of vital importance to the coun-
try. A man in Food is sent to make
ships, and a man in Communications
is perhaps sent to Sindri. It has now
become a carreerist job, with the re-
sult that all these things are hampen-
ing under our very nose. Wrong
levels for slipway No. 3 this means
gradients were irregular, with
the result that any damage might
happen to the ships. This means
waste of money, time and materials.
For the 35 ton crane on the jetty,
wells were dug slantwise, and piles
had to be driven to support it. I do
not know how the heavy crane is
going to function on this basis, 90
per cent, of the work is done without
estimating. Materials were spoiled
due to inefficient supervision and care-
less use of tools without knowing the
life of many materials. The other
day I put a question about this which
was not answered. A loss of about
Rs. 40,000 was incurred by wrong and
careless punching of steel materials,
angles, channels, etc. and 248 ship's
floors were also wrongly punched. I
would like the Production Minister
to contradict me when the time
comes. [ expect the hon. Finance
Minister to see that the money which
ig raised from the tax-payers' pockets
ig utilised properly. This is a matter
for the Estimates Committee of this
House tn investigate, for the reason
that money must be properly spent.
I am saying this not because I am
the President of the Labour Union.
but because of the manner in whirh
vast sumg of money are being mis-
spent today.

An Hon, Member: Excepting Rs, 40
a day.

Dr. Lanka Sundaram: I conslder
the Hindustan Shipyard as one
the mightiest instltutions of dtsl
significance to our nation. For two
years I have held my hand and did
not publicise the affairs of the Yard.
for I expected the Government to do
the right thing at the right moment.
They havg not done the right thing.
On the 22nd, the workers are going
to strike. Look at the audacity of
the management. On the 8th vof this
month the workers have given notice
of a strike. On the 10th they get
an answer from the management in
which the following sentence occurs:
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“Keeping in view the position
that the number o1 men retrench-
ed cannot be altered, if you wish
to put forward any concrete pro-
posals in writing, we shall be pre-
pared to consider them.”

I hope my hon, friend Mr. Shastri will
take note of it in particular, The
position was that notice was ‘served
on the 30th. Discharge took place vn
the 31st, without even 17 hours notice.
The strike notice was served on the
8th, and on the 10th the above letter
comes saying that they are prepared
to discuss with the Union keeping in
view the number 813 being surplus.
What a travesty of procedure? m
the way in which this institution is
being mismanaged. I am sorry, very
soon, the country will hear more
about the Shipyard.

On the 10th of this month the wor-
kers refused to take their salary.
There are 2680 people who are still
employed in the Yard. On the same
day the management closed down the
Yard for a while in memory of Shri
Walchand Hirachand, who was one
of the founders of the Yard. The
workers refused to budge an inch and
staged what might - be called a stay-
in strike. In addition to the workers,
the staff, the foremen and the Agree-
men: officers also joined in this de-
monstration. 1 warn the Govern-
ment to note the consequences of
this, because there is resentment all
round in the Yard today.

Three years agp, the workers sur-
rendered Rs. 15 per head per month
of their dearness allowance to avoid
retrenchment, My hon. friend, the
Production Minister made a state-
ment last year that there would be
no retrenchment. The entire history
is there. I am making an appeal on
the floor vt this House that Govern-
ment would not force the Yard 1o
close down. I am going away tomor-
row, because my duty lies there, I
have done everything in my power to
see that this is not ruined simply be-
cause the present ruling I.C.S. per-
sonnel want to spoil for a fight. Let
a Tribunal be appointed Let the
Government justify the necessity for
discharging all these 813 workers, but
the condition precedent is that each
one of these must be taken back into
the Yard before the Tribunal sits. I
am pleading like this on this very im-
portant occasion, no+ because I am
President of the Labour Union, but
because it is the only Shipyard of
this country which is going to be
turned into a shambles, The naval
base, the port and other vital instal-
lations are cheek by jowl to the Ship-
yard, The oil refineries are coming
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[Dr. Lanka Sundaram]
very soon. Let there not be an indus-

trial strife of unprecedented magni-
tude. Let the Government go before
the Industrial Tribupal to justify
the discharge of 813  workers.
10 A
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Shrimati Tarkeshwari Sinha (Patna
East): I congratulate the Finance Min-
ister not so much for the fact that he
presented a brilliant Bill to the country,
but for the fact that he made the best,
out of a difficult job, A curscry reading
of the Bill will convince us that he
has, with one wink of his eye, created
a psychological atmosphere of jubilation
in the whole country. His Budget,
without being extraordinary, did bring
an exlraordinary response. It has
affected ever the lay person on the
street so much so that he cannot soon
forget about this Budget as well as
this Bill. The Finance Minister has
obsessed with his Budget the minds of
all the classes of people, either rich or
poor with his special trick, because he
casted his Budget proposals in such a
mould, that he managed to put his visi-
ble and inv'sible audience in a state
of semi-mesmerism. It has always been
a knack with him that he takesz the
individual unawares, and by the time
the individual wakes up and takes note
of a bomb ar two he has hurled at him,
he realises that he has got over the ex~
plosive third of his peroration and
reached the sooth’ng finale, and only
then the Finance Minister starts pur-
ring again. "

Here also like an ace businessman,
every word of his, every action of his,
is a good investment, and I do not ex-
aggerate when I say that even this time
he has presented us with Re. 0/14/0 in
expectation of getting one rupee ‘n re-
turn. 1 think the Finance Minister
should feel flattered by this remark
because this is the highest compliment
that anyone can pay to a good Finance
Minister.

For example, take this Bill. By rais-
ing the exemption limit to Rs. 4,200 for
individuals, and Rs. 8,400 for Hindu un-
divided families, he has played the
same great little trick. The loss of re-
venue to the Goverament is not much.
It is only Rs. 82 lakhs, and so it does
not mean much, to the Government.
But the gains in the shape of creating
public enthusiasm in the poorer section
and increasing business activities, have
been manifold. And even this loss. in
the long run. in the words of the Fin-
ance Minister himself, will be more
than made good by the improvement in

tax collection, as, the changed propo-

59 PSD
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sals will give some relief to the In-
come-tax Department, so as to enable it
to devote.more time to examine the
cases of bigger assessees.

Then, secondly, clause 2 of the Fin-
ance Act, 1851, which has been slightly
modifled—and that is that—the super
tax rebate admissible to a public com~
pany, which dves not declare and dis-
tribute dividerds in India, has been re-
lained at one 3nna in the rapee, in res-
pect of dividends received by it from
a wholly subsidiary Indian company
atd! has Leen reduced from o:ne anna
to =ix pies in the rupee un any other
income, This is a welcome change to -
the business world because it reduces
‘ne cisparity between a foreign com-
pany swhirh is operating through In-
dian rubsidiary companie. and a for-
eign company which is operating direct-
ly through its own branches.

Now I come to Section 3(d) of the In-
dian Income-tax Act of 1922 which res-
tricts the setting off, of speculative
losses against speculative profits only
and not against any other incomes. It
has been received with some misgivings
in the market circles. Because, per-
haps, they are afraid that it will reduce
the already limited flow of funds into
the market. Their argument is that
people will not be inclined to come to
the Stork Markat bercause their capital
resomrces will be ‘exhausted if the loss
they suffer is not allowed to be set off
against their other incomes, and se-
condly, it will affect the brokers' busi-
ness because the freedom of their doing
business whenever and wherever profit
exists will be taken away from them.
But, I feel that this proposal is rightly
going to remedy the evil of buying up
speculative losses. frenuently practised
by tax-dodgers. Freedom is good, but
unrestricted freedom becomes a curse.
So, the hon. Minister of Finance must
deserve praise for making provision in
the Bill for restricting unchecked acti-
vity in the speculative business world.
But I think there are certain drafting
irregularities in the Bill. For instance,
though the amendment provides
that the speculative loss can be
carried forward it does not make it
clear whether such loss can be set off
against the profit in the same trade only
or in other trades as well. Then I
would really like to know whether the
proviso to Exrplanation 2 on pace 3 will
really cover all bona fide hedge com=
tracts or not. Another notable prowi-
sion in the Bill relates to the increase in
import duties on motor cars, to'let re-
quisites and crockeries, and provides
that only a l'mited quantity will be
allowed to be imported. This will bene-
fit our coun! in two ways; firstly it
will bring additional revenue to the
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public exchequer, and secondly, it will
raise the prices so mueh that it will
reduce undue expansion of its con-
sumption.

Now I come to the duty on betel-
nuts. As mentioned by the hon. Fin-
ance Minister himself, this is a great
solace to those betel-nut growers, who
are indigenous growers, and who do not
find remunerative market for their
crops. The raising of this duty will
certainly go a lon,z way in helping these
small traders.

But the most welcoming news re-
garding the import policy of the Gov-
ernment is that they have decided to
reduce the import duties on penicillin,
anti-biotics, sulpha drugs, milk foods
for infants and invalids, scientific in-
struments, and appliances etc. Really
ggeaking. these are the little tricks that

e hon. Finance Minister has played,
which have created a great effect in
raising the morale of the country.

Then, the tax relief contemplated in
art (f) of clause 3 will benefit a pum-
of companies engaged in the manu-
facture of vital parts. Some difficulty
has been enced by those com-
panies which invest their surplus funds
in another company, because the invest-
ing company had to pay corporation tax
on those investments. The propgsal in
the Bill is very welcome, because g.
seeks to give relief to those compani
who used to pay corporation tax. Now
they will not be required to pay corpo-
ration tax.

All these reductions in taxes would
involve a loss of Rs. 4'95 crores. The
income from the import duties on other
things will no doubt compensate this
deficit to the extent of Rs. 3°50 crores,
but still there remains a deficit-of about
Rs. 1°45. crores, and so the Finance
Minister was compelled to increase the
postal rates, which will bring in an
additional revenue of Rs. 1'90 crores,
leaving a surplus of Rs. 45 lakhs on re-
venue account. Strong criticisms have
been made against this proposal on the

und that this is a tax on the know=

ge of the common man. Though I
feel that this tax is going to affect the
common man, but I would not be so un-
reasonable as to go to the extent of say-
ing that the hon. Finance Minister was
wholly unjustified in increasing these
rvatef The common man has also some
Juties towards the country. and so he
should not grudge against these little
sacrifices which he has to make for the
sublic exchequer.

But I do feel that this increase should
noi have heen apnlicable to those essen-
tial things such as books ete.. which are
a necessity to the life of the country.
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For instance, take the case of books. It
is the poor students who are really go-
ing to be affected by it because by far
the largest consumer of books are the
students reading in different schools,
and colleges. and the pity is that they
have no income of their own, and
they will be liable to pay these taxes,
because the publisher will charge these
postal rates from the students them-
selves. Most of the Members of this
House do realise the hardship the stu-
dents in general have to undergo iu
these hard davs. because -they them-
selves have had the experience of being
students at some time or other, and
even now their children are studying in
schools and colleges. So the House will
certainly sympathise with the fate of
the poor students, and I hope., will co-
operate with me in my appeal to the
Finance Minister, for abolishing this
tax on books, by deleting part (i) in
clause 9, which deals with books, from
this Bill. If this suggestion will mate-
rialise, I am sure it will generate a new
energy and a new inspiration among
the students because they are the most
neglected class, and in general they feel
that the Government are not very
sympathetic to them. If this suggestion
materialises. it will generate a new spi-
rit among the students. whose potential
and real value to the country's welfare
cannot be denied

MNow I come to that point. which I
think, is the only big fly in the ointment
of the Finance Minister's Budget, and
that in my opinion is the inclusion of
those debts of doubtful nature. which
he is hoping to ‘realise from Pakistap,
in the surplus revenue accounts. I am
definite that he cannot be unaware of
this. But in framing the Budget he has
intentionally made up hiz mind to
make this provision because he does not
want to scare the public by showing
a heavy deficit. But I must say that in
this he has played a bad game, because
we are not living in day-dreams as to

. be fooled by this impression of surplus

revenue. The Finance Minister says
that he hopes to realise Rs. 18 crores
from Pakistan as the first and second
instalments of her pre-partition debt
to India. But as matters stand, it is
really doubtful whether Pakistan has
either the intention or the ability to pay
this sum next year. Then the fact that
this was there in the last year's Budget
is no argument that it should be re-
peated this year also. Here, the Fin-
ance Minister is sure to argue that if
the annual instalments due from Pak-
istan are not taken into account, the
Pakistan Government may feel that the
Government of India are not keen on
recover'ng this debt. But I would sug-
gest to the Finance Minister that the.
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purpose could very well have been serv-
ed by including that amount in the
capital account, without leaving any
loophole in the Budget.

Now, Sir, I come to the Report of
the Finance Commission itself. I think
I shall be doing an injustice to myself
as well as to the-House, if I do not pay
my humble tributes to the members of
the Commission for the workmanlike
job they have done. Their recommend-
ations have certainly improved the ot
of the States which were in dire need
of funds, and serondly they. have gone
a long way in lessening the regional
inequalities. As against 50 per cent.
receipts of the income-tax allotted pre-
viously. it has now been raised to 35
per cent. In this way we see that
the net effect of their recommendations
requires a transfer of about Rs. 2081
lakhs of annual revenue from the Cen-
tral to the State Governments. With
the exreption of Bombay, every other
State has gained to a larger or smaller
extent, thus being in a position to re-
lieve some of the burdens on itself.
But the highest rredit must go to the
Finance Commission for the fact that
whereag previously the collection con-
stituted a major principle of allocation,
the principle which has now been
adopted by them is that only 20 per
cent. will be allotted on this principle of
collection, while the remaining 80 per
cent. will be allotted on the basis of
population. Thus it has removed the
regional inequalities existing between
the different States.

I would not take the time of the
House any more, but before I sit down
I  would wish to thank the
Finance Minister, who is in
charge of the oven, the fire
and fuel of the country's bakery, for
nicely baking the welfare loaf, and I
assure vou—the baker of the additional
bread; that the country has received
You as well as your Budget with open
arms, because it is realised that an
additional loaf, even half-baked is bet-
ter than no loaf at all.

Shri Meghnad Saba (Calcutta—North-
West): My fellow parliamentarian
Shri Harihar Nath Shastri spoke of the
menace of growing unemployment, and
Dr. Lanka Sundaram of the mishand-
ling of Government enterprises. It ap-
pears to me that bath evils are results
of the same policy. The_ growing un-
employment is due to the incapacity of
the Government in providing creative
wonrk. and whenever they start a pub-
lic enterprise for being employment io
the people, it is being mishandled either
financially or technically. )

We gannot agree that when the man-

tle of favour of some Minister falls up-
on a certain fortunate person, we can
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convert him from a carpenter to a
blacksmith, or & blacksmith to a gold-
smith. This is exactly what is happen-
ing in this’country in Gevernment enter-
prises, It is apparent that the Gov-
ernment finds it very difficult to find
out sufficient capifal for creative work
They say that in the five years which
started from 1950, we should spend
at the rate of 400 crores of rupees per
year for creative work. The Central
and State Budgets are expected to pro-
vide 738 crores. all kinds of savings 520
crores and foreign loan 800 crores (of
which they have already got 158
crores).

Now, opinions have appeared in the
papers of many eminent economists
that the expected Budget surplus- will
not materialise; it is wvery doubtful.
And many friends on this side think
that the expected foreign loan is prob-
lematical and its acceptance is highly
controversial. But the most important
point is that the amount of capital in-
vestment which is proposed to be made
is too small to effect any change in the
rate of industrialisation of India or for
providing employment to the people.
It is barely 4-5 per cent. of our nation-
al income. Every country which has
been forced to do planning for one rea-
son or another has found this rate
of investment to be too small

Now, let us take the country with
which we have been associated in the
past, Great Britain. Now, Great Bri-
tain was a country with a very high
standard of living. But her economy
was completely shattered in course of
the Second World® War. Production
fell. many of the industrial concerns
were destroyed and she lost her most
important possession. India. which has
been her economic shock-absorber, and
her standard of living fell to a danger-
ously low limit. Now. what have they
done? Of course, the Conservative Gow
ernment which was in power in 1944
issued an election manifesto that there
should not be much public spending and
all tasks of industrial ruction
should be relegated to the private sec-
tor. Fortunately they were not re-
turned to power, but Labour. They
embarked on a sc e of reconstruction
of the country. I have just got a book
hy A. D. Warswick and Ady published
by the Clarendon Press., whiclr gives
the amount of capital investment In
Britain during the six yvears of Labour
Government. It comes on the average
to 20 per cent. Britain’s national in-
come  was £7.000 million in 1947,
but it was found to be too small
and by practising austerity, which
meant forcing austerity on everybody,
they have been able to plough back on
the average 18 to 25 per cent. of their
national earnings into productive en=
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terprises. Well, now their ?mductlon
has risen after six years, in 1952-53, to
-about £13,500 million. Of course, this
is in devalued pound, but even if you
account for the devaluation, their in-
come comes to £9,500 million a year of
pre-devaluation pound. It means a 30
per cent. increase in the national in-
come in the course of six years, com-
pared to the 30 per cent. increase
which is contemplated in the Plan with-
in the period of 27 years,

This shows that if we want {o in-
crease our productivity, the Finanee
Minister must be able to find out more
money than this mezgre sum of 45
per cent. for capital investment. To
give you one example of how Britain
has forced up production in Great Bri-
tain in 1947. the production of steel
fell from 13 million tons during the
war to about nine mi!'ion tons, and the
Labour Government embarked on a pro-
posal of nationalisation of the iron and
steel industry. And they have been
able,. by spending about £200 million
on the steel industry to force up the
production from nine million tons to
aboul sixteen million tons last year,
which means an addition to their nation-
al income of about £400 million every
year.

Now, France also has been very badlv
shattered by the World War and thev
had to resort to planning. Both these
countries—England and France—were
highly industrialised with a very h'gh
standard of living, but the World War
lowered the standard dangerously low.
Now. France did not resort to plan-
ning on all sides: it was restricted
planning. They wanted to force up
their production of the main instru-
ments of production—iron and steel.
coal, power, transport and heavy che-
micals—only six items in all. The
French Plan says that for the last
six vears they have been spending 20
to 25 per tent. of their income on
capital investment. If we take that
rate, the capital investment per year
in this country ought to be about 2000
crores. Now it is only 400 crores. The
Planning Commission is aware of this
state of affairs, but they say that on
account of the grinding poverty of
India. it is not possible to plough back
more of our national earnings to pro-
ductive investment. But it appears to
be a counsel of despair. If we cannot
invest more and if we do not invest
in profitable enterprises—but in wild-
goose-chase schemes—then there is no
chance of our ever meeting the prob-

lems of poverty, unemployment, mal- -

nutrition, defence and others. So I
think there must be a radical change
from the point of view of accumula-
tion of investment finance—how 4o

14 APRIL 195%

Finance Bl 4194

raise more finance in this country?
And however much we might dislike
the comparison, our present eco-
nomic position is quite similar
to that of Russia in 1927-28
when they started their great Five
Year Plans. It is generally thought
that that Five Year Plan sprang from
the brain of Lenin just as Minerva
sprang from the brain of Jupiter, fully
armed and fully accoutred. It is not
so. They took about eleven years to
find out what should be the proper
pattern of Plan—from 1917 to 1928.
Now here a Plan has been compiled
very hastily and it has been thrust
down our throats in spite of protests
on this side. We have not been given
sufficient time to  consider its
merits. To continue the story of

Russia—there were very impor-
tant differences even within the
ranks of the Bolshevists them-

selves about the pattern of planning.
As a matter of fact. their ‘State Plan-
ning Commission did not recommend
planning on an ambitiaus scale. They
wanted to concentrate their attention

.on the consumer goods industries, as

the Government plan had done in our
country. And at one stage the Rus-
sian Govemment requested their pri-
vate capitalists to come to their aid,
because on account of hasty nationalisa-
tion, and expropriation of their own-
ers of industr'es, they could not run
any industry on account of want of
experience, So the whole economy
collapsed in 1919. Then they also
tried to raise foreign loans. When
both these sources failed, they were
severely thrown back on  their own
resources, Apart from ideologies, it is
very important to know how the Rus-
sians raised huge sums of money
amounting to 50,000 crores of rupees
{in our pre-war rupees) during a pe-
riod of twelve years for financing their
great schemes, the schemes which have
raised Russia from a feudal agricultu-
ral State to one of the most highly de-
veloped industrial States. You see
that in the fact that their standard of
living, which was no better than that
of India at the  present time, has been
raised, according to their claims, to that
of France. and, if the war had not in-
terfered, they say it would have been
raised to the standard of Great Bri-
tain. More than that, they were able
to meet the greatest military machine
of all times very successfully and save
themselves.

Now, we require planning not only
to raise our standard of livine but. as
the Prime Minister sa'd the other day,
for our problems of Defence also. Prob-
lems of Defence require that the coun-
try should be industrialised at a very



4195 Finance Bill

rapid rate. But, what do you find in
the Plan? You will increase your pro-
duction of iron and steel; but at what
rate? You will double it in about ten
years., That rate of enhancement of
roduction is very small. We bave

n producing one million tons of iron
and steel twelve years ago and are still
producing one million tons. We must
therefore find out methods by which
more capital coild be raised.

As 1 told you, in Russia there was
first a Plan which aimed at the doubling
of the income in 15 years. This was
discarded. They adopted a more am-
bitious one in which the productivity
was to be increased to double the
amount jin eight and a half years. They
successfully achieved it. The State
Planning Commission - wanted to lay
emphasis on consumer goods industries
but the Supreme Economic Council put
emphasis on the capital goods; iron and
steel power, heavy chemicals and so
forth. It was the supreme Economic
Council whose views ultimately pre-
vailed.

Now, let us see how they got more
capital. In our country we want to
raise our capital—most of it—from tax-
ation and some from foreign loans. Now,
it is found on analysis that taxation
gave only a very small part of the capi-
tal which the Russians invested. It
formed only eight to ten per cent. But,
there are several other sources of in-
vestment which they adopted very suc-
cessfully. One was savings on a na-
tional scale. In this country, we have
got post office savings, we have savings
like National Cash Certificates and all
that. We also know that the amount
of capital that we obtain from
sources is very small; it is a negligible
amount. In Russia also it was so; but
the Government started a vigorous
savings campaign on a  nation-wide
scale and they were able to find about
eight to ten per cent. of their capital
invested from these savings. There
were compulsory savings; there were
also voluntary savings and so forth.
In our country, we find—I do not have
the actual figures, the Finance Minister
may be able to tell us—it is a very
small amount.

Shri C. D, Deshmukh: It is eight to
ten per cent.—45 to 50 crores on an in-
come of 400 to 500 crores a year.

Shri Meghnad Saha: Tt was eight to
ten per cent. of their total national in-
come. Our national income is
thousand crores and a saving of two
per cent. gives us 200 crores.

Shri C. D. Pande: You are quoting
national wealth and not national in-
come.
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Shri Meghnad Saha: Ten thousand
crores is the total national income of this
country according to the Planning Re-
port, ana two per cent. of that is 200
crores.

In the Russian Plan a great deal of
their resources came from gold “and
jewellery of the princes, the Czar and
others. The Bombay Plan also said
that we can get about 300 crores of the
pre-war money from these hidden sour-
ces. But, no steps have been taken to
tap these hidden sources. We find that
there are enormous amounts of gold
and jewels and other things lying with
the Indian princes, as the Bombay
Plan remarked. What is going to hap-
pen? No attempt has been made to
tap these resources and turn them in-
to investment capital. After all, this
is people’s money, obtained from the
people’s sweatings. If you do not tap
them now, you may find that these
princes might vanish into thin air some
day with their gold and jewellery as
did Mir Laik Ali a few years ago. 1
do not say that you should expropriate
them. They should be invested in pro-
fitable capital investme=zts, for they are
easily negotiable.

But nearly 60 to 70 per cent. of the
capital invested in Russia came from a
new kind of taxation—it is not entirely
cew—which is called turnover tax. We
find that this turnover tax has been dis-
missed in our Planning Commission’s
Report in a single short sentence. They
consider that this turnover tax is not
applicable to this country. Now, what
is turnover tax? I find that later on
the Planners have recommended
turnover tax in the case of the iron
and steel industry, in a very peculiar
way. They say that the Central Gowv-
ernment have increased the ceiling price
for iron and steel, as a result of which
additional funds would accrue every
year and a part of this money is to be
paid to the main producers as payment
for increased capital costs and increas-
ed retention prices. It is recommend-
ed that the additional resources result-
ing from the increase in the selling price
of steel should be utilised for assisting
the expansion of projects. These, ac-
cording to their calculation will amount
to 20 crores. This is turnover tax in a
way. Our cost of production after giv-
ing a fair retention price to the manu-
facturers is Rs. 35). The price of for-
eign steel is Rs. 600 per ton. If the
price of Indian steel is raised to Rs. 550,
we find that Rs. 200 per ton is avali-
able for further investment in the steel
industry and a production of one mk-
lion ton will give us 20 crores and that
is what they want to do. But, they
have made a strange proposal that ali
this money should be handed over to
the iron and steel magnates to be used
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by ihem for expansion of their steel in-
dustry. But. who is going to see that
they spend it just for that purpose and
do not throw dust into the eyes of the
Government as they have been doing
for the last 25 years? For the last 25
years, the iron and steel industry mag-
nates in this country have been mak-
ing enormous profits and instead of in-
vesting all that money in expansion of
the activities of their own industry,
they are using it for their private pur-
poses. They are buying estates and
luxury goods. Therefore, I think that
this is a dangerous proposal to hand
over all this money to the iron and
steel magnates. I think the Government
should devise methods to give effect to
the resolution of the Industries Ministry
in 1949, which recommended that two
fron and steel factories, each producing
a million tons, should be installed with-
in a year or so. I do not know why
this resolution was not given effect to.
If, instead of investing the money on
the steel companies, we had installed
the iron and steel factories, at least one
factory producing one million tons, for
the last four years, the national income
of this country would have gone up
by 100 crores per year.

I find that salt tax, with which we
have been familiar and which has now
been abolished, is a turnover tax.
Though it may not meet with the ap-
proval of all sections of people, I think
the salt tax should be reintroduced. It
will give us Rs. nine to ten crores, and
this money should not be absorbed in
the general revenue, but should be ear-
marked for the establishment of heavy
chemical industries in this country for
which there is great need today. On
another occasion, I told this House that
our consumer industries like the glass
industry, the soap industry and a lot
of others are in a state of collapse, be-
cause we have to buy the raw material,
viz. soda ash, from the IL.C.I. and other
foreign companies at exorbitant prices.
If we can raise Rs. nine or ten crores
from salt tax and earmark it for the
establishment of a number of soda ash
factories and so on, the consumer in-
dustries can take care of themselves.

will flourish as no other measure
of Government can make them
flourish, because all the protective
tariffs which we have been imposing
have not helped these industries. As a
matter of fact, the sheet glass factory
has almost stopped production. They
were producing 5000 tons of sheet glass
though the installed capacity is 12.000
tons. They have now stopped produc-
tion becatse manufacturers find it more
profitable to get permits for sheet glass
from outside and sell it at four times
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the price in this country. I think the
turmover tax is an important item to
which the Finance Minister should pay
more attention. The Russians had turn-
over tax on almost every item of con-
sumption, even on foodstuff? (An Hon.
Member: But this is not Russia) Of
course, this will impose austerity on
everybody. We would have to lead very
austere lives and life of privation for
a number of years, but it will accelerate
the industrialisation of the country.
Mind you, time is the essence of every-
thing and if you leave everything to
eternity, no problem can be solved.

[PanpIT THARUR Das BHARGAVA in  the
Chairl

I would also suggest to the Finance
Minister ancther important item. Our
Budget is the Finance Minister’s Bud-
get. It is an orthodox Budget which
we have inherited from the British days.
But in all other countries they have
found it advantageous in addition to
the Finance Minister's Budget another
kind of Budget called the economic Bud-
get. This was first introduced by the
Russians, but even England and France
found it profitable to introduce what is
called the economic Budget. This will
give the whole nation’s earnings under
different headings, so much of food-
stuffs, so much of power in kilowatt
hours, so much of iron and steel, so
much of soda ash and so on. It will tell
us in quantity and also in money value
what the country is producing. With-
out an economic Budget, it is very diffi-
cult to form a Plan. Planning becomes
planning in vacuum as our planning
has been.

If you want to draw up an economic
Budget, the labours of the Economic
Section of the Finance Ministry, the
Finance Departments of the different
State Governments, the Statistical Insti-
tute, the Tarif Commission etc. have
to be integrated, and I think that that
would be for the interest of the coun-
try, because economics is wvery -much
like the science of Meteorology. You
cannot make long term predictions. You
have to depend on accurate intelligence
which you receive from all parts of the
country as well as from other countries
and make day to day decisions. There-
fore, you should introduce what is call-
ed a supreme economic survey just as
they have in Russia and this should be
maraged by the State Planning
Commissions. You should have a
number of workers all over the coun-
try, giving you the production and the
imports from outside, so that at one
place you can find out what is happen-
ing in this country and in other
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countries in the economic sphere.
Without this economic Budget, it is not
possible to do anything in the nature
of proper planning.

11 amM.

I have read the Planning Commis-
sion's manifesto wvery carefully from
beginning to end. -1 find that in
many of its opinions, the Planning
Commission has been guided by and
derived its inspiration from Mr.
Winston Churchill. In 1944, Mr. Win-
gton Churchill issued a party mani-
festo in which he discouraged all
kinds of public nding. He said
that all industrialisation should be
left to the private sector. I do not
know whether our Planners were
guided by his opinion, for I find that
industries have not only not been neg-
lected but have almost been complete-
ly left to the private sector. The
amount of control exercised by the
Government is too limited and ineffi-
cient. Either the Government have not
got the machinery to exercise the
control, or they do ngt want to do so.
Of course, I do not suppose that our
Government will travel as far as
Soviet Russia. but at least I did not
expect that they would be fellow-
travellers with Mr. Winston Churchill.
They should travel at least with Mr.
Attlee or Mr. Bevan. My analysis
shows that our Plan has got two legs
of clay. One is the industrial policy
of 1949—a very pernicious policy which
is responsible for the retardation of
industries in thig country. This should
go. The other is the mentality which
has been shown in the formation of
capital. That should be entirely
changed. These legs of clay niust be
substituted by solid legs if we do not
want the planning colossus to col-
lapse.

Shri T, S. A. Cheitiar (Tirugpur): I
heard with great interest the last
speaker. While we agree with many of
the things he said. I was amazed when
he said that Russia took seventeen
years to formulate a plan and we
must take a similar number of years.
My own belief is that this plan has
not come one day too early. We are
not starting with a clean slate. We
had a policy even when we were in
the opposition. We had an idealism
and this is the time that we should
put into effect that idealism. I am
glad that the plan has come. There

may be mistakes, but we shall learn

and improve and that is the only way
we can do it

If there is any failure in the Plan,
I am sure that, as with all other plans,
it will be due to the lack of finan-e.
s we know, the plan contemplates
an expenditure of Rs. 2,069 crores, of

which the Government of India have.
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agreed to accept responsibility for
only Rs. 1400 crores and the rest
must come from the State Govern-
ments. I wonder whether the Finan-
re Minister has made sure that that
part of the fund is coming. I hope
he has read the Budget speeches of
his counterparts in the States. I
would like to quote what the Minister
of Finance in my province has said.
What he has said is very revealing
and I hope the Finance Minister will
make a note of it. if he has not al-
ready done so. I quote:

“The Five Year National Plan
relating to this State envisages
an outlay of about Rs. 141 crores
during the five years. this
sum. Rs. 85 crores cover capital
works on irrigation and electrie
city, such as the Tungabhadra,
the Lower Bhavani, the Mach-
kund. etc. The balance of Rs. 56
~rores is to be spent on social ser-
vices...... The capital expenditure
of Rs. B85 crores was expected to
be met by withdrawal from the
reserves to the extent of Rs. 30

but the reserves do not exist any
more—

“bv Central assistance to the
extent of Rs. 30 crores. by open
market loans to the extent of Rs.
20 crores and by the surplus from
deposit transactions to the extent
of five crores. The outlay of Rs.
56 crores on social and other
=ervices was to be met fraom cur-
rent revenues.”

Now I come to the actual state of
things.

“On the resources side of the
Plan, the Revenue Budget of the
State for that year, far from being
balanced showed a deficit of Rs.
5 crores. In 1952-53 the figures
are Rs, 18 crores on irrigation
and power and Rs. 11 crores on
nther schemes, making a total of
Rs. 29 crores. The outlay has
thus exceeded the average by
about Rs. 1 crore but here
again the Revenue  budget
has a gap of about Rs. 5%
crores and that too after t
into consideration the additional
receipt of about Rs. 3 crores from
the Centre. on the award of the
Finance Commission.

- L] - L]

The Government had raided the
reserves for three vears in sue-
ression. to balance Revenue bud-
gets, instead of balancing them.
with additional taxation, The
National Plan as far as our State
is concerned. appears to be break-
ing down on the side of resources,
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But it is largely due to the famine,
wnich has deprived our reserves
to the extent of about Rs, 10
crores. .... The recent pro-
nouncement made by the Central
Finance Minister on deficit finan-
cing gives us hope that further
assistance may come from the
tre.

These are extracts from the Budget
speech of the Finance Minister of the
State of Madras. I believe some of
the other States would be in the
same position. I would like the
Finance Minister of the Government
of India to consider this situation and
see how best these States can be
helped.

Just one word about deficit financing
which has been mentioned by the
Finance Minister of the Government
of Madras. This has raised large
hopes where they should not have
been raised. We are already plan-
ning for deficit financing of Rs. 140
crores and if we are not to have dele-
terious effect, we must take care to
limit the extent of deficit financing.

To my mind even the income-tax
receipts which the Government con-
templates for this year will not be as
rosy as it is represented in the Budget.
With a 66§ per cent. cut of electricity,
production in South India has been
cut down by two-thirds, that is 66%
per cent. of the original production.
The result is in textiles and in almost
every industry, oroduction is bound
to be less and the income-tax that the
Government of India will be i
will be correspondingly less. at least
from that area. So. I do not think
that the income-tax which the Gov-
ernment of India expects will be col-
lected, because there has been a gener-
al fall in production throughout
South India.

To this 1 suggest one alternative. I
had put before this House on an ear-
lier occasion the suggestion of levying
labour taxes. In this country we are
POOr: OUr economic resources are not
very high; our taxable capacity is very
low. Considered from the point of
view of money our resources are very
limited. But labour is wealth. We
have this tremendous humanity, ever
increasing, with no employment. They
cannot give money; but they can cer-
tainly give labour. All those sche-
mes which we have of building schools,
building roads and other things in
our villages can be implemented by
a levy of labour taxes. For one week
or two weeks in a year ew
should work. Graduates before they
are awarded degrees should be asked
to put in one year's service. ‘This
may not get money; but this will cer-
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tainly medn achievement of our ob-
jective. T.is scheme requires to be
worked out In detail. 1 know and it
has many limitations. But in the
gituai.uu ia v.iilchi we are placed, when
we are not able to raise capital, labour
tax is one which we can resort to,
This is not a new idea. Big tem-
ples in South India have been cons-
tructe? by lzbour tox. Even today
canals are being maintained by la-
bour tax called (Kudimarawath). I
hope this suggestion of; mine will be
properly examined. Orthodox econo-
mists may not accept it. I do not know
whether we have examples of this in
other countries. But the special condi-
tions of our covntry demand special

ocedures and sporial ways of life.
}l,'rh.is i5 a matter which requires detail-
ed examination at the hands of the
Government of India.

Now 1 come to another matter of
very great importance. It has pain-
ed, as it would have pained many
others. to see many remarks made in
the reports of the PFublic Accounts
Committee,. We have seen examples
of corruption; we have seen cases where
some people who are responsible for
corruption are being promoted. This
is not good for the establishment of
sound morale in this country. We
have seen in detail cases against cer-
tain civilians. A time there was
when we could never think of corrup-
tion, particularly in the higher rungs
of the Civil Service. But certain
things coming in the newspapers have
made me ashamed. I come from a
province which was famous, which
was marked for integrity in its
Civil Services. I am ashamed that
same of them should now be corrupt
and dishonest. But the point is how
to prevent it. As to the necessity of
abolition or eradication of corruption
there are no two opiniens. In my
opinion, these judicial examinations,
these judicial trials in matters of cor-
ruption are not quite in place. Quick
executive actions, strong aetions, im-
mediately taken is what we want, and
they will prove to be a deterrent,
Judicial tribunals are good in their
own way, but many a time the elabo-
rate procedure involved by the Ewi-
dence Act helps the accused. What
we want is executive action, prompt
action, and I would suggest that the
Government of India should establish
tribunals, on the lines of my own pro-
vince, which can take quick and im-
mediate action. One of the Ministers
of the Madras Government told me that
one officer who was suspended was
for eleven months receiving a fat salary
without any case being put up against
him. These delays create demoralisa-
tion which is not good. Previously

when the British Government was here
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there was fear of the Government and
neople acted out of fear., But togay
at fear has gone. I have had oc-
casion to discuss this matter with
many officials. The fear of Govern-
ment has disappeared. but the devo-
tion which is necessary to keep up the
tempo of work has not come. We
should find ways and means to see
that our public servants are really
devoted to their work—not devotion
out of fear. but devotion out of love
for the country. But these things
i::m]e out of inspiration from a higher
vel,

Shri 8. N. Das (Darbhanga Cen-
tral): How will it come?

Shri T. 8. A. Chettiar: That must
come from out of inspiration from
.above......

. Shri 8. N. Das: From heaven?

Shri T. S. A. Chettiar: From you
and me

1 come to the next point. My part
of the country is in the grips of a
famine. There has been a terrible
famine the like of which has not been
seen for the last t_wenty—ﬁve_ years.
The rains have failed continuously
and the conditions of the people are
terrible. We do not know the rea-
gons for the failure of the rains: but
one of the reasons undoubtedly is the
cutting down of trees and the denu-
dation of the forests. Usually we are
out with plans the results of which we
can see ourselves. But we are un-
able to spend money for things the
results of which will be seen in the
next generation. twenty years hence,
or thirty years hence. Reafforesta-
tion of the areas which we have de-
nuded of trees will take fifty years or
more. But unless we do it. I am
afraid the rains which have been
becoming less every year will be-
come less and less, and large areas
will become a_desert. as the Rajpu-
tana desert. So it should be the
policy of the Government to replant
forests in a much larger measure
than we have done up till now. We
must also explore the possibilities of
artificial rain about whick till now
not much has been done.

1 do not want to take much more
of the time of the House except to
say a word about education. In giv-
ing a reply on the Demands of Edu-
cation we were told that the Gowern-
ment of India did not take article 45
of the Constitution seriously, and
since it was not tackled seriously in
consultation with the Provincial Gov-
ernments. nothing was planned to
provide compulsory elementary edu-
cation for all the children in this
country. That reply was far from
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satisfactory. I would like to suggest
to the Government of India that if
we want permanently to increase effi-
clency of production, increase the
normal efficiency of every ordinary
man and woman in this country, edu-
cation must get a priority. And I
hope plans will be made. in consul-
tation with the Provincial Govern-
ments undoubtedly, by labour taxes,
by requesting and persuading and by
making it a condition that everybody
entering government service must give
a year of service in schools and col-
leges and such other measures, so that
this article will not remain a pious
wish but will become true. And that
will be one of the most glorious of
our achievements.

Pandit Lingaraj Misra (Khurda): I
would like to take this opportunity of
placing and pressing hefore this
House the claims of Orissa in the
matter of location of the proposed
Iron and steel factory at a convenient
distance from the Hirakud power
station. 1 believe the calculated fac-
tual findings of experts carry better
conviction than the interested plead-
Ings of a layman. So let me quote
some facts and figures from the off-
cial reports of the Geological Survey
of India to prove how the western
region of the Orissa State will be the
most suitable place for -the location
of the iron and steel plant.

Mr. J. C. Brown, Superintendent—
E‘Eyc of g?:s _Geo}l::ugicag' Surve;n of
ia, wri in i k “India”
Mineral Wealth, 19?;?'": °° st

“Subsequent  explorations by
various geologists led to the rea-
lsation of the fact that in parts
of Singbhum district and in the
adjoining States of Keonjhar,
Bonai and Mayurbhanj, a region
lying some 150 to 200 miles from
Calcutta, there exists one of the
major jron ore fields of the
world in which enormous tonnage
of rich ore are readily available,
It usually occurs at or near the
tops of hills and the most impor-
tant range runs from near Rothna
in Bonai State in a north and
north-easferly  direction rising
1,500 ft. above the surrounding
country, where haematite averag-
ing over 60 per cent. of iron
occurs along practically the whole
length with a few negligible
breaks. Smaller ranges also con-
tain good ore and follow a direc-

tion”roughly parallel to the main
one.

Again, in 1934. Mr. S. C. Jones es-
timated the minimum quantity of ore
then known and averaging not less
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60 per cent. of iron as follows:
%aul::ai Sg:te 648 mil!‘ion tons. Keon-
jhar 988 million fons.

Mr. Fox in his_publication “Re-
cords of the Geological Survey of
India, Volume LXXVL No. I, Mineral
Wealth of India” published in 1942,
writes:

41 think it is unnecessary for mi
say that the iron resources O

I"xﬂ:‘n'li::‘r are as much in quantity and
superior in quality to even those
of the United States of America.
In one tract alone, comprising
the areas of Singbhum, nai,
Keonjhar and Mayurbhanj, the
resources of iron ore with ua-
wards of 60 per cent of iron
content are computed at mnot less
than 3,000 mill i?n tgns byb :‘x,nl;
careful geologist, an obal

as 1:|'u.:ch|g as“gz}o.éuo mill.l%rn tons

of high grade iron ore by an ex-

perienced American iron master.

When supply of cheap electrical

er is made available. there
will come a great era in steel mak-
ing in India. But there is no reason
why India cannot now become
one of the greatest producers"of
pig iron and ferro manganese.

These are the findings from official

orts. It is not only iron ore alone but
all the other necessary raw materials.
namely manganese ore, limestone
and dolomite, chromite, fireclay, quar-
tzite and coal are also available in
inexhaustible quantities within a dis-
tance varying from 16 to 85 miles
from Borakote in the ex-Bonai State
areas of the Sundargarh district. This
was considered to be the most suita-
ble site for the proposed iron and
steel plant by the Japanese specia-
lists who had recenfly visited diffe-
rent parts of India for the purpose.
I understand that the Japanese indus-
trialists had been so much enamoured
of this particular site that they were
even prepared to build a port and har-
bour on the Orissa coast and to con-
nect it by railway line to this site
as a part of this iron and steel pro-
ject for the more economical export
of finished products.

But T must confess that the coal
available in this part of the country
is of a lower grade and is not at pre-
sent quite suitable for metallurgical
purposes. But even in this respect
there is no cause for discouragement
as the Council of Scientific and In-
dustrial Research is quite alive to this
position and has been exploring ways
and means for the utilisation of such
low grade coal for the purpose of the
iron and steel industry. From the
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proceedings of the meeting of the
Council held at New Delhi on the 12th
of March last, I find that they have
taken up a project costing over Rs.
15 lakhs for smelting of iron ore by
low shgft furnace process with the
use of coking coal, It would facilitate
the establishment of iron and steel
industry in parts of the country where
iron ore of the requisite quantity is
abundantly available, but the coking
coal resources are deficient. Investi-
gations on the project of coal blend-
ing now under way at Jamshedpur
have shown that India’s coking coal
resources could be considerably ex-
tended by the blending of non-coking
coal. The Council of Scientific and
Industrial Research have recommen-
ded that in the projected iron and
steel works, blending facilities should
be provided. and the plant designed
for the use of blended coal and rail-
way transport arrangements should
be made on an adequate scale for the
blending practice to be introduced.

From these facts it is unquestionably
established that Borakote in the Sun-
dargarlr district of Orissa State would
be the most suitable site so far as
all the necessary raw materials for the
industry are concerned. As regards
power. that also will be adequately
and cheaply available from the Hira-
kud power station., Hirakud is ex-
pected to produce 300,000 KW. of
power and its ready utilisation is one
of the main oproblems facing the
Governments of Orissa as well as of
the Centre. Unless the power produ-
ced at Hirakud is readily consumed
by such big industries. the Hirakud
Project will not immedia pay
so the Government of Orissa will not
be in a position to start paying back
the heavily accumulating loans which
are accumulating with compound in-
terest every year. Hence it is in the
interest of the creditor as well, T
mean. the Central Government. that a
big project like an Iron and Steel
l‘actog should be established at or
near Hirakud.

One more point that I would Uke
to urge is that our mineral resources
are a big potential source of wealth
to the State. Our minerals are being
sold at very high rates in the mar-
ket. as would be evident from one il-
lustration, that manganese is selling
at Rs. 120 per ton. When the State
Government gets as royalty only rupee
gr‘ae to l:uDPﬁs twﬂa per ton. the mid-

eman 15 allowed to make t
at)nut Rs. 80 to Rs. 90 D:rat:r]l-.Oﬂ'l"l?;
State is not allowed to levy any sales
fax nor fo enhance the rate of royal-
tv which is flxed bv the Centre in
the so-called all-India interest, This



4207 Finance Bill

is only one instance—I can multiply
it. Are we to suffer in this way at
the cost of our existence and at the
cost of peace, tranquillity and de-
velopment of the country as a whole?

I should frankly disclose to the
hon. Finance Minister. who unfortu-
nately is not present in the House. that
an apprehension is growing in some
quarters that he is no longer able to
maintain that attitude of disinterested-
ness and impartiality between the va-
rious States. after his being elected to
this House as a_ representative of a

articular territorial  constituency.

e is now inclined to have savings
from big approved projects. so that
he could find some money for some
projects in constituencies or States in
which he has become Interested. At
least the people of Orissa see the
hidden hand of the Finance Minister in
the slowing down of the execution of
the Hirakud Dam Project.

Although some classes of consumers
like the pan chewers to which frater-
nity I claim my own allegiance, have
reason to be sore with the
Minister for having further raised the
already high price of betel nut.
I must unreservedly congratulate
him for the successful way in which
he has adhered to the very sound
principle and policy of taxation which
he had himself enunciated last year.
namely:

et et fafesdts gas8d 7 g
HAISEMHR FATAR T FRIFIETE 1

Shri Deogam (Chaibassa—Reserved—
Sch. Tribes): I come from an area
mainly inhabited by tribes, the most
ancient sons and daughters of mother
{:;ldia an;! whom Ihhave thfh proud pri-

ege of representing in this august
House. I consider that the more
backward a place is, the more is the
responsibility of the Government to
help it. I, therefore. am very thank-
~ful to you Sir. for having given me a
chance for the first time to ventilate
in this august House the various dis-
advantages and disabilities under
which the Scheduled Tribes of Bihar
and Orissa_are -smarting. In such a
short time I will’have to be very brief.

Education is the most urgent mneed
of our people but the primary educa-
tion is not given through the medium
of the mother tongue and a large num-
ber of students, I mean the tribal stu-
dents, who discontinuing after comple-
ting their primary _education. fall
back to illiteracy. Had there been
teaching in tribal languages and had
there been books and literature in
tribal languages, there would have
been continuity in the education of
these tribal students. Our President,
the Prime Minister and the Planning
Commission have all admitted that
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the medium of instruction should be
the mother tongue of the child but
there is a great dearth of textbooks in
tribal languages and the State Gov-
ernments are not encouraging publish-
ing literature in_tribal languages, I
should not be misunderstood. I am
not against Hindi which every Indian
must learn and so also the tribes.
The best way to inculcate education
among the tribes is by appointing gdua-
lifled tribal people to posts in u-
cational Departments such as Sub-Ins-
pectors of Schools, and Superinten-
dents of Hostels in which mainly tri-
bal students live. In the hostels
special coaching classes by Superin-
tendents or House-masters will be ne-
cessary and for this more Superinten-
dents and more House-masters should
be appointed so that special care may
be taken of the Scheduled Tribes child-
ren in preparing their lessons.

Reform in education is urgently
needed. We should not continue to
impart education in such a way as
can only turn out clerks. Arts, handi-
crafts, vocational teaching such as
carpentry, agriculture, nature study
ete., should find a place in our school
curriculum. Teachers are nation buil-
ders and as such. much should " be
done to ameliorate their conditions by
giving them adequate salary. 1 visi-
ted several schools and hostels during
January last and 1 found that every-
where the teachers were ill-housed
and ill-paid. We cannot expect such
a big task of nation building from
such a class of people. Health is
wealth. This applies not only to an
individual but for a nation. What is
the real wealth of a nation? A na-
tion is rich if her people and child-
ren are healthy. To gain this end of
national health, we must take care of
our children who will be the future
citizens and on whom depend our
honour, _independence, and other
things. Hygiene should be a compul-
sory subject at least upto Matriculation
standard. Doctors and nurses should
be available in greater numbers but
their duty should not be confined to
medical care only; in addition to that
they should teach hygiene, sanitation
and first aid to our illiterate people.
Homoeopathg is the cheapest and best
system and is most suitfed” to a poor
country like India. So. homoeopathic
colleges and doctors should receive aid
and  encouragement. account
of the cheapness of the medicine, ho-
moeopathic doctors have better chances
of serving the poor people even aratis
than any others. The Ministry. of
Health should give equal chances to
this homoeopathic system as no one
can deny the great truths of homoeo-
pathy which are confirmed by quite
satisfactory results.

Our health depends on good food.
It is shameful for us that a vast land
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like India at present is unable to feed
its people. here should be more
out-door field work for the Grow More
Food officers than table work. 1 am
told by some Grow More Food officers
that they are required to do more
table work than field work. Our vast
country should be utilised so that not
an inch of land will be left unused.
All the useless and wild growth should
be removed and replaced by useful
crops, fruit-bearing trees and timber.
Even very small countries can produce
more than what we can do. If we
could only educate our masses and
get their co-operation in producing
more food, then only, we can have
enough of nutritious food for a strong
and healthy nation, The cultivator
should not only depend on producing
foodgrains. Mixed farming, including
sheep and-goat farming, dairy farm-
ing. cattle breeding, pisiculture, bee-
keeping, and poultry should be taught.
We cannot think of the Indian nation
without our cattle wealth, and with-
out the cow which gives us milk. This
work should not be left to illiterate
Boor farmers as has been the practice

itherto. As all these require a good
deal of learning, our educated youth
must take to farming and mixed farm-
ing. For village uplift work. Govern-
ment pension-holders should be en-
couraged to live among the villagers
by giving them an extra allowance so
that they may use their ripe store of
knowledge in the uplift work, and
thus serve a real need.

Once again I would remind the
House that I come from a hilly rugged
region of our country, covered with
hilly vegetation. We cannot produce
much food without irrigation facili-
ties. In our region, our good old
grandmother, nature, has given us very
deep and immense wealth. We, by
clearing the jungles, made it habitable
and made it easy of access to other
muchk organised outside forces who
are daily taking our iron, copper,
manganese, coal, soap-stone, lime-
stone, bauxite, etc. We have the big-
gest iron and steel factory in Asia.
We have the only copper mine in
India, a very big cement factory in the
centre of a vast area of limestone.

An Hon, Member: What is your re-
gion ?

8hri Deogam: In Singbhum. But,
we the children of the sofl, the real
explorers and poineers, are the poorest
in a land of plenty, amidst hidden
treasures of nature. What an absur-
dity? What a big paradox? We are
mere . labourers and poor cultivators
of land. By our toils and sweat. we
are enriching the capitalists and or-
ganised external forces. We are losing
our lands. for. unfortunately, they
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have hidden treasures beneath. We
are being reduced to the position of
landless labourers, to live in_cottages
which -are over-crowded, dirty and ill-
ventilated. During December-January
last, I visited Cheria Duiya, an in-
dustrial area of my constituency. I
found that cultivators of the land and
the labourers are not taken care of at
all. What is the real capital of an
industry. Not money indeed. It is
the man-power, and so the capitalists
must improve their conditions imme-
diately and bestow on them more care
than they do on their treasure. The
Damodar Valley Project may be a
wonderful display of engineering skill;
the Hirakud Dam area may be turned "
into the Ontario of India; Chota Nag-
pur may become the Switzerland of
India. But, these big industries and
bi‘? schemes have deprived the poor
ivasis of their land, their hearth
and home. May I remind the House
that the aboriginals stand or fall with
their land? Once you displace them
from their land, you cannot make
good the loss by any amount of mone-
tary compensation. Here, I cannot
check the temptation to qudte the
famous lines of Oliver Goldsmith:

“Princes may flourish or may
fade

A breath can make them, as a
breath has made.

But a bold peasantry, their
country’'s pride.

Once destroyed can never be sup-
plied.”
Do not bait them to accept money, for
money is volatile and trash in com-
parison to land, With all the emphasis
at my command, I say, land for land,
house for house must be given to the
displaced_persons wherever they may

India. On the completion of

big schemes. these poor people must
not be lost sight of. Proper and care-
ful attention must be paid to their all
round progress.

I could not complete my speech. 1
shall sum up in a few minutes what I
have to say.

Mr, Chairman: The second bell has
been rung. The hon. Member has
been reading from a manuscript. He
has already taken 13 minutes. If he
wants a few more minutes, I do not
know how long he will take, I would
request the hon. Member to bring his
remarks to a close.

Shri Deogam: To sum up, I would
request the Central Government and
through it the State Governments. to
give soecial attention to the a#t round
development of the Scheduled Tribes,
specially on the subject of education
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through the mother tongue, by pro-
viding more aid, and by seeing that
land does not pass from their hands
and fall into the clutches of the ex-
ploiters, by fighting out corruption
which is rampant in the tribal areas,
by allowing them to exploit more and
more the industrial and forest resour-
ces, and by appointing them to im-
portant posts.

Shri S. C. Deb (Cachar-Lushai Hills):
Sir, I am very thankful to you for giv-
ing me this opportunity after eleven
montns.

I welcome the policy of the Govern-
ment for a higher level of food produc-
tion and higher production in the in-
dustrial sector, for a favourable balan-
ce of trade, for the shaping of the in-
dustrial policy and supply of finished
goods to the consumers at reasonable
prices, and also for the special at-
tention to tea industries. Our finan-
cial proposals are based on planning
and are for planned economy. I hum-
bly suggest that for a planned economy
to bring about a welfare State. the eco-
nomic life of the whole people should
be taken into consideration. And for
that. large-scale industry, either in the
public sector or private sector, should
be co-ordinated with small-scale in-
dustries and cottage industries. I also
suggest in this connection that Gov-
ernment should undertake a survey of
cottage and small-srale industries in
the whole country to see how
can be developed, so that the standard
of our people in general can be raised.

Many hon. Members in this House
raised the question of unemployment.
I join hands with them in their feel-
ing and expression. There are un-
employed youths, landless labourers,
and also industrial labourers unem-
ployed about whom my hon. friend
Shri Shastri spoke in a very able
manner, I think we should have a de-
finite plan of employment. We are
giving special attention to big indus-
tries., but small-scale and cottage in-
dustries should also be co-ordinated in
the economic life of our country.

Our Prime Minister, in welcoming
the Plan, has suggested that the Gov-
ernment has made a small beginning.
In this connection. I would like to
suggest that it should not be a small
beginning. It should be a beginning
for planned economy of the whole
country, taking its whole population
and the unemployed into considera-
tion. It is our primary duty to sece
from now onwards that our country’s
economy is built up on % sound basis
and that the standard of life of our
people is raised. For this, planned
ecbnomy is necessary.

1 welecome the idea of the Govern-
ment to form the Bharat Sevak
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Samaj. I llke the idea very much, and
1 urge upon the Government to form
such units in every part, of the coun-
iry to foster the Plan to its success,

So far as my area is concerned, 1
would like to say one or two words
about planning. It is the Cachar Dis-
trict in the State of Assam. In the

t-war plan, there was a_ proposal
5‘::‘?1-"i developing a Barak hydro-electric

ofect to control floods there and also
f;r feeding the small-scale and large-
scale industries in that area, Along-
side of Cachar District. there is Mani-
pur State. and its neighbouring dis-
triet is Lushai Hills. And it is almost
cut off by hills from the other parts
of the State. A project had been plan-
ned for this area. Once in every two
years or so. there is flood in this area.
Last year, we had two consecutive
floods. The crops were dampaged, Un-
less a dam is constructed there and
power is generated, the area cannot
be made economically. sound, because
where the work is being concentrated,
there is every chance of this flood in-
undation every two or three years.
I asked the people who are in charge
of planning there whether there was
plan to absorb the . refugees their
number being almost two lakhs and
labour population in the project, but
they could not give me any satisfae-
tory answer. I would draw the at:
tention of the Government to the necd
for developing industries so that the
gnemplo_ved people there could bene-

t.

Now, I come to the subject of the
crisis in the tea industry in our area.
In this House, on several occasions,
our Industries Minister has made
statements regarding  unemployed
labour and also about saving the in-
dustry as a whole. and many hon.
Members also raised this question and
expressed their concern for this In-
dustry and also for labour. The
labour there is drawn from different
parts of India, from U.P,, Bihar. Mad-
ras, Orissa and Madhya Pradesh. For
almost three generations they have
been there, and they want to settle
there, The labour that becomes sur-
plus tries to settle there and does not
want to move away from there to
their place of origin. So, this crisis has
created a problem there.

After nearlv 11 months. I have got
a chance to speak. and may I crave
your indulgence for two minutes
more?

Mr. Chairman: The hon. Member
can have two minutes more.

Shri 8. C. Deb: In this connectiop,
the hon. Minister of Commerce amd
Industry told us that over-production,
and the consequent adoption of bulk
buying and the reopening of Londom
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auctions have been responsible for
this crisis. If only our Government
had taken a longer view of the pro-
blem, this situation could not have
.arisen at all. While the price in the
wholesale market became low, the
price in the internal market remained
the same. If this aspect had been
considered by the Government in a
concrete manner, such a crisis cculd
not have arisen. However, I congra-
tulate the Government for having
taken a special interest in the matter.
in order to save the industry. They
have already given some benefit to
the industry. But still my concetn is
that there are about 40,000 workers
lying unemployed, and some of the tea
gardens are closed. When the market
for tea is growing up. why should these
gardens be closed” The Government
should take special notice of this and
take suitable measures to keep the
tea gardens open in this season when
plucking activity is in a high pitch.
I look at this problem not only from
the point of view of labour. but from
the point of view that the tea indus-
try is a very essential industry for
earning us foreign exchange nex: to
the jute industry. The Tea Bill which
will be coming up before the House
very soon, does not give adegquate
protection for the industry. There are
some lucunae there, and something
iz wanting. which makes the industry
depend upon the mercy of the em-
‘ployers.

There is one other point which I
would like to emphasize here. Our
internal market in tea should be
created on a sound basis. The usage
of waste tea should be penalised, for.
it is prevalent at present in the
market. and it is detrimental to the
health of the country as a whole. If
all these problems can be properly
gauged by the expert committee that
will come into being. and a proper
legislation is undertaken. I hope this
industry can be saved.

12 Noonw.

Shri Siddananjappa (Hassan-Chik-
magalur): Sir. I thank you for
the opportunity you have given
me to participate in this debate.
At the outset. I straightaway
-congratulate the Finance Minister for
‘the marvellous way in which he has
handled the finances of the country
and has taken us these two years to-
‘wards the fulfilment of the Five Year
Plan, and we have stepped into the
third year of the Ptan. It iz only
recently that this Five Year Plan has
been finalised. and the country is
proud of it. But there is one differ-
€ence between the Plan we have before
us, and the Plans that other countries
have adopted and executed, and that
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is, that this is a Plan which has to be
executed in a democratic country in
the most democratic manner possible.
That is not an easy thing. But I am
sure the country is determined to
make it a success, and I hope it will
prove a success.

I welcome the Finance Bill, and the
various proposals embodied in it. This
Bill has inevitably to fit itself into
the background of the Five Year Plan.
and I am sure that our Plan, being
piloted by so able a person as our pre-
sent Finance Minister, is sure to take
us to the desired end.

I particularly welcome the increase

import duty on betel-nut—I
come from a State where a large area
is under betel-nut cultivation. No
doubt, it means an increase in the
burden on the consumer. But I am
sure the consumer will bear it in the
interests of the development of this
indigenous industry.

In the Five Year Plan. the first
priority has been given to the im-
provement of agriculture, and rightly
s0. But all the time we talk of im-
provement of agriculture. we neglect
the interests of the person who has
to produce the food requirements of
the country—I am referring to the
agriculturist. The majority of the
population, nearly 70 per cent. of the
population of the country consists of
agriculturists who reside in the rural
parts. It is common knowledge that
the Indian agriculturist is proverbial-
ly poor. And what is it that the Go-
vernment of India are doing tn am-
eliorate his condition? We talk of
making India self-sufficient in agricul-
ture and it is this poor agriculturist
whom we hold responsible for achie-
ving that object. But have -we tried
to improve his condition? Whenever
Government tries to make the food-
grains he produces available to the
public at large, it comes forward with
the control of prices. In doing so,

am sorry to say, it is only the
interest of the consumer that is
paid heed to, neglecting the in-
terest of the agriculturist. We have
not at present got reliable statistics
relating to the actual condition—the
economic condition—of the agricul-
turist. and also relating to the cost of
production of the foodgrains. It is of
paramount importance that we should
try to have these statistics,. Without
these, it is not possible to assess what
return the agriculturist should reason-
ably get for the produce for which he
is responsible: 1. therefore. urge upon
the Government while determining the
price of the agricultural produre to
have the interest of this agriculturist
foremost, and to see that he gets pro-
dper return for the foodgrains he pro-

uces,
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Now I come to some problems which
affect my State. There is a persistent
feeling in the South that the South has
been neglected in many respects. and
this reminds me of the common say-

ing that whatever is out of sight is _

out of mind also. Probably the dis-
tance is responsible for the compara-
tive neglect of the South at the hands
of the Central Government. As every-

is aware, the Mpysore State is
reputed to be a model State and it
has been so for the last several years.
The State is fortunate in having a suc-
cession of enlightened rulers with
broad outlook and democratic tradi-
tions. The Mysore State before it
was integrated with the Centre had
many sources of revenue and it had
embarked upon very ambitious pro-
grammes, After its flnancial integra-
tion with the Centre, it lost a greater
portion of its revenue and now the
programmes that are embarked upon
and which had been executed in part
are held up for want of sufficient fin-
ances.

In this connection. I would like to
refer to one particular project which
is included, no doubt, in the Five Year
Plan, but which the local Government
is finding it not possible to proceed
with—the Bhadra Reservoir Project.
It is a very important project for the
State. It is a multi-purpose project
and it is estimated to irrigate 2.24.000
acres of land and to generate 13.500
kilowatts of electrical power. This
electrica] power is very important
from this point of view. that it is very
near the well known Bhadravati Iron
Works. If this electrical power is
made available to those Works, the
production of steel and iron can be
speeded up. So. I urge upon the Go-
vernment to come forward liberally to
help this project to be executed and
completed.

Then, there is another peculiar prt-
blem of Mysore, that is, the problem
relating to certain hill tracts called
Malnad. A few years back the Central
Government recognised the importance
and urgency of improving those parts
and it set up a Committee. That
Comrpitta-e worked for sometime, and
I reliably understand it submitted an
interim report. But after a few
months that was shelved—I do not
know for what reasons. But the pro-
blem is there staring us in the face.
It is a very backward area but rich
in forest and minera]l wealth. I re-
quest the Central Government to take
up this question, pursue it. and to see
that necessary arrangements ure made
or a scheme is evolved to improve
the condition of those parts.

One minute, more. Sir. I come to
the reorganisation of States. We wel-
come the idea of the formation of
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Andhra State. That satisfies a natu-
ral and legitimate desire on the part
of those people to have a State of
their own, and we are glad that the
Government has announced the forma-
tion of the Andhra State. But the
formation of the Andhra State has
encouraged the other parts of t
country which are likewise agitating
for the formation of their pro-
vinces, and the agitation has in-
creased. In this connection, parti-
cularly, I would like to 'mention the
injustice that is being done to Bel-
lary taluk. Accordi to the latest
census enumeration, ary taluk has
a greater number of Kannadigas and
it must rightly be joined to the My-
sore State along with the other six
taluks of Bellary district and there is a
strong agitation going on in that
taluk.

Shri Velayudhan (Quilon cum Mave-
likkara—Reserved—Sch. Castes): What
is the difference between the two?

Shri Siddananjappa: I hope the Go-
vernment will soon come forward with
the statement joining the Bellary taluk
with Mpysore along with other six
taluks.

Shri V. G. Deshpande (Guna): I
must express my inability to join my
hon. friends in congratulating our
worthy Finance Minister for little con-
cessions here and small relief there,
particularly when the night-mare of
deficit financing is confronting us cons-
tantly. I will draw the attention of the
House to one particular clause, I mean,
the amendment to section 15-B, where
exemptions to the assessment are given,
and our Finance Minister has amended
his own amendment. where he says,
‘which is not expressed to be for the
benefit of any particular religious com-
munity’. I never knew that, just like
his other vcolleagues., our Finance
Minister is also obsessed with the idea
of secularism. In this. our nationai
Government, everything that pertains
fo a communily is taboo, and, on ac-
count of this compiex. I am sometimes
afraid they may drop the Community
Projects also and might undertaks
sume non-communal projects. Our
object in establishing a secular State
was never to discourage any religious
activities or religious charities. What
we meant by secularism or non-com-
munal State was that we shall not dis-
criminate against any community. But,
in this country, we are finding that
in charities also our Government has
got the courage to come forward and
say that any charity done for any re-
ligious purpose or for a religious com-
munity may not be encouraged and it
would be an offence. T was really very
much shocked at this suggestion.
From times immemorial we have been
devohr}g‘ large portions of our wealth
for religious purposes. It may be said
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that we are not opposing religion but
only anything done for religious com-
munities. [ feel that this is even more
obJectionnble Suppose, I construct a
temple, say at Somnath, it will be a

charity for a parncular relizious
community. If I construct a tank
or if I devote a certain sum for
having Ved paths at cert.am temples or
shrines, that would be discarded and

that would never be included in the.

list of exemptions. I find that its jm-
plications are even more serious. No-
where have they defined what is a reli-
gious community. According to me, the
depressed classes are a religious com-
munity. Any Christian or Sikh can be
a Harijan. A donation given 1o the
Harijan Sewak Sangh would be exclud-
ed and would not be included in the list
of exemptions. Still. if I start a school
for Anglo-Indians that would be ex-
empt because that is not a religious
community but a racial community and
Mr. Anthony may be perhaps pleased
by this. Suppose the Princes start a
schoal for giving special education for

the sons of ex-Rulers and maintaining *

good accounts, any donation given to
that school will be exempt. The mill-
owners' sons, if they start a school
for giving training in Managing Ageuncy,
that will also be exempt. But, if T
start a school. specially for Harijans.
that would not be exempt. I feel all
thic is being done on account of the
complex regarding secularism from
which our country is suffering and we
find that this complex is leading to
such disastrous results that unless the
House rises in protest against this
poiicy, the country would be ruined to
a great extent.

Every Member is doing his duty
while speaking on the Finance  Bill.
My hon. friend, Mr. Shastri did his
duty of paying a gilowing tribute to our
Prime Minister for his imagination.
Our Prime Minister is really a man of
imagination. but sometimes his ima-
gination runs riot. I found tha* ves-
terday. our Prime ‘\dlmster while speak-
ing on communalism, said that “the
Hindu Mahasabha and the Jan Sangh
and others are conducting their agita-
tion and I know from where they get
the money!”
knows. If he has got any evidence, he
should come forward. By making
these suggestions and insinuations, 1
do not know what he means. If he
says that he knows from where we are
getting the money, we know where the
money for the Congress comes from.
I know that the Rajpramukh of
Madhya Bharat, the Maharaja of
Indore donated Rs. 10,000 for the hol-
ding of the Al] India Congress Comn-
mittee session at Indore. The Maha-
raja himself admitted it to me. If we
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go on with this controversy regarding
the sources of money, I think it will
have no end.

1 really admit it and I really plead
guilty to the charge of communalism.
But our friends and our opponents, in
saying that they are above communa-
lism and nationalism, they have left
even humanity and the human touch.
This morning we had asked certain
questions about the treatment to the
prisoners. I found those answers given
which we could contradict with the
greatest authority. I asked a question
whether trials are held in jails and
police stations. The answer was, ‘No
complaints were being received’. I
couid not understand that. He should
have said that the trials are held in
vpen courts. Now, I do chalienge any
hon. Minister who says that the trials
are not being held either in police sta-
tions or in jails. Very respectable per-
sons are handcufTed. Persons, after
they are arrested. are beaten and man-
handled. Complaints in writing have
been made and with all this the mighty
show of great strength and the mighty
power of the Congress Government is
lﬁezng displayed in this capital city of

elhi.........

Shri 8. V. Ramaswamy (Salem): On
a point of order. Sir. is all this rele-
vant to the Finance Bill?

Shri V. G. Deshpande; ......... when
Members of Parliament are not being
allowed to visit Jammu and Kashmir
under the pretext that it will affect the
security of Jammu and Kashmir. I
want to ask what is the law and order
situation in the country. 1 represent
Madhya Bharat. The other day I re-
ceived an urgent wire from my con-
stituency, 1 visited that place, Re-
ports have come and I have seen with
my own eyes that the dacoits’ menace
has increased very much in Madhya
Bharat, that the dacoits had the cour-
age to attack a police station at a
tahsil headquarters in open day and
after looting the armoury, they took
away six rifles and a large quantity of
ammunition after having shot down
two police constables. The atrocities
have not ended thcre. The other day
we were receiving reports that two
miles from Gwalior, near Motj Jhara,
there was a big case of dacoity. Not
only that. From Morena also six
rifles were stolen. I went to my
constituency because I received a
romplaint that in the distant part
of the border of Rajasthan and
Madhya Bharat in the village of Lap-
chora near Bamori, one man was burnt
at 20 places, property worth 32,000
rupees in Victorian coins and 10,000
rupees in currency notes and 80 tolas
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of gold were stolen and the man from
whom this property was stolen went to
the Superintendent of Police and other
officials and complained to them, that
these dacoits were not big men like
Man Singh or Amrit Lal. They say
that these big persons do not attack
small people. They said that the Police
Inspector of thana Bamori was himself
involved in that dacoity and was pre-
sent there. The man who made this
complaint came to Delhi and had a seat
in the gallery. I took him to
Dr. Katju, our Home Minister and this
matter was brought to his notice
not only by me but by other Con-
gress Members also, I have to point
out that I made a representation to
the Home Minister of Madhya Bharat
and you may be surprised to hear that
be has given the names of eleven per-
sons whom he identified but not qne
of them has been arrested as yet. This
is the law and order situation in this
country and we are being told that we
are in this wonderful Raj where a man,
because he utters a slogan. because he
is suspect of being a communalist, is
given the harshest treatment and an
inhuman treatment. You are neither
communal, nor national, nor even
human. This is the position of law and
order. While lawlessness prevails, you
have not got the resources to arrest
even one man. That is the position
we are fipding ourselves in.

Sir, you yourself congratulated the
Congress Government for its progres-
sive policy in regard to protection of
cattle wealth. I do not know what
guarantee our Constitution has given,
but only two days ago the ex-Congress
President, Babu Purshottamdas Tandon,
accused the Congress of not fulfilling its
pledges solemnly given to the country
that cow-slaughter will be stopped com-
pletely. No legislation has been
brought forward, and the argument is
put forward that unless you give more
attention to the breeding and main-
tenance of the cow, what is the use of
stopping cow slaughter? Thig argu-
ment is fallacious. Supposing there
is no food.and our Government is un-
able to supply food—and this has hap-
pened in Shivpuri where although
there is plenty of wheat crop, no wheat
is available in the open market, be-
cause the contract has been given to
one Congressman for supplying wheat
—supposing you cannot feed the people,
would you allow murders? Would
you remove section 302 from the Indian
Penal Code because people are not
properly fed? In the same way, if you
cannot feed the cow and cannot im-
prove its breed, should you allow cow
slaughter to go on? 1 want to ask a
straight question. Is Government not
maintaining slaughter houses whers
cows are slaughtered? Have you stop-

69 PSD
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-ped the slaughter houses owned by Cor-

porations. Beef is being sold in the
city of Delhi. You may condemn me
a; a communal man. To be religious
is a crime in this country. My point
is that our Government has miserably
failed in fulfilling its promises. As
stich, I am not in a mood to congratu-
late the Finance Minister for the won-
derful prosperity he has brought to
this country.

Dr. M. M. Das (Burdwan—Reserved
—Sch. Castes): One of the previous
speakers, Mr. Chettiar. suggested that
a labour tax should be imposed. I am
sorry I cannot even entertain the idea
of such a tax. It is nothing new. In
U.P., East Punjab and Madras, you
find that a labour tax has been impos-
ed on scheduled caste workers engag-
ed in digging canalg etc. The way in
which legislation for the levy of labour
tax is implemented speaks glaringly
of the oppressions and exploitations
to which, under its garb, the poor and
helpless scheduled castes and tribes
are subjected. If my hon. friend goes
through the Scheduled Castes Com-
missioner’s Report, he will find many
examples which will prove how such
laws have been implemented. This
is the reason why the very idea of a
labour tax is repugnant to me.

Now, I would like once again to
place hefore the House the desirability
of revising our present jute policy.
My province., West Bengal, is vitally

interested in the jute trade. The
economy of my State is intimately
connected with the jute industry

Whenever something goes wrong witl
this industry, we feel perturbed. The
present condition of the jute industry
is as follows.

Firstly, the price of raw jute conti-
nues to remain below the production
cost,

Secondly, Government refuses to
accept any proposal for the fixation
nf minimum price of jute. The recom-
mendation of the Agriculture Minis-
try to this effect has been turned down
by the Commerce and Industry Minis-
try.

Thirdly, the removal of ban upon
export n?tr jute has not been effected
and in Government's own words it is
ronsidered “unthinkable™.

Fourthly. Indian jute mills are pur-
chasing Pakistan jute in preference to
Indian jute because of the superior
quality of Pakistan jute and for some
other unknown reasons.

Fifthly, the jute mills propose to

reduce their production by the ceiling
of a further percentage of jute looms.
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Sixthly, both the West Bengal and
the Central Government have emphau-
cally turned down this proposal of the
jute milis.

Seventhly, the proposal of the Com-
merce and Industry Ministry to set
up a Committee which will investigate
iuto all the duferent facets of the jute
industry has not materialised.

Eighthly, an Expert Committee has
been set up oy the Central Govern-
ment to suggest measures o improve
the quality of jute grown in India.

The most important consideration
before our Government is how to give
relief to the growers of raw jute and
nere suggestions have come from
many quarters. I claim no originality
for my suggestion, but it is that Gov-
ernment should remove the ban on raw
Jute and at the same time keep a keen
watch on subseauent developments.
Whenever the necessity arises, they
can reimpose the ban.

Secondly, 1 suggest the setting up
of a Board in consultation with the
Indian Jute Millg Association. This
Board should ensure the absorption of
Indian grown jute and it should also
distribute Pakistani jute imported into
this country.

Thirdly, a publicity campaign should
be arranged in all the consumer coun-
tries on similar lines to what we have
done in the case of Indian tea. in con-
junction with the dealers of Indian
jute goods in those consumer countries.
Such a campaign should be financed
both by the Central Government and
by the Jute Mills Association.

Lastly, the proposed Enquiry Com-
mittee to investigate into the different
facets of the jute industry should be
set up immediately. Further delay
is dangerous. No natiomal Govern-
ment worth the name can sit tight and
be a silent spectator when a substan-
tial portion of the agricultural com-
munity is facing ruin and disaster. as
the jute growers are doing today.

Now, Icometo the proposed changes
in some of the postal rates. Frankly
speaking, I do not like the changes
proposed in the Finance Bill. but consi-
dering the difficulties of our Finance
Minister in balancing his Budget and
considering the huge losses suffered
by the Postal Department in postcards.
registered letters and letters. we have
no other alternative but to support
the enhancement of the rates. Before
I do so, I would like to point out the
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partiality shown to the newspapers.
‘I'he same old rate or ihree pies per
ten tolas for the newspaper is conti-
nuing since 1937, Meantime,

rates on letters have doubled; from
cne anna, the cost has gone up to two
annas. Post cards have increased one
and a half times, ie. from six pies to
nine pies. Even the prices of news-
papers have increased. English dailies
which were being sold at one anna
now cost two and a half annas. J
know that probably I am disturbing
the hornets' nest by my suggestion.
Also, I know that this matter has
not escaped the discerning eye of our
Finance Minister. But regarding this
particular matter about rates of news-
papers our Finance Minister has been
guided more by prudence than by a
sansce of  justice. 1 appreciate the
great necessity for a democratic Gov-
ernment and for a democratic party
1o plesse and satisfy the Pres: of the
land. But will it be too much for us
to expect that the Press of our land
should also be reasonable?

Regarding income-tax ] beg to say
thai many welcome changes have been
proposad in the Finance Bill and _in
the Income-Tax (Amendment) Bill
that is pending before the House But
I must admit that I am greatly dis-
appointed not to find either in the
Finance Bill or in the Income-tax
{Amendment) Bill that is pending be-
fore the House some amendment
which will permit the disclosure of
names of the tax-evaders. The House
will remember that the Income-tax
Investigation Commission recom-
mended the disclosure of the names
nf the tax-dodgers in their report,
probably of the year 1949,

Now, I come to a strongly felt grie-
vance of some of the people of this
country and the great injustice that
has been done to them by the action
of our Defence Department- My hon.
friend the Deputy Defence Minister is
sitting in front of me and I would in-
vite his attention to the following
pnints. The House knows that during
the last war huge areas of land, some-
times comprising a large number of
villages were requisitioned and taken
possession of by the then Defence De-
partment. In a large number of such
rases, about nine to ten years have
passed and yet no compensation has
been paid to the unfortunate owners
of these lands. [ can speak with au-
thority about a number of such cases
of my own province of West Bengal.
You can easily imagine the condition
of these wunfortunate people whose
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and taken possession of by Govern- aﬁ %_‘, * ﬁ"{ oo “&

ment ten years ago. They ate now ¢ fF F a7 o fawmw

a floating population—well-to-do culti- a

vators have been turned into landless fra mﬁ*ﬁa* TR HNET @I

labourers. Personally I know a large
number of such people within my
constituency and outside my consti-
tuency also. They have become bitter
by the sufferings and poverty that
have been imposed upon them by the
action of our Government. Thase
people, most of them illiterate. do not
understand the intricacies of the flles
of our Government officials in o 5.
The only thing they know is that Gov-
ernment has taken from them their
houses and their lands and they are
not being paid for them during the
last ten years. Some amount of
rompensation for their nroperty has
been given to them. but that is very
meagre and not at all sufficient.

Now, 1 come to another important
matter which concerns my own State
of West Bengal. This is the inclusion
of the Ganga Barrage Scheme in our
First Five Year Plan. The rivers of
Bengal have been a malter of great
concern to the West Bengal Govern-
ment for the last few years. A great
deal of silting up of the river-beds
of these rivers has beep responsible
for the woes and sufferings of these
parts of our State. They have been
mainly responsible for lack of irriga-
tion. for malaria. chronic ill-health
and also for decline in food produc-
tion and consequent poverty of the
people. Considering all these different
questions the West Bengal Govern-
ment asked the Central Govern-
ment to investigate into the construc-
tion of a barrage over the Ganges
which will supply sufficient amonunt
of rain-water both to the river Hoogh-
Iv and the other system of rivers.
After four years of hard labour. the
Central Water and Power Commission
gave the opinion that this project of
Ganga Barrage is both financially
snound and technically feasible, The
veople of West Bengal entertained
high hopes in their minds of this pro-
ject of Ganga Barrage being in-
cluded in the First Five Year Plan.
But' to our utter disappointment we
find that this project has not been
included in the First Five Year Plan.
Our earnest appeal to the hon. Minis-
ter of Finance and to our Government
is that this very important proier
which will save West Bengal or at
least part of it from ruin and destruc-
tion should be included in the First
Five Year Plan.

st o g0 fruEwT (SR
goeamafy  off, firely 3w & qoE @

[MRr. DEPUTY-SPEAKER in the Chair]

AR W ¥ fAw 5@ Ta7 qg F®q
¢ fF gt wgdaw FY mifewl g6 a3g
Y 3 fF o> oY g 3 F wT FT
T stewT ¥ faR, svEr daER &
foag, ome fravigEa A g
I G &7 faarerT 3F g1 | 7 AL
W F A= g7 SYIET IAA &I Al
g JEaT 3% fadmer ot #¢ aft |
T A q T8F STo AYAR TG Wgd
7 57 T ¢ I frarar fF g
W & we=T foraaT A IO & @
& "X Fg o AT TW FY GBI FT
qiferdy 28 99 ¥ weg A & @
W ¥ W= aw@r ARy 42w
s fafaet e 7 fget wdar
AIF AT F T2 UF GFT FT W0+
q3r o1 forg & 9 wg v oo T
fafeie” arft o &= &1 & T
wifed, ¥fFT “qa=ag 7 Fraq” aEr
TR fF Nur 9T ¥ @ WF | FJ@ A
&% 2 fe dar g ¥ 7 gmer wrfgd,
T s W9 ST ¥ 9 G WY
Ay argar IF T A A FAAT | gIfED
TUE! FF GF AT BreA i1 | qar T QN
fF oo a g« 97 F 91 6 ¥ fag
ffgaagE | TRATWIRTY
R sTigaroat e g 3w d
AR TF WA T HT TG ATAEAT
FT aga 727 fgear oA ¥ o9 W= w
STl @ WX 3 w9 feem @ ‘Wl
stewe ¥ fag, wik wfaw darare
A ¥ w7 § wraw &, e’ =i
¥ ad Sarg, a1 g7 IO @ara
w4t | g wgh R ag uw Sy w
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[!ﬂQo o ﬁmm]
T | TR 3§ TS agT @, sl
FY e T &Y T, W A U
" w1 aga-ar fgen Ywwew A
arar &, ST <ir o arsy a=war § fom
F1 g ¥ w7 § ageer Aifed 9T,
o 9% #7 T fefigega i ofgd
q71, 98 9 w Neww § o afi
a9aT, afer g F 99 ATaT § WK
ST ORI a9 F1 A9 3, a1 A
a9 FT agd 797 fegm, TQ TER
# gt w1 FE Trew ar darhe
st fgeam, vl MO AR wEEd
# TrEeTgl W & g AT g

Wl A g T § A W W A
& foega @ fF TP & o W
wurfen § 9% O FTe T Ag
| I TR ¥ e
Forerem 1 Sfe a1 o 7 I Qe
g st N A ¥ oEw §
qg W9 ST g Wik g Al
ol |t ¢ fF W FT sareEl
¥WOT FOEIM A @« @l wmar
3 AR aga R wWE o “ddew
wroE g & arr | gl arferd
T g Sy A g ey i o
AT G TGS FX Iaw aga 727 fgeww
srefees w1 § wmAT fgy Al
gt fore avg § T A T HT @98
WRIWAEY T g WY | W
IF FAT AGHH QI A T o7
£ | @& fEmr-ar a7 mav § 5 o= o
HEFAT aaT @ @ Jaw foq aga &
THEAT WX FF @ I § W ag o
T WY1 WEFAT A W § o q¢
FTH TAT @ G147 ¢ W 7T 7 A
T 3w A g v o g
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¥ AT TT TEA ATH AT | W
e wam R @A
f s spanfarat #1 5 var gvar fraar
Tf Fifw IHT oI A T WK
T a6 g R & v ol e
ifge | =T wlawmw §,. fF o wa
qenfaw # ag g¥T & ad fr &Y
FR ¥ wreHT § fafrel ¥ % qum
WEAA %, 9g g FH § (A0 FQ@
& X ag “wrEfE” ¥ I aX v
T AR | ¥ 9T A EW YA W
Foroft b e &t arg et -
faa ot o @7 F AA G EwRT &)
ot at g Jnfawt 1 oy freaa
g f& 9 9g &1 TIX 99 T A I
afa et & @ A wg fear aw @
feewa &t =t €1 &@fFT a@ ag e
i@ TeEd fm @ d, @
1A A g T S A e
i afcai A ag a8 wwaw
g W efeeal @ RE A TR
yfafrax s g & arsTanm &
fasit & ot qom R ) #g fawmw
42T gt € & 9w 7 WP FTe AEw
% gy ol agEr R g @t
i 7 g wraw fae | wfeg s
wiw agd Y ot § WX IEW W
“gfeqer” T F w¥d | Tg AW
Sifs 2w & &1 § R WM
¥ G A § SR g9 &
AT 95T ifgd WK |9 ¥ wgmEr
@O FEAT ACCEE 1 AR gH AT
“ @ ww fafaw " g & WK
AT w1 ¢ ®e¥  wwfetan g
oqT T & A1 gAR! #1% @ o KA
%1 74 & | gafwd & qwew § 5
ol ag ¢ wARw afadt g
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wifgd fF AR Rgw aveary w0
FLOR ¥ F a1 X, SqET Aga
A RIFAFL A TR
@ g fo w gatAuge &9 T
& W ¥ ouer gWE 2
Agaa ¥ s &Y, darfegae i F
oy &, fomar famrer gt ST
e qeATT |iEr A &Y, Ay ag anar @y
T & I i gt g Y gAA @
ey fir wft &, wrafe 39T § weEe
X 3 F AqEr duT FEFT AR
g1 = F A ¥ wiwm A e
WRT FH FUARXIH a@ d T80
qATe IAETIAT | AT 3T BT I
F 4T A FH FTH F@T § AfFT
WE faw Fymm A d awag
FY AT Y aTET & fag wiw Far
g @ 3% s forer s &, S gy
TH L T a8 WHAT FTHRT TR
g § W E, a1 I6H 7T F ag A
aff wret € fF ag dar eanfos” &
9 TF g ¢ afaw U A A g
T 9 TF gATL T FTAEA 5 TaT &y
&= g H ST 94T FerreA
# 9= ST, W aga wW C dfaea
oA Y g oW R ogw
T & A wEAw  fafrey awe
| e s E dfew du oo
w=rn § 5 gl aade & g
e § g AT Tww T

& TIH T 94T AT AT |

0 g/ N q W AT @A
£ 7z & 5 gt st sideew
i wmawmwagy @
At G| g v frewe ¥
MR ™ @, ok gy 7 aa
firder 7y § fiv gt s S v avew
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t 9% AT FN INE § WX TE
FTH IAE F T FW T GY §
T FTHY TGN A Fraarc g | e
fag a@ ¥ g9 wifped @& & WX
fore o7z & gAY wwet 91 ared
W E Iy AN A wEaw § )
gl & HeET I & AT N & |
AWM FITE fFgw ¥ a1 0y w7 FA
F1 Fgr 9T ¢ 3T WA T T
T qAEATE IFT AN FT @ |
7 A 91 gy 4@ d5dr & 1 "
FIHT HIAT TIHTEAT AT H1 O FAT
& @ g7 % 3% faw & ‘farfie’ dar
FAT T1fgq | IaF fag o “arzHEET”
gw i 0T 9 W) aga 39 fnic
g | ATC ag argeErar  dar
T g5 VAT ATH T 1A g ATH |

T I AT T Tt & ag e
#1 N feifd g ag & 9%
AL T wrw fafre e
¥ 3q wraew 7 frdga frar a1 s
% 37 a1 1 At & i I wrer
qFT FT TG FAGAAF A9 {4 |
TR HT A FgT s g fas wd fw
Tg UF 19 #1 W &e 7 W fw g
Wt wrE qfFeT & wd @ 99 A 59
¥ qra o feenfee o o9k 39
7 34 feenifdie &t sd@r AT 7
¥ F W AT T THAF AT
g fF X ag S d=9 a@v
fegmrit farnfede & arq I
qE A dAT FCARTE | TR W
T @ fem A @ wfge
fr ag to faasat teve 1 arde
¥ ogy aiet TwifEw @1 3 ar
agely a1 7% T IEW T A A
gz @ T@a w0 W ¥ fewmifdw
1 AR T O § SqIrA Iy
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[ #Y go wae fammas ]
¥If@s@E W T HE
" TR o Ry o oA
ag o faom< teve ardE F AR Ay
‘grwd fiFt st 1 gafeg SAwr
ug gfaar off 3 afegg fF F Qe
fra ¥ e Tee @ g femfdw
FT A FETEET F TH | WAL T A4
EATT A g SaaT ¥ F ZAw g
& @ faa# fs a9 g7 gfar
T oAy § 1 ey § ud s
=g g 6 wv g § faa
FAR A Er O gfaar & i agi
Wid ferfdw & saF feetaw
O qrEY ARl g AfEgw | g W
N TR ANET TOF ¥ afew
F@T ¢ A WY I T faare &%,
IAHT FT FL AR AT FE GEHT W
F 39 g1 € BfFT @ SEmsw A
felt ag #1 =™Ee 7 o

et AR wE
e ¥ e ¥ fgwde w
qafeos veft & | W gwaT & fy
g ¥ fenidiien & Wi e acd feda
ferditz & aga ¥ ATl ®Y orara
fErar w1 #w I F A=
tefga gaa ag § fF awrd oot
g o T grea § 9/ vy S W
AT 2 & a1 W F AT AT AT Frawa
dar Y AT 2 1 S S s wd
¥ AT ¥ AG FAFTA R E a7
ITH waw femr wmEr & @ g
¥@ fewpa @ oY @ 1 A smEaT
£ 5w @ faem o e w30
WS F 4g7 ¥ 74 74 feardAzy Ay
o RE AR g FS e
T ¥ o1 W § gl 9 qg W
S BTTRTE 1 W Aoy § e gw
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TR R wRfri @ free a
WK St T WIRHT § ITR A H
i W g @ fe g A
wefrgi &t fema oo & Sfew
ot T feurddiza & A9 wraeAr WA
FW@ AN E | W WL o
g wifge | gEer aE AqEY
F1 e FEar ey WK 3w ¥ 7=
faadt @t A7qrac § AR ¥ R
AR ¥ T8 Fom Tfgg . w9d
& IU # afe w1 5T T w0
aifgy | TEEHE W g i A
fad woe agt Fo Mfge afer wEde
TN 7 @t o Tfgg 1 oS
qetfan § % et § W e
7 A4 fenddcy qF @ A
9%y 97 Wil #1 dawd fear
I faaay s foar o q@ R
I a fe 0 wnafil #7 a1
fear 9 @« & gwwar § oW
AFEST AT FE a FATT FH
oA S 1w ST AV A AW
RS TG TN

st T N PE wd s Y ag
g ¢ fF 9 gt fada & samr
gAET oMTfAT  FOAT anfgg 1 AT
qg FHRr S @A @
7g 78 #g 957 fF gl feadr daa
g o |t & Ao, Tl ¥ A
M gad Fng gArd feadr Qe
ez arar & WX g g ¥ fEaw
#AT qEar & 1 AW fag ganr
arg wfefesm @9 fgd 1 ™
oF 107 [oF v g A § WK
ot fede &9 & | gl A-amax
aga s @ e fedrda aga o
g @ g v T e
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AT & g W WA W
@, o fF g TRy ¥ A AT
g, 4w smar | Sfew gR owEr
¥ Wt wf O aTEmwe G T
% & @ ox ok qe oawd, S
fFpwswiwmicshit =
qT F A A FrEFET dar g Ay
fr g7 g2 9 1 #9 ¥ w9 WA
3 WX T FI SOTRT ¥ WqrET Tr
Seww ¥ fd wmd 1 @ g
N e d, FRdwar ¥
wifaerey & & fod W 9w
W FA ¥ ol wrwmE ¢ R oaw
&1 947 g1, W B A=A Y FF TR
w1 ow faee § wmrowm oo
e T dAfae § 1+ i o @
fF it d& 9 § Wk 5w Ak T
W A I AT AR | g L
# o § W W Wl 9T W g
ofeT | F qmer A vy fe
A e § Y At aga wedy
TRAFMA W ETH &1 g
TREQ ¥ A WR gd e
¥ Fowroawh & gmd
it a1 3, 3 it @
ﬂ'l'ﬁ"l’*’ﬁ‘l’ﬁ‘ﬁﬁ Rﬁffwgﬂ I
oy g QU AT

wifet & & ag wgm g §
& Towe g @ i w1 s

wifed 1 grNE I RE ) aga
%ﬁwﬁﬁ%%fﬁaﬁaﬂﬁﬁqﬂzg
&1 Sfer darr i e
TR R Q|r T g wwar oy areee
1 % fwwr Wt @y w@ Wk g
feem 6 @ @\ g dm
T & Twa 5 S o A §
WTi a3 S gk Y ST frady
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®) s it fm A
W™ W RE | A
wfa & wa o) fow fafe &
TaARE AT ARt ¥ IW ¥ aga
e dwd F g ey a9 ¥ W
7 @ § W) A T A ek )
e gy T AN fF
s g 2fer § 2fes & 7,
afw gw Fr Fodfead | =
qag = gET a1 Fret o 7 aagd
w o fer @ Awg ¥ oant #
o) framl & geew & oY arfe
2 T T b e & s
W ofeer &, TaAEe wdEE @
frofz ae & | orfelt &, o

& ¥ qofes v age 2w
& W g ww wfer &

# gwwar § 5 o aam /=i
# g7 ol A @ ar o @ F
art wE 439, W' | 2fF @9,
T TETEET F1TET g g w=Frae
T Sl §F T g Swfa
T AF FM | wWhE g R
#< o qum & 7w 9 o
¥ AT GO A FL R E ST | Y
F1 wOAH #1 FIfEww HY 0

Shri Vallatharas (Pudukkottai): So
far as this occasion is concerned. 1
should like to confine myself to a
particular topic which is very rele-
vant regards Food and Agriculture
and the general stability of the Gov-
ernment of Madras State. Quite re-
cently, on the 20th March 1953, the
hon. the Chief Minister of Madras
State made a statement in the Legis-
lative Assembly there. He referred
to the conditiong of famine and scar-
city in that State and made certain
statements I am giving an actual
version of the relevant sentences
which he had spoken:

“Large tracts in the Madras
State are now affected seriously
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[Shri Vallatharas]

by continuous drought and famine,
All sections of the society are
affected by this condition. The
problem has assumed such a
dimension that the Madras State
.at.”thls juncture cannot cope with
it
And he further went on to say thai
“he, single-handed cannot convince
the Central Government of the neces-
sity for immediate help to the Madras
State”. He spoke some other sen-
tences, and ome serious sentence is
this, that *National Plan has
absolutely failed so far aa the State
was concerned because the resources
side wag dry".

1 would submit to this House that
these sentences are very grave. It
is nearly twenty days since these
sentenceg had come in the papers and
gained publicity throughout the coun-
try. I am at a loss to understand as
to what the Central Government’s
view about it is and as to what notire
they have been pleased to take of it.

1 pM.

Coming to my subject, my consti-
tuency consists of nearly ten lakhs of
people. It is what is called the Puduk-
kottai constituency. In this country.
not one single man can die of starva-
tion or famine. That is a principle.
Whether they die or not is a different
question altogether. For the last five
years. a grave situation had arisen:
it had. gradually developed: it was=
allowed to grow; it assumed serious
proportions in the last two years: and
a critical situation has arisen now
If the present crisis is not awverted.
then, you will have a repetition of the
Bengal famine of 1943 in the southern
part of the Madras State. 1 am not

referring to the Ravalaseema about
which we hawve heard too much. T
wil] confine myself tn mv narts of the
territory. The thirtcen districts of
Tamilnad, constituting mnearly a half

of the Madrag State with a population
of nearly two and a half crores, are
now in the grip of death. I am mnot
exaggerating things. I only request
you to refer to the words of the Chief
Minister, He is a very experienced
and mature politician. He need not
have chosen this opportunity to cry
aloud without reservation that the
Madrag State Government is not in a
position to cope up with the present
situation, that large tracts of areas
are affected. and that all sections of
people are affected. There is not so
much the question of scarcity of food
Food is there In some gquantity and
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can be rushed to places of scarcity.
But, therg is no purchasing capacity
with the people. Who is to give that
purchasing capacity? 1 would like
to give a historical wersion of the
last three years, during which the
President of the Indian Union, the
Governor of Madras and some im-
portant people have given out their
views. [ wish to state in mild langu-
age because I want a considerate
awakening in the hearts of the Finance
Minister. the Minister of Food and
Agriculture and the Minister of Plan-
ning. When I want a favourable consi-
deration. I cannot afford to be harsh.
Harsh words can be indulged in; but
this is not the time because I want
their sympathetic consideration. They
must rush to the rescue of that State
or they must say openly in thig Houss
that the cry of the Chief Minister has
no foundation at all and that the at-
titude of the State Government is un-
warranted.

Now, the position is this. I
conversant with the state of things in
about seven districts of Tamilnad
Tinnevelly, Madura, Ramnad, Trichino-
poly. South Arcot, North Arcot, Salem
and Coimbatore, Leaving aside the
other six districts about which I have
no personal knowledge, in all these
seven districts. a major portion is
affected with famine. Two or thres
leading Congress members, with whom
I had been working and whom I had
~onsidered as leaders when I was a
Congressman., had admitted that there
were starvation deaths and I expected
that they will give expression to this
in this House openly. But, they did
not come forward; I am not dragging
in their names. Let us hold that
there ig no death, But, why has that
situation been allowed to be develop-
ed? Impertance of the agricultural
masses of our country, importance of

the food question, importance of the
economic stability of the rural popula-
tion are all fundamental factors which
gn to the successful working nf the
Plan. The Finance Minister is definite
in hig position—let that be criticised
or not. that is a different matter— that
the nationa] progress lies in the fulfil-
ment of the Plan. and that on the
Plan the future of the country de-
pends. Let us take that and start from
that nnint. What does the Plan say?
The Plan savs that its chief objective
is the raising of the standard of liv-
ing and for that there must be larger
production and removal of ineauali-
ties. 1 do not speak about the re-
moval of inequalities now. About
larger production. the position ig this.
About 75 million top; of foodgralng
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must be grown in this country so that

this country may be self-sufficient.

A.ﬂ.er 20 or 25. years, whatever may
pm:e. we do not take co

w the grave cond.iu
nad can be preven o%:m cond.t-

tions existed in Saurashtra. in Maha-
rashtra, in Mysore, in Kerala and many
other areas, [ bhave been reading in
the papers of the various activities.
But, unfortunately, in Tamilnad,

situation has been allowed to grow
and the situalion ig such that the
Madras Government is incapable of
facing it. I shall refer only to a few
passages, in which the greatest officers
and pational representatives who are
responsible for the welfare of the
country have given expression to their

I start from the year 1951. Dr.
Shetty, who was then the care-taker
Finance Minister of Madras, just be-
fore the elections, in presenting the
- Budget for 1952-53 said, that in Tamil-
nad for the last five yearg there has
been a continuous drought and scar-
rity and to prevent m ty, Govern-
ment were forced to open gruel cen-
¥:s ‘Ehis iv;as ti?: serious position.

en, there an portant e
by the Governor of Madras. ﬂ said
that nature had denied rain to this
part of the country. He said, it is
true that the Madras State had been
suffering from drought for the last so
many years, but the most important
and critical factor is the absence of
water for irrigation and domestic
purposes. I then take the House ‘o
the recent instance in which the most
influential Members of the Tamilnad

party had submitted a

memorandum to the Government
wherein they said that the Govern-
ment had under-estimated the exist-
ing state of things and that they had
not come forward to rush any help.
Then. the President, who had gone on
a tour to the south up to Rameswaram.
on his return journey, said in Madras
as follows. Of course, he is a highly

cultured gentleman and we cannot
expect harsh words from him. But. the
very little he says is worse enough
and we will have to multiply the
seriousness several times. He said
that the l\hd‘n ‘State had been real-
ly affected also other parts of India;
but the mnd:tion in some parts of
this uou.ntm’ hlll:l growa better and il
was qood at Government's
tion which would ha
to other pnm of the country, wm.l.td
now be concenirated upon the Madras
State. In that way, he gave comsola-
tion to the people.
o9 PED
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Above all these things, our Finance
Mm;ster characteristically stated in
ginning of March lm. that it
is a wgra-t hunﬂhaﬂ-m for this covn-
people are intelligent and
that we are deflcit in
foo_dsraiu I really take it that he
this hmuﬂi tion had habk:med- Why
ation ha
are several lakhs of acres of cultivated
land waste for the last five
years in the six or seven districte
which I have mentioned? Why have
several lakhs of agriculturists besnm
thrown out of employment? Two
factors stand out just like the Himal-
ayas to anybody’'s eyes. There is ne
gainsaying this statement. The facts
are there. If the Government want
the confldence of the wvillagers to be
created, certainly, they must take this
as a serious statement. Now, who is
responsible for this humiliation? The
question is this. It i3 not a questiom
of the absence of foodgrains. It is
the absence of purchasing capacity in
the people. There is no water to
drink: the foodgraing are somewhere
people have no purchasing power. In
this way, the last five or six years
have been going on and the present
year is also passing. In April, 1952,
one Mr. Ghosh. a leading authority
on Economics, had warned the Madras
Government that the famine condi-
tions in the Madras State were like
those ip 1870 when the Madras State
had a serious experience: and that If
they were not able to prevent the
famine or scarcity, at least they must
see that an aggravation of the situa-
tion was prevented. What have the
Madras Government done so far from
April, 1952 up to this day? What has the
Central Government done duriu,g the
last yeasr, 1832-53? Even after the
President had made the utteranas,
quite recently, what hag the Centra)
Government done?

There is no use of mincing the facts.
They must change the agricultural

mcy. There ig a fundamental mis-
Abouyt ‘the bong fides, T a.m not
attributing motives. to page
eleven the Bharat Sevak Samajf

publication of the Planning Commis-
sion. You have got seriptural words,
uyneonsclously embodied therein., with-
out their knowing that they will be
quoted against them. What you say
are all national spices; but what we
find are 'administralive vices. What
you say is very ; but what you
dc is very bad. You say, I have given
loans, I have gwm advances for
fertilisers, for seeds, for ploughing, for
%u:'hﬁpem?t This. The epriot.

a was . The agricul-
turist also put in what he had and
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addeq it to the pittance that he got
by way of loan from you, duly conced-
ing whatever was necessary for lubri-
cating the corrupt machinery which
grants the loans. He put everything
in the land. At the sight of a shower,
he put in the seeds. After one or two
months, with rain failing, with water
in the well drying, with tearg shroud-
mg his eyes, the whole cultivation
withered and died. This is the case
for the last five years. The Goveru-
ment of Madras 2nd the Central Gov-
ernment have absolutely failed to see
the growing menace in these seven or
eight districts and in many other dis-
tricts. I am confining myself to these
particular districts. What does the
Bharat Sevak Samaj say? It says,
what the people really want is never
ascertained, and the bona fide activities
of the Government had resulted in
waste of money and energy. This is
the case there. Whatever you have
been doling out as agricultural loans
or Grow More Food loans or any
other loans, there was no rain and
the whole thing was fruitless. Of
course, the Finance Minister is fond
of Tamil saythings and Tiruvalluvar. 1
can quote one more saying for him:
Neerindri ulahem amaiyathu. With-
out water, the world cannot settle
down. Did you supply water? 1 ask.
When there ig scarcity of water. vou
advance loans. The 1.C.S. officers,
Collectors etc., say, “I have toured
this district, I have seen the people, and
I have opened somany grue] centres.”
But. what is the effect? If I were
a Minister, my word would be res-
pected. If T am not a Minister, my
words will be subjected to the greatest
scrutiny and 1 will evenbe charged
with exaggerating so many things.
What action have the Collectors taken?
What safeguards had been

against this growing menace. What
is-the significance in our Chief Minis-
ter crying?. One hon. Member of the
Madras Legislature said that, we Mem-
bers of the South in this House are
not so vociferoug as to attract vour
attention. Your eyes are here, your
soul is here and vour body is here.
What else can be done? We are cry-
ing day in and day out through ques-
tions and in so many other ways. I
know the difficulties of the Centre: I
know the difficultiegs of the Cabinet in
this period of tramsition; Iknow their
commitments in the Plan; I know their
prestige in the eyes of .the world; I
know the difficult strain that they or
at least some of the Members of the
group are undergoing on guestions of
policy. I am not blaming the Govern-
ment that they are dull. But op the
other hand. when you have allowed
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pearly ten to thirty lakhs of the agri-
cultural population to drift into isola-
tion. to face want and scarcity bring-
ing death and s famine condi~
uons, ] think that is a deplorable fac-
tor.

Now if you come to these Com-
munity projects, you bhave got these
irrigation facilities. With whom did
vou consult on those things? With
your time-honoured Collector, Deputy
Collector, Sub-Collector and others!
Did they give you the real informa-
tion? Ip my area, down from Salem
district on to Ramnad, what is the
need of the people? It is not even
wan or even fertiliser? What is the
use of puttipg up the Sindri factory
and what is the use of its production
when there is no rain? All the land
has been acidified. It is undergoing
erosion. because of the manner in
which it is allowed to lie in waste for
the last so many years. It is not a
question of reclaming new lands by
means of mechanical tractors—it is
like allowing the born children to die
and then marrying again to produce
more children! We have got several
lakhs of acres of cultivated land lying
fallow. They are not cared for. But
you produce statistics saying: ‘Last
year 1t was 40,000 acres. 1 have re-
claimed about 80,000 acres this year'.
But who is going to wipe out the
tears of these poor men? There is
not even sufficient blood and energy
in the body to produce the tears and
to get on.....

Mr. Deputy-Speaker: What ig the
suggestion of the hon, Member?

Shri Vallatharas: I am putting it. Sir.
Now, if you had asked me, if really
the Collector or any other authority
had asked the people, we would have
given our suggestion. Ever since
1857, in my area—Il cannot speak of
other constituencies—the native State
of Pudukottah which i now part of
my constituency and part of the
Tiruchirapally district, the State Gov-
ernment had thought of a channel
from the Cauveri river mnear Mayanur
across Manaparai taluk. In those
days, they had seen the necessity for
providing permanent irrigation facili-
ties to that territory which is known
by the mnames of Kulathur, Thiru-
mayam and Alanguditaluks and from
there up to the Ramnad district. But,
somehow or other, the channel _ was
not taken. It was abandoned. After-
wards a serieg of coms;:oqdence took



4239 Finance Bill

between the British Indian Gov-
ment and the Pudukottah Gov-
ernment to the eifect that the water
mmust be taken. But on the question
of the management of the water, the
-entire proposal did not fructify. That
“was pitiable part of it. In 1948 we
fought—I fought my own relative, the
Raja who was there—and wanted the
State to merge with the Union. Then
we were given an assurance that
-permanent irrigation facilities would
be given through a channe"].
course, now, you may reply; ‘Where
ijs the record?’ Because there are no
-records, and of the people who were
‘then there, some had gone out of office,
and some had died. But that is the
position. There are 3,500 tanks which
can be filled with water in the month
.of August with the Cauveri river
-water which now flows into the sea
without a drop of it being used 1n
any part of this area in that month.
‘If water were available, we could
raise a crop throughout the year and
nearly ten lakhs of people would live
upen that water.

Now, what I submit to the Gowvern-
ment ig this: they must immediately
‘nominate or depute the Deputy Minis-
ter of Food -and Agriculture to go to
that place personally and see what the
position is. If he is convinced in any
manner, then Government may be
pleased to act. There is nc use of
depending upon the Madras State.
"There is no money whatever with
them. Whatever you have given them,
they have spent. I am not here to
submit that they have spent every-
thingg If I go back home, I
do not want to be charged that I
said that the State of Madras had got
lots of money from you and spent
them. My emphasis is that you
must have a national policy of irriga-
tion, for minor irrigation as well as
major irrigation works. The Centre
must have the responsibility and not
the Statesbecause you are taking half
of the revenue from the country and
‘the States are allowed half. Between
the two there is a wrong adjustment.
‘0f course. the Taxation Commission
would go into the question. I am not
worried about it. 1 know of several
orders passed by the Finance Ministry
in respect of the investigation charges
1o be borne by the State or by the
Centre. Leave aside these technicali-
ties. In the mame of 30 lakhs of peo-
ple. I make this serious submission
that you better order an investigation
of that area. 1 can hold myself res-

even 1o carry out the main
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excavation work for the new channel
1 take it upon myself and the peo-
ple will do it. This is the Community
Project that they want. A Community
Project in that area should be
established at Tiruvarambur or Kula-
thur in my constituency. So,all these
matters may be gone into. In Madras
State, though Andhra has gone, we
have Kerala there and we are all
friendly with each other. The bulk
of our population, (90 per cent. of
them reside in the thirteen districts).
is there and unless the Centre comes
to their help and does something they
cannot thrive. Their lot will be very
bad. They are simply swayed between
feelings of hope and despair; feelings
of hope when they hear that some-
thing will be dope and feel-
ings of despair when they see
nothing is being done. The life of the
people is full of turmoils. There is no
purchasing power. Every man has
lost everything he had. What is the
future? I leave it to the House to
judge. India is a backward and un-
developed couniry: and Madras State
is still worse: and Tamil Nad—the
extreme end—still more so, so much
s0 that one of the best patriots and
the greatest of Congress administra-
tors of the country raises a cry from
that distance. He says 1 am single-
handed and I cannet convince the
Centre. So every one of us has to do

something. This is all that I want to
say.

CENTRAL EXCISES AND SALT
(AMENDMENT) BILL

The Minister of Finance (Shri C. D.
Deshmukh): I beg to move for leave
to introduce a Bill further to amend

the Central Excises and Salt Act,
1944,

I. Mr. Deputy-Speaker: The question

181

“That leave be granted to intro-
duce a Bill further to amend the
f;;]iu:’aI Exciseg and Salt Act.

The motion was adopted.
Shri C. D, Deshmukh: I *introduce
the Bill.

The House then adjourned till a
Quarter Past Eight of the Clock on
Wednesday, the 15th April, 1953.

*Introduced with the recommen-
dation of the President.




